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LOK SABHA

Tuesday, November 15, 1966/Kartika
24, 1888 (Saka).

~¢ Lok Sabha met at Eleven of the
Clock.
[Mr, SpeakEr in the Chair]
ORAL ANSWERS TO QUESTIONS
Aren-arfeenm-fady T asm
O wEgeny A9 ¥ afy
+
*271. wWiwe wWio fyadt :
S WrTER Wy wTeT
wiguiw g
o Mo Wo WUWT :
5o Wo WIWW :
o Ho Hlo T :

v qftegA, IgEA, AugE ww
wdew A4t g s F) g a3 fe

(%) wraa-atfe=m-fais
wgrgTy qeEw ¥ A 7 fAafr fer
I Tty aw & fag foewr faasaw,
¥ Feg-wTEr A et aw A

(&) afe gr, a1 9% #ar w1o0
i ; #
() #a1 za% garr fagfr eamare
9t gfadw a9m™ ger & 7
The Minister of State in the Minis-
try of Transport and Aviation (Shri
C, M. Poonacha): (a) Yes, Sir; the
“rates have been enhanced by 7§ per

cent with effect from the 15th Septem-
ber, 1966.
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(b) All round increase in the coat
of operation of ships.

(c) The freight element is only one
of the several factors which have a
bearing on the country's export eff-
orts. It is therefore rather difficult
to assess the impact of periodical in-
crease in ocean freight rates on the
country's exports,

st Re ®Wio fyadt: WA AgRa A
wot AT § fF sz wend & @w #

AT A F FIW &T F F797 A0 0

& At gt § f& foarar & agi

JEAT F AT H AT AT ZAT 47 7

3a # fg Al 7§ Aol gwv A
gfg zf ¢ fmag e agmt mar § 7

Shry C. M. Poonacha: Under the
arrangement, the freight rates can be
revistd only after 2 or 3 years, The
last revision was in 1963, The Con-
ference came with a proposal for a re-
vision of freight rates in 1885 and cer-
tain dscussong took pliace. Finally
after assessing every factor that would

lead to the enhencement of freight
rates, the proposal was brordly agreed
to.

dIWo wre fyadt : o1 & quz
foaeae & 717 & @i & @ ¥ 2fg
F FTCU YT § IATT WHT FATL AGIAT
ot fadar qgr & o7 fagal & a1 s
g9 1O %7 § w9 A ey an
& fam, 98 av @ 921 & A7 waeaA
wi %z ¥ faga warai w1 o Femm
ofgs qwrr & 7
Shri C. M. Poomacha: This refers to
the Indo-Pak-UK Continental Con-
ference—that is, the vessels that are

engaged in ocean trade between UK
Continent, India and Pakistan.
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Therefore, to the extent grain imports
are concerned from these countries
probably there might have been some
impact, but that is not much. Gen-
erally speaking, in this Conference we
have as many as 25 foreign ocean-
going companies and about 3 Indian
companies and 2 Pakistani companies.
So to that extent the operational pat-
tern in respect of a freight increase
would have been reflected,

Shri M. L. Dwivedi: I had asked,
on account of devaluation what is the
increase in the freight which we pay
to foreign companies. This was my
specific question to which he did not
reply.

o wwg :  frdwoe gt
frm a7g & wom ?

Shri M. L. Dwivedi: This freight is
in addition to that. What is the effect
of devaluation on the Indian econo-
my?

Shri Sheo Narain: That would re-
quire calculation,

Shri P. C. Borooah: Indian goods
are already facing tough competition
and are being priced out of the world
market. This increase in freight is
going to worsen the situation. May
I know whether Government have
examined the position if we switch
over to other shipping companies out-
side this Indo-Pak-UK Continental
Conference; if so, what is the result?

Shri C. M. Poonacha: This Confer-
ence is an associatiopn of shipping
companies operating in this particular
line who operate fixeq schedule sail-
ings at fixed freight rates, and that in
a way is very helpful to trade in gen=-
eral because there would not be any
rise in freight as and when some in-
dividual companies would like to
raise freight rates. There is an ar-
rangement between the companies for
a settled rate of freight for a period
on a known term whoever the shipper
may be, big or small. Therefore, it
is in a way sdvantageous. Secondly,
freight rates all over the world are
going up and in proportion to the
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general trend of rigse in the operation-
al costs of shipping this increase has
been effected.

Shri 8. C, Samanta: May [ know
whether this Indo-Pak-UK Continen-
tal Conference, which has been refer-
red to in the question, has any rela-
tionship with the International Ship-
ping Conference and whether the
decisions of these two bodies conflict
each other at times?

Shri C. M. Poonacha: No, Sir. In
this Conference all the companies
operating in this sector are members.
There are about 25 shipping compan-
ies of the Continent, Italy, Germany,
U.K., India and Pakistan, and it is
between these members that these
Conference lines are operated, The
other companies, if they operate at all,
will be tramps, they will be only for
the specific voyage using chartered
vessels, as a matter of fact they are
not regular services.

Shri Eapur Singh: Is there any
substance in the suggestion that this
esnhancement in rates of freight charg-
es is politically motivated and is not
fiscal in character?

Shri C. M. Poonacha: No, Sir; it is
purely dependent on cost assessment.

Shri R, Ramanathan Chettiar: The
Conference liners who are members
of the Conference once in five years
revise their freight rates between UK
and India. If that is so, may I know
whether this is one of the instances
where they have revised the rates?

Shri C. M, Poonacha: The under-
standing is that within a period of two
years there should not be any revi-
sion; in other words any revision
should at least last for a minimum
period of two years. Beyond that, it
can be three years or five years.

fafw swrem & fprlt w1 W
+

*972. =t Wo wio fyEdy :
st Wo Wo wEwy :
off WrTEA BT WTEY G
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ol Ho Wo wwW :
e Ho lﬂo |
st gty e

T fafa =5t a7 a4 & g
w3 &

(%) 13479 maA@ & wueA
fe=51 qemaedt alnfs 3 gAY "fay
afafs 455 ¥ 37 ¥ Famy & weia
{1 &t ATAg w0 F1oArg-ang fzeE)
o § ax # o1 qam fam ar
ITF AMAE F I 97§37 F4ITEY
T E

(@) wa a& %1 Alafqoq s
q wrima fev & wyar oY wfaer ®
swifwa fer widd =7 & wfowy 9
fom ware A fey Mg @ AR

(W) @og & Wi w1 H owwr
qzq 97 9 17 fagawi F T am ey
Foay A F fgrdt ms wrfr gIAT A
wfuga muwd & art #, Faar g
15 &1 AXAT FAT F, AT FIHATET
1 @1 TRE 2 7

The Minister of Btate in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) The Hindi Advisory
Committee under the Ministry of Home
Affairs in their 'meeting held on the
29th and 30th July, 1966 did not take
any decision regarding simultaneous
uge of Hindi in the routine work of
the Ministry of Law specifically. The
reference is perhaps to the decision
taken by the Committee that permis-
sion may be granted for work in
Hindi in such Sections of a Ministry
as have a sufficient number of Hindi-
knowing employees. The main func-
tions of the Ministry of Law are ten-
dering of legal advice and the draft-
ing of  legislation, Legal advice is
usually done on the files of the res-
pective Ministries|Department of the
Government of India which refer them
to this Ministry, and there is hardly
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any scope for the officers and staff to
do work in Hindi on such cases. So
far as the drafting of Bills, Ordinances
ele. is concerned, until Parliament
otherwise provides by law under art.
348 of the Constitution, such drafting
is to be done in the English language
under that article. So far as the work
of translation of Statutes, Ordinances,
Regulations, Rules, Orders, etc. into
Hindi is concerned, all work (includ-
ing notings ete.) in connection there-
with is done in Hindi. All resolutions,
notifications and administrative re-
ports are being issued by the Ministry
of Law in English and Hindi simul-
taneously, Replies to the letters re-
ceived in Hindi from the Hindi speak-
ing States or members of the public
are invariably given in Hindi or are
accompanied by Hindi translations
thereof. There is also no restriction
on the Hindi-knowing employees to
do their routine work in Hindi in
sections like Administration Sections,
wherever possible,

(b) After the Hindi text of a Cen-
tral Act ete. is published under the
authority of the President in the Offi-
cial Gazette in accordance with the
procedure laid down in Section 5(1)
of the Official Languages Act, 1863,
the Hindi text is automatically brought
into force. The question of resort
to any further measures for enforce-
ment does not arise.

(¢) The Hindi versions of Bills be-
ing supplied or proposed to be sup-
plied to the Members of Parlizment
cannot be regarded as authorised Hindi
versions unless the Rules, which will
lay down the procedure envisaged in
section 5(2) of the Official Languages
Act, 1963, are framed under section
8 of the said Act. The Rules
so framed will simply enable the
Government to supply the authorised
Hindi versions of the Bills, But be-
fore the Bills could be introduced in
Hindi and passed in Hindi for being
as authentic as English versions, the
Parliament has to enact a Law in that
behalf under article 348(1) of the
Constitution.
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i "o wre fawat : mrs wErm,
ot wgrfeom, & #fsard 1 & swe
waar g, Ffer e fafy 741 w@ea
gzt gofeqa & a7 a7 ww f@r ®
g w7 wmr 2 3 s fet &
sel #1 Fa7 fedt § fear oy, How
ST gt # f T oo & 3w A
w1 a7 7= § o« Ag faar o s
W 3A arT o smEeq a1 iR wr
fewdt s arem AT e W gofeaw
g, & f=h wwi ow o3Av f &%
gt fagr Wy ?

W Wgh : 7 gd o war
g g 7 fF AramA R
T YA F aqT F graary §, afew
oo ot wrw Fré wamw fgd & fe
ar w¥ 3w fafedt & fefy e
T fafeze oY g1, a7 37 79w 1
vara ey &Y fagr W

O WA TEET q9TH 7

st Ho wro fgwdt : w1 maTw 2
f wemewre afufs ¥ o2 70 797 @,
ag 17 w41 0F oY, 1 fafa g s
At @, fr gaz # a frdge wwe
¥ s fvg 913 #, 39 ¥ Arg-amq fg=h
¥ P it 4w fer omar w33, afe
AXY aF 09T AR TS | K gy AT
AT # T oo &1 smaem w0 A% A7
L

fufa sy (ot ATy ewwr a2 ) ¢
st a% waa F faei & frt oAz
F1AAF 2, WA A% w4 A faw aw f
ard &, 34 ¥ Ars {7 &1 oA A
g far aAm ¥

it gfe faws) wwwr
“fegaw” FEar Ffgm

W wEw ;oI % e @
wga Eifog

feeit ¥
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ot wraTe wwew e cwa K F
ag dawt W F7 forar & fR o ofEd
fam g, 97 a1 W fardt & wqaE A
foar s, grenfe it & faor Y
=T oFedz = # g, a7 a7 AAtE
2wt wwe s fasi w1 asiar fzey
¥ feqr e & 47 &y oijedz faay
& ot faqr amdaT

sitfaqer: “mEsEz faw w
ferdy wams #ar 2 7

o NN Ted qEE AN
E o

ot fewt : maw wEiEw, wa A
7% fey ai # avneEr #1 1=y
W 7w O A W gaaE W
Az | ITeey 2, A for s aee
w71 wmafa & ? oo ey G 3w
AT FETEA E 2 X A = A
ol qaH war F, afEw o =
AR A &, 3AFT A = oA
TEAT AR

oW : QAT HIAAG "R
fet am=d, A @z w9 a1 W) ofY Aww
71 1 = fpagh

wt Wo wro fy¥at : Fumal waATew
¥ & fr fz=ly § s ar o
fea arx arx fat &1 AreEiee §9Y
¥ fAg sfaam & wA%07 148 & wwwA
s s weqA FAT 9T AT ATH
qrq sfens Fafoe me2 & weAa
faan a=m 72 |« & 77 ATAN STEAT
i f& a1 ag WA darmm & faarmia
z; gfz @1, A1 97 F7 A4 WHA
I T A 2

ot Ty FwY A€ : 47 1T
fasrondta 2 1 Y@ # aga A iz
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WA g vE 2 @y Avar smom fE
I A T oF w4 Ay | owAt &
ag AZ FF AFAT (% £A4 H fEeen awt
AT

8hri P, C. Borooah: May I know
whether the work of producing Hindi
versions of a'i the State Acts and
laws is going to be assigned to a
central agency and what steps have
been taken tr see that this will be a
standard thing and will conform in
all the States?

Shri C. R. Patiabhi Raman: The
Official Language Commission, as the
hon. Member 1& 2ware, is trying to
give as far as possible official versions
and official translations of certain
words. On the last occasion I indi-
cated that it is a time-consuming pro-
cess for the simple reason that there
is no agreement with regard to the
translation of all words, I gave
those exampleg last time,

Shri P. C. Borocah: It should con-
form to a certain standard,

Shri C. R. Pattabhl Raman: That is
precisely what I am saying. If the
hon. Member would be interested to
know, we found that generally ‘plain-
tif' and ‘defendant’ were translated
as ‘vadi® and ‘prativadi’ but in some
places the word used was ‘anyaya-
vadi; for example, in Kerala the per-
son who zoes to court is called an
anyayavadi because he tried to remove
the anyaya. So, there is a lot of
trouble.,

Shri S. C. Samanta: Is it not a fact
that during the Pritish regime im-
portant Acts were being translated by
the Centre into regional languages
also? Is t.at poliry going to be fol-
lowed by the Government?

Shii G <. Pathak: At present the
Commission is busily engaged in tran-
slating the existing statutes, ordin-
ances ele. inty Hrndi and it will take
many years—a few years, at least—
before *he transiations are complete
After thig work is done, which is
more important {l an any tther work,

KARTIKA 24, 1888 (SAKA)
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other work might be taken Into con-
sideration,

Shrimati Ramdulari Sinha: May I
know whether t*¢ie iS any proposas
to give pricrity to  translation of
labour luws from English to Hindi so
that the working clasg may be acqu-
ainted with their rights and obliga-
tions?

Mr_ Speaker. 1t is a suggestion.

Shri H. N. Mukerjee: In view of
the similarity between Hindi and a
very large number of Indian langu-
ages and in view of the requirements
of all our national languages in
India, roay [ know why it is that
Governsrent does pot provide for the
simultaneous trarslation into these
other Indian languages ag the transla-
tion is being done into Hindi which
would be a very much more time-
saving process than what is envisaged
by the Minister?

Shri G. S. Pathak: It takes consi-
derabie time to provide for officials
who can give an authorlsed wversion.
Ordinary translations can be made
but it is better and necessary that
we should have sn authorised version.
There is lack of such experts who
can provide guthorised versions in all
languages.

! O wgTT Qv qEEg ga
¥ fafe ware gr7 gkt sum & agw
% ot avven foqr &, ag aga A
T v & ¥ gy arrar e g e
w1 qamg & Afafwa gt
st #, W feedt F WA §  Avaw
i §8 WAt frar mr 3 whx oA,
LR il

o) MqTH WY TB® ¢ ARl AT
v & o § i SR
at we@w @ o fr Al S
ayet oYt wifeww 348 w1T (1)
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FEZAAT F1 A § gad A wifewm
¢ & aoiferitz F17 aanpl gae
o W8 T W AT § e giw
FE ¥ aq Ay aa-fgr ofar &
aiEFERE & o 0w § @t f5 97 ¥
fet ¥ A agm g add A A fglr &
guara fam gt | gafee  wgeradl
1 &1 7Tt § a8 9@ qivwa )
TAET T §R A TAT GHA | @ qF
f 719 %1 wareal &1 aveqw § 7@l T
o1 #aAE ovza F foy o § 18 -
o ¥ A} g it ag a9 9w &
T qF ag WA g ¢ 5 g dwew
#1 farsft w1 & AT A A swereEi ®
A FTH O& GO a9 FI aF HAM |

Shri Kapur Singh: Apropos de-
mand for equal authenticity for Hindi
and English versicns, may I know
whether, in view of the fact that the
roots and background of our juris-
prudence and judicial system is wholly

Romano-Latin, it is at all feasible to
accord Hindi the type of status which
is being demanded?

Shri G. 8. Pathak: Yes. I think it
it feasible, but 1t will take some time.
st amare feg ;. an fafy @t
Taen @ad § FF S A Frd-Fre
% Trem aar % ar A% g § 51 faw
feeit o O farmr 2 7
= e ey e o 5= ®
F1€ faer dor A2 @ v 9 % ¥
qifFariz Az FHA 7 FAY wifefea
348 & A1 5 g0 F qurw g ¥
fas v fFar amg

weaw q-!'h-q; Mr. Sheo Narain
should not rise now.
3 9Tl AT A w7 q@l
AWEE T2 | W AT AT ATT TS
Y g0 Ato fawr(Y : & oy wTAT
argat g fF et § asfame woe amam
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arer aga w4 § iy = ¥ oiear-
o g 2 g 2 7

w1 9T EeT EE : faad gw
T9 WWE ¢, 98 A IAH gAY FH R
g+ fae wmHr 1w s gmEY
W 9@ q1 qHiFT § ST O
qaaTg

S8hri S, Kandappan: Before taking
steps to implement the simultaneous
translation of Hindi for all practical
purposes of the Government, I would
like to know whether Government
would take steps to evolve a common
terminology acceptable to all the State
Goverrments belore going on imple-
menting this simultaneous translation
business in all departments.

Shri G. S, Pathak: This is being
done; this is Leing considered by the
Commission,

Shri 8. Kandappan: On a point of
clarification. My information is that,
so far as technical terms are con-
cerned, the glossaries with regard to
so many Acts are not acceptable to
Madras and some other States. The
hitch is mainly over this, apart from
the difference the DMK has about the
official languages. I would like to
know in the interest of commonalty
and universalily of the terminology
what the Government propose to do?

Mr. Speaker: That has been answer-
ed. No second question can be allow-
ed.

Mr. Priyva Gupta.

Mr. Siddhanti has come again to this
side.

it s ferg et : 7Y, & A
qgl @31 @Y 911 TEH, Wi AmE A
@ faam ani

wEW AT W HEeRd g ar
T &5 W AT AAT 39T T oA |

st wmiw fey fogreft @ oY, &
IUT FAT AT E |
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Shri Priya Gupta: The Law Minis-
ter, Mr. Pathak, was just now saying
in his reply to one of the questions
that attempts are being made to ‘make
available more Hindi-knowing offi-
cials. Is there any attempt on the
part of the Goverrment to give cer-
tain incentives, so that the existing
employees can pick up Hindi for the
purpose of getting these translations,
etc, or does he feel that in all the
Ministeries the entire machinery of
officials will be changed by a set of
Hindi-knowing people. ...

Mr. Speaker: The question Is to
general. We are concerned here only
with laws and the Law Ministry.

Shri Priya Guopta: I am talking of
the Law Ministry only,

Mr. Speaker: He is asking about all
Ministries,

Shri Priya Gupta: I am talking of
the Law Ministry only. The same
thing will apply to other Ministries.
The point is this. Until the termino-
logy is there, until the time-limit is
set for translation of the Acts and the
proceedings of the Supreme Court and
the High Court, will it ever be possible
or feasible to have this? What is the
time-limit? Is it 50 years or 100
years?

Shri Hari Vishnu Kamath: He said
‘many years'.

Shri G. S, Pathak: It will take a
considerable number of years before
this can be done. It is a question of
the propagation of Hindi in non-Hindi
areas, Let us have judges first in the
Supreme Court and in the High Courts
in the non-Hindi areas, who can func-
tion properly in Hindi, because they
will have to hear arguments in Hindi
and they will have to write their
judgments in Hindi. Now, the solution
is....

st o wor : fa=dt ofar & fag ?

Mr. Speaker: Order, order. Con-
currently this cannot go on that the hon,
Minister will be answering and the
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hgn. Member will be going on with
his question; botp things cannot g0
on together.

Sh.r_i Priya Gupta: You are not
applying this restriction to others, but
you are applying it only to me.

Mr. Speaker: Simultaneously how
can two hon, Members go on speaking?

Shri Hari Vishnu Kamath: On o
point of order, You have held -
many times in this House that the
answers of the hon. Minister should
be precise. The hon. Minister has
said twice now that it will take many
years. He should tell us whether it
will take ten years, twenty years or
thirty years or fifty years or hundred
years. How many years will it take?

Mr, Bpeaker: When he cannot give
a definite number, he cannot be more
precise than this, Now, Shri Sidd-
hanti,

Shri Priya Gupta: He was replying
to my question.

Mr. Speaker: Has the hon. Minister
completed his answer?

Shri G. S, Pathak: I have completed
the answer, but if I am told that there
is anything remaining uncompleted,
then I shall complete it.

st i ferw Fagrit: fafi w9
7F AT AA T T AR & fF wmravy,
gfger Az Fma % =y it fiy wega-
@PF ¥ W= GHT G awwl qrAr 3
FAFAT F AT, A1 74 A7 Fafy g4 o dar
fagar %4 fip ot fgedt ¥ wrams frg o
T¢ {97 ©F F9 W A wrar g @
SHH A G FIH A¥ga-age AT H A 7
St wiaTe wrew qrew g
faear 7@t =@
wow wwg oAy fgAr § Ay
afer fegw W &1
it wiaTe Fwew orew ;. afY, o
ALY g1 T |
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st I Wo fawdy : wr wrAdw
Het ot ag qar & wifwa w9 fw A
et ¥ Gz qary Wi } AT =F qa0-
fos at% ¥ w58 0w guifom T
T & @1 I T F1 A CE { AW
& wex § WY OF gY wFC fqawy sqeafey
gt & gut srym WeRT A, IAFT OF &
st &1 fg=dt & ot @) 7 fF 7oy ®
e, qaadl § owem W7 e #
WET IR F AT T R FEAE. L

weuw WERW: WIE 0T § g
Tg AT & AT 2

st 3o o faddl:: W gw @ A
1 am sorry. I shall withdraw it.
But let me complete my question
first.

FY 374 Fa1 & fF FHi oA 0g w19
*¥7 T ¥ fF oY A A Uw g ZA
1 gt A favew fram oy AfEA
Gt et gt & fF ad aw sty
T i § =fedm o7 g a2
# waea OF &1 &) afew s
w1 Wadd a1 g1 AT @ 0EIE Wi
afaarfit 1 wa=a $vTE g oSmar
21 ag ¥y & wamr A saeufa i 2 ?

Polygamy among Mualims

+
*274. Shri M. L. Dwivedi:
Dr. M. M. Das:
Shri Bhagwat Jha Aszad:
Shri 8. C. Samanta:
Shri Suobodh Hansda:
Will the Minister of Law be pleased
{o state:

{a) whether Government have re-
ceived the views of the different
State Governments about the proposal
to impose a ban on polygamy among
the Muslims;

(b) if so, the names of the States
in favour of and against the propo-
sal;
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() whether Government have col-
lected information about the Muslim

countries where polygamy has been
banned; and

(d) if so, the names of those
countries?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) and (b). So far the
State Governments of Assam, Mysore,
Jammu and Kashmir and Nagaland
and the Union Territory Administra-
tion of Dadra and Nagar Haveli and
Goa, Daman and Diu have commu-
nicated their views. Replies from
other State Governmemnts are awaited.
While the '‘State Governments of
Assam and Mysore and the Union
Territory Administrations of Dadra
and Nagar Haveli and Goa, Daman
and Diu are in favour of the proposal,
the State Governments of Nagaland
and Jammu and Kashmir are opposed
to it.

This is about polygamy, Sir....

Mr. Speaker: He is reminding me
particularly of it.

Shri C. R, Patiabhi Raman: I had
answered this question in another
form some time back, and you, Sir,
are aware of it.

Shri Priya Gupta: He should quote
it again.

Shri C. R. Pattabhi Raman: (c) No,
Sir. But the Government is trying

to collect the necessary information
about the various Muslim countries.

(d} Does not arise,

1 qo Mo fyadt : & uz wrAr
g § & wadi: afaw & fat 49
ARG 9EA WITH HTEIT A OF fAwg
T a7 v A1 safe 0w & afos
oA TaAT, IF U AT dar F A7 faar
FIIW, A IEED QA A mE FT
femr s ®m g7 fagw famie-
"1 q4TAT 97 {3 afz &1, A fEa
was?
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Mr. Speaker: Only among Muslims?
Shri U. M. Trivedl: It was for all.

wt "o Wro fyadlt : &t v "M
qri
Shry U. M. Trivedi: Does the rule
apply to Muslims also?

shri C. R. Pattabhi Raman: While I
completely approve of it to my
knowledge there does not seem to be
any such rule. But I will check it
up with regard to polygamy.

Mr. Speaker: That part is wvery
relevant, as to whether it applied to
non-Muslims, or Muslims also.

it Wo wWio fyify @ & 77 AT
wigat g fF qafaw des Afaeted
R aifas Wre & @1 oAy
¥ vy ¥ S werg AT § AT AT w0
& ¢! gfr Ay, @t e, af
A¢Y # g, a1 w4 aw w4 7

farfir wioft (ot wharer Eww are)
W a9 ¥ S A qg o faA gar
9T UF HATY & WA« # wEr °v fw
faaet oY #22z qadd=a § Iy =W
grae ¥ &g Ww o o § 399 T
1A & foly, Wifs gz foee 3 (F-
w4 foee ) &7 qraen @ W TH e A
IR A FAT T F7 gF &, W6 TE
A T 30 mifergritz & ¥eaw AT Aved
w1 01 & W fer 0¥ §1 w02 w0
50 @ WH T §, afew TWE W IO
T g W F® ¥ warw arww ¥
T ofFgi & Fa1E FT T ST
TEE | FT T HA T I A7 AT
AT TG TEAATHI FT AT |

Shri 8. C. Samanta: Is it not a fact
that according to the present law,
polygamy among Muslims is not
banned? If that be so why are Gov-
ernment seeking the advice of differ-
ent States? Is there any intention
to ban it by legislation?
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ot wiTe Twew Qe : 27H A
T W TR § AT OF ) qF Fa-
A g v § iF wawte fave ® o
weRaga g §, I3 ol <ga &t 7w
ot &t s 2, wifs eI 6 owa
TATY FTEF £ | TH A4 4 A9 2eq
%t farar fagr mar &, §9 229 & wwmw
uT T §, § F FATI1 R 0T g |

Shrimati Lakshmikanthamma: When
do Government expect to receive
replies from all the States? Will
Government bring forward this legis-
lation at the earliest sp that the pri-
vilege which Hindu women are al-
ready enjoying may be extended to
Muslim women also?

Shri Hari Vishnu Kamath:
be polyandry.

o} WITH AT qTew : ¥ o7 wet
Y Ta1 gt fr &4 a% qg7 § 7w
sraTare W7 wrdd | fonrees o At W
fer mr &, ofz = W3 mr §, M Ay
W Zar arfe I & A W 9
Wq qF FAT ALY AR, qw A% ¥
T WAy T At A w7 Aw

Shri Harl Vishno Kamath: Have
any Muslim political parties or Mus-
lim religious or cultural organisa-
tions in India represented to Gov-
ernment against the enactment of a
uniform civil code in accordance
with the directive principles of the
constitution? If so, which parties
or organisations are they?

Shri G. S. Pathak: | have not re-
ceived any communication from any
Muslim organisation as such, but
several years ago there were some
communications, and before the Gov-
ernment could consider this question,
there was a committee which was
proposed to be appointed.

Shri Hari Vishno EKamath: Before
you came fin?

Shri G. S. Pathak: Yes. But that
committee was not ultimately ap-
pointed because there was some

It will
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opposition, and it was not considered
expedient to proceed with the matter.

Shri Hari Vishno Kamath: Which
political parties were they at that
time? Let us know which parties,
which organisations.

Shri Shinkre: Not relevant.

Shri G. S. Pathak: Some of the im-
portant Muslim organisations which
opposed the appointment of such a
committee were—the opposition was
to the appointment of the committee
itself. ...

Shri Hari Vishno Kamath:
mittee for what?

‘Mr. Speaker: He wanted to know
whether they had opposed this new
enactment, uniform civil code. There
is mothing about that.

Shri G. S. Pathak: The question
was . . . (Interruptions).

Shri Harj Vishnu Kamath: Let us
have it, please do not stop him.

Com-

Mr. Speaker: The names are of
those associations or parties which
were opposed to the appointment of
the committee and not to the uniform
civil code.

Shri G. &. Pathak: Since the
announcement in Parliament, repre-
sentations from individuals as well
as Muslim organisations were receiv-
ed, and they have by and large op-
posed any amendment to the existing
Muslim law on the ground that it
would amount to an interference in
their religious affairs. Some pro-
tests also appeared in the press about
it. Some of the important Muslim
organisations which opposed the ap-
poiniment of such a committee were
the Jamiat-ul-Ulema, Delhi, Majlis-
e-Shoora  of Jamiat-e-Islamia-e-
Hindi, Delhi, and there are ten
others. If he wants their names, I
can give them.

Shrli Harl Vishno Eamath: Let
them be laid on the Table of the
House, In secular India, they should
behave better.
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Mr. Speaker: That might be laid on
the Table of the House.

Next question. Shri P. C. Borooah.

Shrimati Sharda Mukerjee: This is
a very important question and I
want to know....(Interruptiong).

Mr. Speaker: It might be an impor-
tant question but I have called Mr.
Borooah. They can have a discus-
sion on polygamy if they want but I’
cannot allow further questions.

Shri Priya Gupta: There is very
little time in this session.
Bhri Joachim Alva:
persist they do get a chance,

important question.

Mr., Speaker: No. When 1 have
passed on to the next question I do
not go back.

Bhri Joachim Alva:
relaxed many times.

Mr. Speaker: I have not done it

Shri U. M, Trivedi: Never.

Shri Tyagi: It is a very interesting
subject.

Shri Hem Barua: For questions like
this you should give more time.

Mr. Speaker: I am sure Mr. Hem
Baruy is interested. He can have a
discussion in any other form.

If Members
It is an

You have

Drive against Black Marketeers

+
*275. Shri P. C. Borooah:
Shri Bhagwat Jha Asad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Food, Agri-

culture, C ity Develop t and
Cooperation be pl i to state:
(a) whether Government have

obtained any reports from different
States and Union Territories about
the drive against hoarders and black-
marketeers of foodgrains and other
esgential commodities during the
year 1086;
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(b) if s0, the extent of foodgrain
hoarded stock wunearthed in each
State/Union Territory this year; and

(c) the steps taken in each State/
Territory to intensify foodgrain pro-
curement by Government?

The Minister of State in the Minis-
try of Food, Agriculture, C ity
Development and Cooperation (Shri
Govinda Menen): (a) Periodica]l re-
ports are obtained from the State
Governments and TUnion Territories
regarding number of prosecutions,
convictions, etc, in case of violation
of orderg under Essential Commo-
dities Act and Defence of India Rules
in regard to foodgrains.

(b) Information is being collected
and will be laid on the Table of the
Sabha.

(c) In order to intensify foodgrain
procurement a broad-based policy of
procurement through a levy on pro-
ducers, millers and dealers was fol-
lowed ip different States and Union
Territories. The system of levy on
producers was introduced for the
first time in recent wears. In many
States prosecutions were launched in
case of default in complying with
levy orders. Other measures includ-
ed tightening of cordons round pro-
curement areas, etc.

Shri P. C. Borooah: While moving
for consideration of the Essential
Commeodities Bill in 1964 the hon.
Minister referred to the existence of
an axis between the big hoarders, big
traders and big cultivators which
was difficult of detection as the
hoards were spread over the whole
country. To what extent does that
axis exist today and has the Govern-
ment been able to liquidate the axis?

The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C. Subramaniam): I
am not prepared to say that it has
been completely liquidated, but with
various measures taken it has been
reduced considerably.
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Shri P. C. Borooah: How far has

the foodgrains procurement drive
been successful this year, in 1966,
and how does it compare with the

production of 19667
Shri C. Subramaniam: I gave these

figures on a previous occasion; I am
sorry I do not have the exact figures
now. But I can tell the hon. Member
that in spite of lesser production dur-
ing 1965-86, we reached a figure
which was more than that for 1864
65,

Shri 8. C. Samanta: The hon Min-
ister says that in States where there
are levy orderg the surplus is taken
away by Government and in some
places cases have been instituted
against those persons as hoarders,
May I know whether Government is
following the defynition of hoarding
ag it is and whether it is clear to all
State Governments?

Shri Govinda Menon: In the case of
a levy order after the grain asked
to be surrendered to the Government
in the levy order is delivered, what is
left over is not considered to be
hoarding.

st W w®re fywdn: # mm srAr
g # f5 dema avr gfrmar wrsm
T ¥ TH = qra fzaH, g4 A 5
TFIT & Ue0 WU FIF a1 I @S
T 77 & i a1 areT somar car ar
adY Afa Fret aar g a9 mifrr
gt # #3t T wewar s oafE o
TETY & WQITT A5 A1 AT A F AT
aTg & wia wifz Argar A qwi 07
fa= 757 |

Shri Govinda Menon: There was no
occasion to take similar measures be-
cause in the Union Territories it was
not suspected that there would be
hoarding to the extent....

Shri M. L. Dwivedl: There are no

hoarders there?
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Shri Govinda Menon:. .. .to which it
exists in other places.

St gEH ¥ YA # wrar
ANz g fr 3a ad ¥ a0va T A1 A4
T T FTA AT AR AIATL AT
qr, wir Faq & org 74 # 233 & fan
FATT T 91 I & ©I41 347 fwar mr
qr, 497 ATEIT HIT A a9 F AT A
TET T TR wTH qA F oA g3 &9
g aAr 7

Shri Govinda Menon: There may be
stray cases like that, but generally
only those who have grains or lands

under cultivation are served with
levy orders.

ot gew W vy ;. & AW F
A T dY | OHY 7T A gIE e
s3m 5 3% & A0 I At | A
T2 & s wgar g fw s wowe
I H & F AR

wwgw WAy T, A am A
Zir arAT A4 &0

Shrimati Savitri Nigam: May 1 know
whether the hon. Minister is aware
that in areas which are badly hit by
famine the hoarders and black-
marketeers are playing havoc by
hoarding thousands of maunds of
grains and selling them at exorbitant
prices, and if the answer is in the
affirmative, is the Centre going to give
any directive to the States to arrange
food raids at such places where they
suspect hoarding and blackmarketing?

Shri C. Subramaniam: Those sugges-
tions are already there not only in
regard to famine conditions but even
before for t¢he purpose of proper dis-
tribution of the available foodgrains
that hoarding should not be permitted.
Naturally, this will be a more  hein-
ous social offence particularly in the
context of famine if traders resort to
hoarding and profiteering.  Certainly.
the State Governments will take
severe action against these people.
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ol Qo ®yo WHEYTR : ¥ FTAAT
sigar £ fe #a1 sa @t &1 wron
wiat F1 w7 @ 2 Ax fedaa ¥
T 71 Wty qf7 fawezm g6 Fo TH WA
¥ AT A § gAY 99 9T @ 60
at 62 5e qfF faem 21
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Shri Govinda Menon: While there is
no complete procurement and there is
a free market, it is always found that
the prices in the free market are
slightly higher or sometimes much
higher than the controlled price; that
is & phenomenon which is met with
everywhere, but that cannot be the
reason for blackmarketing. Black-
marketing should be prohibited.

st Qo ®le areaT® A AMIAT
iframov g fam ¥ s sTwE 3w
F faw fam "t & g gaq i

W WEWW ¢ A A T fean

Shri Hem Barua: He says black-
marketing should be prohibited. That
is right; but to whom does he address
those words? I do not understand that.

Mr. Speaker: Order, order. Shri
U. M Trivedi .

Bhri U. M. Trivedl: When this ques-
tion of blackmarketing comes, this
question of blackmarketing in food-
grains, the problem is touching the
whole nation as such, and I would,
therefore, like to know from the Min-
ister, if there is any possibility of
checking up, without disclosing the
names of those Members of Parliament
who have the guts to write to him,
such and such places where hoarding
has taken place. Will he take imme-
diate action in such mgatters so that
the blackmarketeers can be caught
immediately, or, will they follow the
measure which was adopted by the
Madhya Pradesh Government, of dis-
closing the names of those Members of
Parliament to the party concerned
and creating trouble for them?

Shri Govinda Menon: Government
would be happy to get information of
that type from Members,......
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Shri U. M. Trivedi: Will it be kept

secrety

and we

shall not disclose their names.

Shri P. Venkatasubbaiah: So far as
the procurement in deficit States 1s
concerned, may 1 know what is the
attitude of the various Governments in
procuring ag much grain gs possible
s0 that they cannot place an undue
demand on the surplus States, thus
crealing artificial scarcity?

Shri Govinda Menon: In all the
States, the State Governments are
particular to see that al] available sur-
pluses are procured.

Shri A. N. Vidyalankar: The ques-
tion refers to drive against the black-

marketeers. Has the Government
organised any countrywide drive or
<ampaignp against blackmarketing

which is becoming a very big problem
for the government and also for the
‘people?

Shri Govinda Menon: In those States
where there is the levy system of pro-
curement, there iz no scope for black-
marketing, once those orders are com-
plied with. The State Governments
are seeing to it that those orders are
being complied with.

Shri A. N. Vidyalankar: I was ask-
ing about the Gowvernment. Has it
organised any drive or campaign
against blackmarketing?

Mr. Speaker: Order,
Kandappan.

Bhri S. Handappan: May I know
whether it is not a fact that from the
varioug State Banks and other banks
in-the country loans totalling more
than Rs. 80 crores have been advanced
to various foodgrain traders which
eventually has led to hoarding and
blackmarketing and, if so, what steps
do the Government propose to take,
and may I know whether they are
prepared to discourage this kind of
advancing loans to foodgrain traders?

order. Shri

Shri Govinda Mepnon: Loans on the
security of foodgrains are being res-
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tricted from time to time in the inte-
rests of preventing hoarding.

Shri 8. Kandappan: I wanted to
know whether it is not a fact that
more than Rs, 80 crores have been
advanced; is the Government in a
position to give the figures? What
was the position in 1960 and what s
it now?

Shri Govinda Menon: I am not in a
position to give the figures just now.

Shri Hem Barma: In certain parts
of our country, because of the food
hoarded by the hoarders, the people

themselves have taken the law into
their hands and looted godowns
where foodstuff is kept, as in the

incident which occurred recently in
Gaya. In order to prevent this sort
of chaos from spreading in the coun-
try, may I know  whether Govern-
ment are going to take any dynamic
steps or steps of a dynamic nature,
80 as to spot out the hoarders and
take strong action against them or to
crush them if necessary?

8hri Govinda Menon: The BState
Governments are taking all steps to
prevent such things.

Shri Harl Vishnu Kamath: He is
just pmssing on the buck. What are
the steps that are being taken from
here?

Mr, Speaker: The State Govern-
ments would be taking steps because
it is for the State Governments to
take action.

Shri Hari Vishnu Eamath: Two
years ago, the senior Minister dis-
covered that the scarcity that was
being brought about in India was
due to the big producer-big trader
axis. If he is still of that view, it is
up to him to take measures from
here and advise the State Govern-
ments properly. Has he dome that?
Is he Minister of Famine or Minister
of Food?
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Mr. Speaker: Order, order,

8hri Hari Vishnu Kamath: When
people are dying in thousands, he
cannot leave it to the State Govern-
ments for taking action.

Shri Hem Barua: Are we not en-
titled to know what steps are being
taken by the State Governments in
view of the threatening situation in
the country?

_M.r. Speaker: We can have another
discussion on it. But in a supple-
mentary to expect that the Minister
should give all the steps taken by
each State Government. ...

Shri Harl Vishno Kamath: He can
lay it on the Table. After all, there
is emergency in the country,

Mr. Speaker: All right; I will ask

him to place it on the Table of the
House.
Shrimati Sharda Mukerjee: Leave

alone blackmarketers and hoarders;
even the ration shops in the economi-
cally backward areas are not able to
supply the rations to the people. Has
the Government at least taken care
to find out what happens about this
matter? At least this is in the hands
of Government, In economically
backward areas food is  insufficient
even in the ration shops,

Shri Govinda Menon: Where there
is .statutory rationing, ration shops
have been supplying the quantities
which have been laid down for sup-
ply. In areas where there is infor-
mal rationing, such quantities as are
available are being supplied from
time to time. It is conceded that
there is scarcity in the country and,
therefore, there is a shortage in sup-
ply in some areas.

Shrimati Sharda Mukerjee:
are the people to do then?

Mr. Speaker: Next question.

What
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Subsidy on Foodgrains

*276. Shri Maheswar Nalk: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that the
actual subsidy in foodgrains distri-
buted by Government has been much
larger than the figure given out and
if so, the actual figure to which it is
worked out; and

(b) whether Government propose
to raise the price of foodgrains in
the fair price shops to meet the
deficit thus sustained? N

The Minister of State in the Min-
Istry of Food, Agriculture, Commaun-
ity Development and Cooperation
({Shri Govinda Menon): (a) The re-
ference apparently is to the figures
given in reply to unstarred Question
No. 3034 on  the 23rd August, 1966.
The figures of subsidy given there
related lo foodgrains imported only
from the U. 8. A. A statement show-
ing the economic prices, issue prices
and the estimated rate for the ele-
ment of subsidy on {oodgrains im-
ported from all sources during the
year 1966-67 is laid on the Table of
the Sabha. The difference in the
flgures relating to subsidy in  the
case of milo i3 accounted for by
variations in the cost andfor rates of
ocean freight.

(b) In order to reduce the quan-
ium of subsidy, which went up con-
sequent on devaluation, and to nar-
row down the gap between the Gov-
ernment issue prices and open mar-
ket prices, the issue prices of im-
ported wheat and milo are being in-
creased with effect from the 15th
November, 1966. The issue prices of
rice will also be revised shortly to
bring the issue prices of coarse rice
to the level of the ex-mill cost of
rice in each State. The superior
varieties of rice will continue to be
issued on ecomomic cost.
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Statement
(Rates in Rs. per Quimal)
Commodity Economic  Issue Price Element of Subsidy
cost
1 2 3 4
Rs. Rs.
Wheat (All sources) 66 46 50-00 16-46
(upto 14-11-1966) {upto 14-11-1966 )
55700 11-46
(From 15-11-1966) (From 15-11-1966)
Rice (All sources) 102-50 s5B-o00tnyo-00 312750 0 44" 50
(For different States  (For differcnt States
for coarse rice). for coarse rice).
Milo. {Oaly from U.S.A) 52-10 oo 19°10

33
(upto 14-11-1966)

40°00
(From 15-11-1966)

(uUpto 14-11-1666)

1210
(From 15-11-1966)

Shri Maheswar Naik: The subsidy
given by the Government is a sort of
indirect taxation. May I know why
this sort of subsidy is being given to
the middlemen which is neither
beneficial to the consumer mor is an
incentive to the producer?

Shri Govinda Memon: The subsidy
given is being passed on to the con-
sumer.

Shri Maheswar Naik: In fair price
shops which are also being given
subsidy prices are sought to be
raised. May I know why these shops
which are supposed to be working on
a no-profit no-loss basis should also

be given the extra benefit of sub-
sidy?
Shri Govinda Menon: They are

working on a no-profit no-loss basis,
but the supplies to them are at a
subsidised rate.

Shri Priva Gupta: May I know
whether the Minister proposes to
bring any solution to the acute
scarcity conditions all over the coun-
try and does the Government feel
that, whatever the produce that is

2030 (Ai) LSD—2.

available in the country along with
the supplies from foreign countries,
all people, all the 49 crores citizens
of India, should get equal priority
and equal distribution? May I know
whether Government is going to
think over that and take steps to see
that there is all-India statutory
rationing, so that the hunger may be
shared together, and to hold the
price line at least of the minimum
necessities and to see that no hoard-
ing is allowed, as is done in  other
foreign countries?

Shri Govinda Menon: If the inten-
tion behind the question is to get a
confirmation that all surpluses from
all individuals throughout India
should be taken and pooled together
and distributed, then that is not now
being attempted. .

Shri Priva Gupta: The whole of
India constitutes one country under
one Constitution.

Mr. Speaker: Order, order. Only
information can be sought for and
not any argument entered into dur-
ing Question Hour.
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Shri Priya Gupta: The Preamble
covers the whole country, Why is it
that while some remain hungry
others get plenty? Is that equity?

Mr. Speaker: Order, order,

Shri Priva Gupta: What about
houarding? Why is hoarding allowed?

Mr. Speaker: Order, order. He sits
down and then he thinks of hoarding.

Shri S, M. Banerjee: I would like to
know whether it has been brought to
the notice of the hon. Minister that
the cost of imported foodgrains, especi-
ally wheat under PL. 480 which is
being distributed through fair price
shops in Uttar Pradesh, in those areas
where there is statutory rationing like
_Kanpur. has been increased and the
Increase in price is being borne by
the consumer; if so. I would like to
know whether this question has been
taken up to see that amy increase in
the price of imported wheat should
not fall on the consumer.

Shri Govinda Menon: There has
been no increase in the price of wheat.

The subsidy is being reduced gra-
dually.

Shri 5. M. Banerjee: If the subsidy
is reduced the burden falls more on
the consumer,

Shri Inder J. Malhotra: The hon.
Minister just now said that this sub-
sidy is being ultimately passed on to
the consumer. I would like to know
whether Government is econsidering
any proposal to see that a  similar
amount of subsidy is also provided
to the farmers as a price incentive so
that the farmers, with this incentive,
would put ‘more efforts to increase
agricultural production?

Shri Govinda Menon: The Agri-
cultural Prices Commission is look-
ing into the question of cost.

Shri Inder J. Malhotra: I am not
asking about the Commission. I want
to know whether Government  has
got any proposal at this time or not,

Shri Govinda Menon: We are acting
on the advice of the Agricultural
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Prices Commission regarding the
economic cosi of production and the
price to be given to the producer
from time to time.

Cncentives for Agricultural
Production

+
*277. Shri Yashpal Singh:
Shri Bagri:
Shri Ram Sewak Yadav:
Shri H. C. Linga Reddy:
Shrimati Savitri Nigam:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether Government propose
to give economic incentives to farmers
to increase agricultural production;

(b) if so, the details thereof; and

(c) whether subsidies and loans
will also be included in such incen-
tives?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde: (a) to (c), Ecronomic incen-
tives by way of remunerative prices
and loans and subsidies are already
being given to farmers for accelerat-
ing agricultural development, Price
support policies are being pursued
for important agricultural commodi-
ties including foodgrains, sugarcane,
cotton and jute. Subsidies are being
given at present for selected minor
irrigation and soil conservation
schemes as also on inputs like im-
proved seeds, agricultural imple-
ments, pesticides, certain types of
fertilisers and plant  protection
equipment. Short, medium and long
term loans are provided for agricul-
tural development. The Cooperative
structure is being supported and
strengthened to render increasing
help to farmers.

ot ayare Ty ;A0 A5 wEmA
71 A%4 £ fw 34 qwa § wafs G
ATE WHTA F, IAT AW AEAEEE A
T gAY qEHZ AT qger ¥ oAy 25
qvdz WA #1277 & ALEA £, AT
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AI7 T FAG0 ®E OF0 TIEARA A
# f& 34 A7z 7 7599 =1 TvE
TR F7 57 RO LTAT7 9170 ATTT
N7 IFT 94N BYT FATA A2 HOIAT

Shri Shinde: The Government has
no information about the subject
matter the hon. Member is referring
to. If he addresses a specific ques-
tion to me I would try to get the in-
formation from the  State Govern-
ment.

ot gt fag o owmoavETs A
arat £ 5 ore fasta oo, =10A f2ar
TAT 7 A7 THar sl Ea e e fagr
FOT F, FTACT WETAT F T FT AR
fzar srar & =ty anr A S afea
#Haat w1 3 37 AT wrws oAr 7 2
AT W T IS Z 9 AU RT g
%A A ¢ v oATEIT 3w wAA ORI
23 FT. AR A< AT FT Z A TT TAET
AR T

Shri Shinde: May I submit for the
information of the hon. Member
that a credit scheme has been adopt-
ed now and that is based on the
reguirements of the farmers on the
basis of their individual production
plans. May I also submit that dur-
ing the last one year more than
Rs. 375 crores have been advanced
by way of medium and short term
loans to farmers and about Rs. 50
crores by way of long term loans,

Shrimati Savitri Nigam: What the
farmers want is a remunerative and
integrated price for their produce.
Whatever impact these indirect sub-
sidies are making is taken away by
the administrative cost. May [ know
whether the Government is thinking
of abolishing land revenue so that
the farmers may get enough money
to invest on their land instead of
these indirect subsidies which are not
helping the farmer in any way?

Shri Shinde: I am not prepared to
concede that the subsidies are not
helping the farmers. The hon. lady
Member has gone much beyond the
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purview of the question—remission
of land revenue and other things.

Mr. Speaker: The question hour is
over.

Shrimati Savitri Nigam: I could

not hear the answer,

Mr. Speaker: The Minister says
that the hon, Lady Member has
over-stepped the limits prescribed in
the question.

Shri Hari Vishnu EKamath: Sir, I

do not think you agree with the
Minister.
Mr. Speaker: She has enguired

what the Minister has stated; not my
view. My opinion was not solicited.
I have only repeated the answer.

Shri Harl Vishnu Kamath: But you
have over-ruled the question because
of that.

Mr. Speaker: Now
hour is over,

the question

WRITTEN ANSWERS TO
QUESTIONS

Rice Ration in Kerala

*273. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Food,
culture, C ity Develop
Cooperation be pleased to state:

Agri-

"
and

(a) whether the question of in-
ereasing the quantum of rice ration
in Kerala has been considered by
Government; and

(b) it s0, the decision taken _there-
on?

The Minister of State in the Min-
istry of Food, Agriculture, Commun-
ity Development and Cooperation
(Shri Govinda Menon): (a) Yes, Sir.

(b) It has nol been found possible
to raise the rice gquantum of ration
in Kerala.
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Agricultural Prices Commission

*278. Shri Surendra Pal Singh:
Will the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether the Agricultural Prices
Commission has made any recom-
mendations regarding the price policy
to be followed by Government dur-
ing the Fourth Five Year Plan
period;

(b) if so, what are those recom-
mendations; and

(¢) the Government's reaction there-
to?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperatlon (Shri
Shyam Dhar Misra): (a) The Agri-
cultural Prices Commission has been
making recommendations on price
policy for different crops from season
to season. For the Fourth Plan
period as a whole, it has not made
any recommendations.

(b) and (c). Do not arise.

T fay

* 279, s ST WTC STEAT ;AT
fufw o471 7z F907 & A0 AW E

(%) s TA07 §, TTAArAE 2
o7 =3A77 ©9 H 4417 72 T FEAE-
Tt #1 A3 9y &4 F A7 ¥ A
sy fama &7 f4m mm 2, =7

(a) afx zi, 71 77 #}47 7

farfir sift (it T Ere Q13 ) :
(%) sz &% f& madfas Tzt 1
Fratas ofiE & mrams &1 A3 ¥
frafem mrom &1 nsfr fRAT AT F
srATer A5t & Fra # oaftra fafasaa”
F1 TAAT ET

frgsfrn wmemifadl w0 STF0 OF
maerd & A17 K, WAL T 7Z FEQCAT
7 0t & fF mEE awa 77 39 9F
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qAE & gHRIT F19 Sfzo Wt fa 9@
99 waHT 97 wEled ar) wam 5
S Gt 97 fam 7 7 w218 1 AT
faatam Az avr faeir faiAg ssardt
%1 'gE” 19w wrafzs fau wa &
fasg =& &

(&) a% 71 381 3291
Import of Rice

*280. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Food, Agri-

culture, Community Development and
Cooperation be pleased to state:

(a) whether Government have made
arrangements with Latin American
countries regarding the procurement
of rice to meet the shortage in deficikt
areas;

(b) the possibilities of supply of
rice forthcoming from Burma and
Thailand; and

(c) the other rice-producing count
ries which have been approached in
this behalf and with what results?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8hri
Govinda Menon): (a) Some quantilies
of rice have been purchased from
Brazil, Ecuador and Guyana during
the current year to meet our rice
shortage.

(by and (c), The Government are
at present exploring the possibilities
of importing rice from US.A., Burma,
Thailand, Cambodia and U.A.R.
during 1867. For this purpose the
guantities likely to be available in
each of these countries are being as-
certained,

Electoral Rolls
-281. Shri B, K, Das:
Shrl P. R. Chakraverti:
Will the Minister of Law be pleas-
ed to state:

(a) whether the Electoral Rolls for
the next General Elections have been
finalised;
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(b) the provision made for the
regular inclusion of the names of

displaced persons from East Pakistan,
now residents in colonies and camps
in different States in the country, in
the Electoral Rolls; and

(c) the facilities made available to
these migrants to enable them to
fulfil the requirements and formal
conditions of citizenship, with the
right following from the due recog-
nition thereof?

The Minister of Law (Shri G, 8.
Pathak): (a) The electoral rolls for
the next general elections are expect-
ed to be finalised in all the States and
Union Territories (except Andaman
and Nicobar) by the Ist December,
1966. The electoral roll for Andaman
& Nicobar is expected to be finalised
by 15th December, 1966.

(b) and (c¢). Necessary instructions
have been issued to the States con-
cerned to expedite disposal of claims
for the grant of ecitizenship certificates
to the eligible displaced persons. After
these certificates have been granted
the Election Commission would order
special revision of concerned electoral
roll under section 21¢(3) of the Repr. -
sentation of the People Act, 1950, to
enrol all eligible displaced persong as
electors.

State Farms

*282. Shri P. R. Chakraverti:

Shri B, K. Das:

Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedl:
Shri P. C. Borooah:

Dr. M. M. Das:

Shri Surendra Pal Singh:
Shri H. C. Linga Reddy:
Shri Maheswar Nalk:

Will the Minister of Food, Agri-
enlture, Community Development
and Cooperation be pleased to state:

(a) whether Government have
finalised a scheme to establish State
tarms with workshops attached to
the same;
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(b) whether the sites have been
selected;
() whether it is a fact that the

US.S.R. has agreed to give machin-
ery for these farms; and

(d) whether this large-scale farm-
ing will be combined with soil con-
servation measures?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) and (b). It
is proposed to set up a number of
Centra] State Farms in the country
during the Fourth Plan. Each of these
Farms will have its own workshop.
The State Governments have been
asked to make available to the Centre
suitable tracts of cultivable land for
the Farms. So far, sites have been
selected at Hirakund (Orissa), Hissar
(Haryana) and Raichur in the Tunga-
bhadra Command area (Mysore). The
main function of the Farms will be
the production of improved seeds.

(¢} The Government of U.S.5.R.
have offered to assist us with machi=
nery—partly as a gift and partly on
payment. Negotiations are in progress.

(d) All necessary soil conservation
measures will be adopted in thesa
large scale farmas.

New Alr Services

*283. Dr, L. M, Singhvi:
Shri H. C. Linga Reddy:
Shri P. R. Chakravertl:
Shri Vishwa Nath Pandey:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm be
pleased to state:

(a) whether the JAC have finalised
the scheme for introducing air ser-
vices to and from places which were
on the air map of India earlier; and

(b) whether any new alr links are
proposed to be introduced in the near
future?

The Minister of Transport Aviation,
Shipping and Tourism (Shri Suwhwva
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Reddy): (a) and (b). Air services bet-
ween Delhi-Chandigarh and Bombay-
Poona have been resumed from 1st
October and 20th October, 1966, res-
pectively. The Corperation intend ope-
rating air services on the following
routes in the near future.—

(1) Patna-MuzafTarpur,
(2) Trichy-Colomhbao,

(3) Trivandrum-Colombo.
(4) Bombay-Bhuj.

Standardisation of Foodstuffs

*284. Bhri 5. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Dr. M, M. Das:

Will the Minister of Food, Agri-
culture, Commaunity Development and
Cooperation be pleased to state:

(a) the reasons for doing little in
the fleld of standatdisation of food-
stuffs so far;

(b) whether it is proposed to make
the marketing and  standardisation
schemes compulsory, in view of the
Jarge scale adulteration of foodstuffs;

(¢) if not, the reasons therefor;

and

(d) the steps being taken for ensur-
ing supply of pure foodstuffs?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) to (d). The
necessary information is being coi-
lected and will be laid on the Table of
the Sabha.

LA.C. Time Table

+g6. Shrimati savitri Nigam: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

fay the reasons for brinzing  the

frequent changes in the Indian Air-
lines Corporation Time Table; and
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(b) the reasons for the delays
which occur very frequently in the

1AC Flights?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The schedules are nor-
mally changed twice a year to cater
for scasonal changes, Changes in
schedules have, however, been neces-
sitated as and when there is a change
in the fleet position.

(b) One of the important reasons
for delays to the 1. A.C. flights is the
limited number of aircraft available
and sarge number of flghts which
ILA.C. is obliged o operate with ine
limited fleet at its disposal. The recent
loss of two Caravelle aircraft  has
made the position more acute,

Agricultural Teaching

*287. Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperatiom
be pleased o state:

(a) whether it is a fact that prog-
ress in agricultural teaching has not
been satisfactory, although the ex-
penditure on education has become
400 per cent high during the last three
Five Year Plans;

(b) if so, the reasons therefor; and

(¢) the steps taken or proposed to
be taken in the matter?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No, Sir.

(b) Does not arise.

(¢} In so far as higher education ia
Agriculture is concerned, the follow-
ing is broadly the progress and dove-
lapment so fari—

(i) New Colleges have been open-
ed where necessary and exist-
ing colleges expanded raising
the annual intake in the Agri-
eultural Colleges from 1,254 in
1953 to about 10.680 in 1905
and in Vety, Colleges from
615 in 1953 to about 1580 in
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[$1]

(iii)

(iv)

{v

{vi)

{vii)

(viii)

{ix)

1965. There are at present 70
Agricultural Colleges and 20
Veterinary Colleges ang tnis
is expected to meet the cou-
try’s  requirement on the
whole,

36 Agricultura' and 12 Vete-
rinary Institutions are at pre.
sent imparting education at
postgraduate level which will
meet couniry’s requirements.

In order to improve the pre-
sent standards of undergra
duate education, minimum
standards drawn up by aa
Expert Committee have been
circulated to all the States
and institutions concerned.

Model syllabii for Agricultural
and Veterinary courses have
beey drawn up by ad hoe

Comnutices and cirpulated i
al' conzerncd.

In order to encourage meri-
torious students to prosecute
their studies, & large numbe:r
of scholarships and f{ellow-
ships are being given annually

both at under-graduaie and
post-graduate level,
Refresher courses are Lewng

conducted within the country
for the bencfit of teachcrs.

Under an agreement with
U.S.A, teachers from seiccted
Institutes are being sent
abroad for higher training,

In order to equip the l.abo-
ratories for selected colleges,
equipment is being inported
from abroad under an aid
agreement with the USA.
Government.

With a vicw 1o placing Agri-
cultura' Education on a sound
footing, 8 April. Universities
have been set up in the Siales
of Andhra Pradesh, Madnya
Pradesh, Mvsore, Orizea, Pun-
jab, Rajasthan, UP.. an? “West
Benga)l in which Teaching Re
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search and Extension has been
-integrated to a large extent.

(x) Suitable pgrants a;e be.ng
given to institulions for mah-
ing improvements,

o & wied

*288. ot sigA Ty
it frafe forar
st Wo ATo famry :
oY gFaTE
ot gfT faee) s -
!ﬂ'g'h I'N'fl'iﬂ :
atgw wwwr

#7 wra, ¥y, arvqofae fowre
T WEETT T4 42 AAE KT PU i3
far -

(%) #7172 73 z (¢ &5 4
Ffa 7723 F warfaTF 210 4o UTTo
#q 7 a1 7 [& avwe 1o 37 oy
aq gfa FoqraT 7o Fieafaw sEnEa
T OATRET H AT #AT T

(@) w1 3&F az @ T2 7 fo
Fare F foar a7 arein § 3047
afar sse 7@ vt 2 varaies Were
wwA v T miaET Aersr aragpw
z, A

() afz zr, T arErs wra T A5
& a7 af-fFar 2 7 *

wmw, ¥fa, amofos faew aw
wre wArwm § s (W
satwee far): () 39 fama 7A@
ng gfq guu7 & walame we o
UTre FT T FME AT T4 AA 2A0F

() AYr LT AT AA A

Rice Procurement im West Bengal

*289. Shri Indrajit Gupta: Will the
Minister of Food, Agriculture, Com-
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munity Development and Cooperation
be pleased to state:

(a) whether in view of the failure
of the West Bengal Government's rice
procurement policy during 1965-66, it
was proposed to hand over procure-
ment operations in that State to the
Food Corporation of India during the
1966-67 season;

(b) whether the State Govern-
ment's reaction was unfavourable; and

(e) if so, the steps proposed to be
taken to relieve the situation?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation [Shri
Govinda Memon): (a) No, Sir. The
Food Corporation will only act as the
agent of the State Government for
taking delivery of the procured quan-
tities, paying for them, storing and
moving them according to the instruc-
tions of the State Governmeni,

(b)and (c). Do not arise,

FaT wanw fawm ofwe & fod
frorfes

*290. 6 g¥w T wEwy :
o ﬁl‘i’:
st Wit are o

Fa1 faf| 541 2 AT, 1966 F
FreifE gvw AwAT o182 FO3AT &
g ¥ a7 94 R PO F4A i

(%) Fa1 77T 71 397 q29 Fram
nfrez & (o fiadfa [amai & @49 §
WIETAY A ¥ TAW oA HoiE A

frorz ara 21 0 ¥ oH
() ofz zr, A1 zowr Afasm
YT A 2 Y

aw At (3 Aiiqre Fwws qTEw ) ¢
‘o pYeoom). ORI AT, TE ATRA AT
)z, qqtT g 8 fE g 2
mEr
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fafes fogmdi 1 araw wfas
fagfa  wmize =a @@= f&@gsg
72 ¥ 9z 97 74 fagrmarz [qeeer-
w7 vt na;, Ifag dear [ T—7318/
66] 7 wmwE § (fmTm g oay [1)
faad frim it =3 ady miw 2% F,
us fagtaq arfwys & faar afsas
AT A ATHA F AAAl T F A0
Miryya Bay

*291. Shri Nath Pai:

Shri Surendranath Dwivedy:

Shri Hem Barua:
Shri Hari Vishnu Kamath:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm be
pleased to state:

(a) whether the Government of
Maharashtra have approached the
Central Government in developing
the Miryya Bayv (Ratnagiri) as an all-
weather major port;

(b) if so,
thereto; and

Government’s reaction.

(¢) when the new harbour is likely
to be completed?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanmjiva
Reddy): (a) Yes.

(b) The proposal was discussed with
the representatives of the State Gov-
ernment recently.

(c) The first stage consisting of (i)
construction of break-water 1500 ft.
long, (ii) construction of a jetiy, (iii)
reclamation of 8 acres c: 'and, und
{iv) construction of a road at an esti-
mated cost of Rs. 167 lakhs is expected
to be completed during the Fourth
Plan period.

Sale of Gulabi Chang in Madhya
#9592, Shrj Harl Vishnu Kamath:
Shri Surendranatp Dwivedy:
Shri Hem Barua:
Will the Minister of Food, Agricul-
ture, Community Development and!
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Cooperation be pleased to refer to the
reply given to Starred Question No.
358 on the 9th August, 1966 and state;

(a) whether the net profit realised
by the Apex Marketing Society of
Madhya Pradesh as a result of the
sale of Gulabi Chana has been ascer-
tained;

(b) if so, the details thereof; and

(c) the amount that has been pass-
ed on to the actual cultivators?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) As the whole
stock has not been sold, the profit and
loss account has yet to be prepared,

(b) Does not arise.

(¢) Does not arise.

National Forest Policy

*293. Shri Sham Lal Saraf: Will
the Minister of Food, Agriculture,
C ity Devel and Co-
operation be pleased to state:

(a) whether Government have been
contemplating to re-orientate and
formulate a new national forest policy
for sometime past; and

(b) if su, when and the broad de-
tails thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Conperatiom (Shri
Annasahib P. Shinde): (a) Govern-
ment have not been contemplating to
reorientate and formulate a new
National Forest Policy in the recent
past.

(b) Question does not arise,

Price of Raw Jute

*284 Shri Sorendranatph Dwivedy:
Shri Hem Barua:
Shri Harl Vishnu Kamath:
Shri Nath Pal:

Will the Minister of Food, Agrionl-
tare, Community Development and
Cooperation be pleased to state:

(a) whether Government have taken
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any steps to assure profitable price
for raw jute to jute-growers and what
15 the prevailing price in Orissa;

(b) the target for the year 1965-66

for Orissa vis-a-vig actua] production
figures;

(c) whether it is a fact that in vast
Jute-growing areas, no jute was culti-
vated because of lack of rains in
Orissa; and

(d) if so, the steps being taken to
assure them water supply?

The Deputy Minister in the Minlstry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Mista): (u) Keeping in
view the rising cost of Jute cultiva-
tion and other factors, the Government
of India have raised the ninimum
support prices of raw jute (basis
Assam Bottom fob. Ca'cutta) frum
Rs. 80.37 to Rs. 83.77 per quinial, The
derivative prices for other grades and
varieties are being -worliad out, The
market price of Jute at Danpur in

Orissa was Rs. 121 per quintal for
bottom pgrade in the last weck of

October, 1966.
lakh bales
(b) Production Target: 8.61
Actual Production: 1.88

() Yes.

(dY A number of irrigution pro-

jects have been undertaken by the
Orissa Government. It is proposed to
bring about 2.88 lakh acres of jute
area under irrigation during the
Fourth Plan, as against the present
60,000 acres of jute area under irriga-
tion in the State,

farweit ¥ wen AT
*395, w« fme :
Nl gEw W wEETT
71 afcaga, SwEw, wrEgw wdr
qdzw oA a7 @ama &1 7T a9 A
(z) o ma 2 fs Pt &
gargzT Jra7 mAIAING T ATEIT A
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Floating of a shipping Company in
U.K. by Dr. Dharma Teja

*296. Shri Umanath: Will the Min-
ister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether Government are aware
of any proposal of Dr. Dharma Teja
of the Jayanti Shipping Company to
float a shipping company in United
Kingdom;

(b) if so, the names of the partners
in the proposed Company;

(c) whether it is a fact that he
was holding an Indian Passport
while making this deal on the pro-
posed new Shipping Company; and

(d) if so, the action taken by Gov-
ernment in the matter?

The Minister of Transport, Aviution,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (d), Apart from a
newspaper report. Government are not
aware of such u proposal. Tre malter
i however being enruired into.

Land Development Banks

#0297, Shri P. R. Chakraverti:
Shri H, C, Linga Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Mooperation b:c pleased to state:

(a) whether Government propose
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to revise the credit policy of Land
Development Banks to make it an
effective instrument of serving agri-
cultural production programmes;

(b} the possibilities of extending
credit to farmers not only for land
development but also to enable them
to acquire ownership of land;

(c) the further steps being taken to
facilitate the easy flow of rural credit;
and

(d) how far the Agricultural Refi-
nance Corporation has been able to
tackle the purpose for which it had
been set up three years earlier?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (ay  and b)),
State Government have aiizady Leen
advised to make the lcuning policies
of land deve'opment bank: produc-
tion-oriented and many of the banks
have progressively done so and reduc-
ed their lendings for ron.productive
purposes. In view of shortage of re-
sources ang the over-riding priority
of production programimes, the pos-
sibilities of providing substantial cre-
dit for acquisition of cwnership of
land are limited.

(¢) Support is being nrovided by
Government to Land Development
Banks for raising resources for their
lending programme Government are
also helping these barks to open more
branches/primary units with subsidy
for managerial and supervisory stafl
ete., so that they can render better ser-
vice 1o the agriculturisis by exnedi-
tious scrutiny and sanction of Joans

(dy By and large. the Agricaltural
Refinance Corporation has been able to
fulfil the object for which it was
cstablished, It has only slarted tack-
ling the problems. The impact 1o be
felt will require more time.
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Per acre yield of crops

*289. Shri B. K. Das:
Shri P. K. Chakraverti:

Will the Minister of Food, Agricul-
‘ure, C ity Develoy t and
Cooperation be pleased to state:

(a) whether there has been any
improvement in per acre yield of
different crops in the country during
the last three years;

(b) the special steps taken for such
improvement: and

(¢) what is the programme for such
improvement either genmerally or
with reference to particular areas?
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The Deputy Minister in the Ministry
of Food, Agriculture, Community
Develop t and C th (Shri
Shyam Dhar Misra): (a) Figures of
all-India yields per hectare of impor=-
tant crops during three years 1963-84,
1964-85 and 1965-66 are given below:

(Kg. per hecrare)

Crop 1963-64 1964-65 1965-66
Foodgrains 690 757 647
Sugarcane (in

terms of gur) | 4695 4696 4304
Cotton (lint) . 121 123 108
]u_tt . 1283 1292 1079
Oilseeds . 478 560 416

It will be seen that the yields per
hectare in 1965-66 -<were zencrally
lower than those in 1964-65 and 1963-
64. This is mainly because of scvere
drought conditions in most parts of
the country in that year,

(b) and (c). Increased production of
foodgrains as well as of commercial
crops is sought to be attained gene-
rally through adoption of intensive
cultivation measures aimed at increa-

®sing productivity. The emphasis is on
adoption of package of practices in-
volving the use of irvigation, fertilis-
ers, improved seeds and plant protec-
tion measure in selected areas which
have a high potential fur increased
production. These programmes are
known as Intensive Agricultural Dis-
trict Programme and the Intensive
Agricultural Area Programme, A new
High Yielding WVarieties Programme
has also been taken up which is
designed to step up  the yilelds per
hectare of foodgrains substantially.
Similar programmes are also being
taken up for commercial crops. Neces-
sary outlays have been provided in
the IVth Five Year Plan.

LA.C. Caravelles

*300. Dr. L. M, Singhvi:
Shrimati Savitri Nigam:

Will the Minister of Transport,
Aviation, Shipping and Tourism be

NOVEMBER 15, 1966
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pleased to state:

(a) whether the Indian Airlines
Corporation have made arrangements
to replace the Caravelles that it has
lost during the year; and

(b) if so, by when the two Cara-
velles would be commissioned into
service?

‘The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No replacement aircraft
has yet been ordered for the Cara-
velle lost on 4th September, 1966 in
view of the studies being made about
a Viscount replacement and the fart
that a replacement would not be im-
mediately available but oun'y after a
year or so. Orders for two Caravelles
were placed by the Indian Airlines
Corporation in April, 1966, one in re-
placement of Caravelle lost on 15th
February, 1966 and the other in lieu
of withdrawal of Boeing charter by
Air India.

(b) One of the two Caravelles
ordered was delivered on the 29th Oc-
tober, 1966 and is being used at
present for refresher training and
additional non-scheduled flights. The
second aircraft is due to be delivered
early in Decemer, 1866. Both the air-
craft will be put into regular service
as soon as possible in December, 1966,

Fish Trade in Kerala

1300. Shri Imbichibava: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government have any
information about the margin pocket-
ed by the middlemen in fish trade
in Kerala;

(b) the average price for various
varieties of fish, namely, sardines,
mackerels, seer fish (Scombromonus)
sharks and rays, ribbon fish obtained
by the actual fishermen and the aver-
age prices paid by the consumers in
various towns in Kerala like Calicut,
Trichur, Ernakulam, Kottayam, Quilon
and Trivandrum;
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(c¢) whether Government have any
scheme to ensure the maximum prices
to the fishermen and the economic

prices to consumers; and
(d) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Commmunity
Development and Corporation (Shri
Govinda Menon): (a) No detailed
study of the distribution of profits in
the fish trade in Kerala has been con-
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is, however, aware of the disparity
between the beach and market prices
of fish which indicates that substantial
earnngs are made by middlemen in
the fish trade.

(b) The average beach price per
metric ton of Qil Sardines is Rs. 149,
92, of other Sardines Rs. 281.84,
Mackeral Rs. 420.33 Seer Fish Rs.
378.35, sharks ang Rays Rs.375.90 and
Ribbon Fish Rs. 302.77, Estimated
prices paid by the consumers in

ducted, The Government of India Towns per metric ton are as follows: —
Calicut Trichur  Ernaku- Kotta- Quilon  Triva

lam vam drum

“Qil Sardine 375 425 450 700 400 450
Other Sardines 425 500 500 750 400 i7s
Mackerels 570 650 Boo 1000 700 750
Seer Fish 1000 1900 1700 2225 1400 1200
Sharks & Rays 700 foo 750 1000 750 700
Ribbon Fish 550 600 L] 750 500 475
ic) and (d): In order tg ensure (b) whether there is any scheme to

fair prices to the fishermen and re-
asonable  prices {p the consumer,
-Government have adopted the policy
of encouraging Fishermen's Coopera-
tives. So far as Kerala iz concerned,
mechanised fishing vessels are being
issued only to Primary Fishermen's
Cooperative Societies and a scheme
for channelising sale through market-
ing federations is being imp'emented.

Fishermen in Kerala

1301. Shri Imbichibava: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased 1o state:

(a} whether the Government of
Kerala or the Central Government
have any plan for protecting the life
and property of the fishermen from
being endangered and destroyed by
the vicissitudes of the Sea by ade-
wuate insurance;

help fishermen to tide over difficulties
of lean months in any planned and
comprehensive manner; and

(c) if so, the details thereof?

The Minister of State in the Min.
istry of Food, Agriculture, Commun-
ity Development and Cooperatiom
(Shri Govinda Menon): (a) The
mechanised boats issued to the fish-

ermen by the State Fisheries De-
partment under subsidy and hire
purchase system are insured for

{otal and partial loss. The lives of
the fishermen are not insured. For
loss of life or for complete disable-
ment of fishermen while at sea, fin-
ancial assistance not  exceeding
Rs. 1,000 per family is sanctioned by
the State Fisheries Department as
relie from the Fishermen's Relief
Fund. The State Fisheries Depart-
ment also grants financial assistance
for the purchase and supply of fish-
ing implements at subsidised rates
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to those fishermen who have lost
their fishing implements while fish-

ing at sea or whose fishing imple-
ments are damaged beyond repair
while fishing at sea. The subsidy

allowed is 25 per cent on the cost of
fishing implements subject to a
maximum of Rs, 500 in each case.

(b) and (c). There is no scheme
to help fishermen to tide over diffi-
culties of lean months in any plan-
ned and comprehensive manner, But
relief by way of free supply of
weekly rations and rethatching grant
iz being given to poor and deserv-
ing fishermen in the coastal areas
during the lean months of June and
July.

Price of ice supplied to Fishermen

1302. Shri Imbichibava: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased o state:

(a) the average consumer price of
ice supplied in bulk to the fishermen
in Kerala;

(b) whether it is a fact that ice
required by fishermen is in short sup-
P’y in several stretches in Kerala
Coast, especially in seasons of good
catches;

(e) if so, the steps, if any, taken or
eontemplated to ensure adequate sup-
plies of ice in bulk to the fishermen?

The Minister of State in the Min-
istry of Food, Agriculture, Commun-
ity Development and Cooperation
(Shri Govinda Menon): (a) The
price of ice sold to consumer fisher-
men is Rs. 50 per ton.

(b} Yes, Sir. During the seasons of
heavy catches, the ice produced by
the existing ice planis is inadeguate
to meet the entire demands of the
fishermen.

(¢) Nine ice plants with an appro-

ximate capacity of 175 tons a  day
are under various stages of coms-
truction and are likely to go into

production within a period of about
10 months, Besides, there is a pro-
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gramme for construction of five ice
plants with an approximate capacity
of 250 tons during the Fourth Plan.

These plants together with  those
that may be set up in the private
sector will ensure sufficient supply

of ice to the fishermen,

Agriculture and Veterinary Colleges in
Kerala

1303. Shri Vasudevan Nair:
Shri Warior:

Will the Ministe; ot Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

tin) whether there is any proposal tor
reduce the number of seats in  the
Agriculture and Veterinary Colleges
in Kerala State;

(b) if so, how many seats are pro-
posed to be reduced; and

(c) the reasons therefor?

The Deputy Minister in the Min-
istry of Food, Agriculture, Commun-
ity Development and Cooperation
(Shri Shyam Dhar Mishra): (a) No.

(b) and (¢). Do not arise,

Contributions to Political Parties by
Companies

1304. Shri Sezhiyan: Will the Minis-
ter of Law be pleased to state the
contributions made to various political
parties by Companies  during the
period from the 1st April, 1962 to 31st
March, 19667

The Minister of State in the Min-
Istry of Law (Shri C. R. Pattabhai
Raman): In accordance with the pro-
visions of sub-section (2) of sec-
tion 293A of the Companies Act.
1956, every company is required to
disclose in its profit and loss account
particulars of the total amount of
politica] contributions made by it
and the name of the party, indivi-
dual or bedy to which or to whom
such amount has been  contributed
during the financial year to which
the aceount relates. ‘The profit and
loss account, along with the related’
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documents, is filed by each company
with the Registrar of Companies
normally not later than ten months
from the date up to which the ac-
count is made. Moreover, the finan-
cial years of all companies are not
uniform and the dates on which the
contributions were made are also not
required to be mentioned in  the
profit und loss account. It is, there-
fore, not possible from an examina-
tion of the account to indicate the
total amount of political contribu-
tions made by companies during the
period specified by the Hon'ble
Member., However, a statement of
‘political contributions' made by
companies from the middle of 1961
onwards (prepared on the basis of
information as disclosed in the pro-
fit and loss accounts of companies
filed with the Registrars of Com-
panies during the period from 1-8B-
1962 to 31-3-1886) is laid on  the
Tabley if the House. Placed in
Library. See No. LT-T320(66].
Prices of Agricultural Commodities

1305. Shri V. V. Thevar: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

{a) whether Government have con-
sidered the feasibility of reviewing
the minimum and maximum prices for
agricultural commodities on the basis
of cost of production, land value and
effect of devaluation on prices of Agri-
cultural implements; and

(h) if so, the conclusions reachea?

The Deputy Minister in the Min-
istry of Food, Agriculiure, Commun-
ity Development and Cooperation
(Shri Shyam Dhar Misra): (a) and
(b). Minimum support prices for
foodgrains and ofher  agricultural
commodities are fixed by Govern-
ment after taking into considera-
tion the recommendations of  the
Agricultural Prices Commission, In
determining the level of  support
prices, the Commission takes into
account, inter alia, the prevailing
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market prices, inter-crop parity, and
the cost of cultivation which com-
prises expenses on  various in put
items, land revenue, cess and other
expenditure, The  Minimum  and
maximum prices of the commodities
for which such prices are fixed by
Government are reviewed from
time to time taking into considera-
tion the available data and  other
information on the relevant factors.
The review is done every year.

National Highway No. 11, in

Rajasthan
1306. Dr. Karni Singhji: Will the
Minister of Transport, Aviation,

Shipping and Tourism be pleased to
state:

ta) whether the work of construct-
ing Nationa] Highway No. 11 im Rajus-
than hus been to the schedu’e; and

(b) if so, the progress
March, 1886~

made upto-

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
Sanjiva Reddy): (a) Yes.

(b) Barring the stretch of about
51 miles between Dungargarh and
Biramsar the construction of the
highway has been nearly completed.
Most of the works on Dungargarh
and Biramsar are being sanctioned
in the Fourth Plan and are expected
to be completed by 1968

Paradeep Port

1307. Shri Ram Harkh Yadav: Will
the Minister of Transport, Aviation.
Shipping and Tourism be pleased to-
state:

ta) whether Government have fram-
ed any consolidated ruies about the
governance of the Paradeep Port; and

(b) if so, the salient features there-
of?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri-
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Sanjiva Reddy): (a) and (b)., The
Paradeep Port is being administered
departmentally by the Ministry of
Transport and Aviation pending the
setting up of a Port Trust under the
Major Pori Trusts Act, 1963, It is,
therefore, governed by the normal
‘Government rules.
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‘Reclamation Work in Alleppey Distriet

(Kerala)
1308. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the reclamation work
.of Kayamkulam Kayal in  Alleppey
District, Kerala State has been ecom-
pleted; and

(b) if not, when the work wi'l be
completed?

The Deputy Minister in the Min-
istry of Food, Agriculture, Commun-
ity Development and Cooperation

NOVEMBER 15, 1988
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(Shri Shyam Dhar Misha); (a) Not
yet; the work consists of several

items as enumerated below:—

(i) Preliminary works such as
survey, etc.

(i) Rehabilitation of retting in-
dustry.

(iii) Comstruetion of outer bund
and colonisation blocks, in-
cluding protective works.

(iv) Constructing an
sluice and three
outlets.

irrigation
drainage

(v) Constructing cross bunds.

(vi) Extending Danapady canal

and constructing a lock.
(vii) Installing pumpsets—50 H. P.

(a) Extension of  electric

lines,

(b) Construction of
houses.

pump

The work on the scheme was started
by the end of 1958 and is still in
progress. Work on item No. (iii)
above has been completed. Estimates
on item No. (iv) are under consider-
ation of the Government of Kerala.
Detailed estimates for the  other
items have not yet been prepared by
the State Government of Kerala.

(b) It is reported that the work
could be completed within two years
from the date from which all  the
items are sanctioned.

Kerala Water Transport Corporation

Shri Vasndevan Nair:
shri Warior:

1310,

Will the Minister of ‘Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the liquidation pro-
ceedings of the Kerala Water Trans-
port Corporation are over;

(b} if not, when the liquidation pro-
ceedings are likely to be completed;
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(e) how many employees of the
Corporation are at present employed
in the State Inland Water Services;
and

(d) the outstanding claims of the
employees of the Corporation yet to
be settled?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) No, Sir,

(b) In about a year's time,

(c) 746 employees.

(d) The Official Liquidator, has

stated that claims of employees for
bonus, gratuity, some arrears of
wages, dearness allowances, refund
of certain amounts etc. are pending
settlement.

Madras-Kanyakumarli Coastal Road

1311. Shri V. V. Thevar: Will the
Minister of Transport, Avlation,
Shipping and Tourlsm be pleased to
state:

{a) whether the East Coast Road
between Madras and Kanyakumari is
being taken up in the Fourth Five
Year Plan; and

(b) if so, the provision made in the
Plan?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The pro-
posed coastal road connecting Madras
with Kanyakumari is a State road.
The Government of Madras are,
therefore, primarily concerned with
this project. The State Government
have, however, been pressing that
the Central Government should
assist in its development, They sub-
mitted some time back an estimate
amounting to Rs. 14 crores for this
work. In order to enable the Gov-
ernment of India to consider the
matter, the State Government have
been requested to carry out a de-
tailed cost-benefit study of the pro-
ject and the proposal will be consi-
dered further on receipt of the re-
sult of that study which is awaited.
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Jawahar Lal Nehrn Krishi Vishws
Vidyalaya

1313. Shri Umanath:
Shri Dinen Bhattacharya:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperatlon be pleased to state:

(a) whether it is a fact that land
grant college system in vogue in
U.5.A. has been introduced by Jawahar
Lal Nehru Krishi Vishwa Vidyalaya,
Jabalpur;

(b) if so, the reasons thereof;
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(c) whether a large number of
students went on protest strike against
this system; and

(d) the action taken by Government
in the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). It
would not be correct to say that ‘and
grant college system in vogue in
U.S.A. has been adopted by the
Jawaharlal Nehru Krishi Vishwa
Vidyalaya, Jabalpur, The system
adopted by them, however, has many
ingredients that have been borrowed
from the land grant college system
in vogue in U.S.A. but only after
suitable adjustments and adaptations
so as to suit the Indian conditions,

(c) Yes.

(d) Setting up of Agricu'tural Uni-
versities is primarily the concern of
the State Governments. The Board of
Management of the Jawaharlal Nehru
Krishi Vishwa WVidyalaya, Jabalpur
recently considered the siluation
arising out of the students strike and
resolved that the system of exami-
nations and instructions should re-
main as it is but the University may
take up measures to bring about the
solution to the problems of the stu-
dents arising out of this system. In
pursuance of this, a Committee of
Experts has been appointed by the
Vice-Chancellor of the said Vishwa
Vidyalaya which will submit its re-
port in three months.
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Study Team on Panchayat Bystem in
Madras

1315. Shri Sezhiyan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that the
team of officers of his Ministry who
visited Madras to sludy the working
of the Panchayati Raj and its role in
stepping up agricultural production
has submitted their recommendations;

(b) if so, the main recommenda-
tions made by them; and

(c) the actlon taken by Government
thereon?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
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Shinde): (a) to (¢). A team of Offi-
cers of the Minisiry, visited Madras to
study the working of Panchayati Ra)
institutions including, in particularly
their role in stepping up agricultural
production. ‘Their main suggestions
include devolution of all schemes of
Agricultural development capab'e of
execution at local levels over these
bodies together with commensurate
funds; constitution of statutory Stand-
ing Committees at the Panchayat and
Panchayat Union level; giving greater
freedom to these bodies in spending
their own resources for approved
schemes of agricultural development
and earmarking of certain fixed per-
centapge for this purpose; and distri-
bution of seeds and fertilizers etc. on
their advice. The tour notes have
been forwarded to the State Gov-
ernments for necessary action,

Smuggling of wheat

1316. shri Daji: Will the Minister
of Food, Agriculiture, Community
Development and Cooperation be plea-
sed to state: ¥

(a) the number of people arrested
for bringing in and taking out of
Delhi wheat or rice during July,
August and September, 1866; and

(b) how many of them have been
convicted?

The Minister of State in the Min-
istry of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) 31.

(b) 26.

Super Bazar, New Delhl

1317. Dr. L. M, Singhvi: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Super Bazar, New
Delhi is going into vegetable cultiva-
tion in or near Delhi; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
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Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) The Delhi Development Autho-
rity has allotted about 137 acres of
land lying vacant at present near
Hauz Khas to the Super Bazar for
vegetable cultivation, The lease deed
is under preparation and will be
finalised soon. The Super Bazar will
itself arrange to run the farm and a
detailed scheme is being worked out.
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Uncultivated land in West Bengal

1819, Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri P, C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr, M. M. Das:

Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that a large
part of land remained uncultivated
in West Bengal for shortage of rain-
fall during the present khariff season.

(b} whether any assessment
been made in this regard;

has

(c) whether this also includes irri-
gation command areas; and

(d) the loss in production of erop
due to this?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperatlon (Shri
Shyam Dhar Misra): (a) to (d). The
required information is being collect-
ed from the State Government and
would be laid on the Table of the
Sabha as soon as received.

Central Fisheries Corporation

1320. Dr. M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Wil] the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the amount of monthly supply
of fish to the Calcutta market by the
Central Fisheries Corporation, Limi-
ted durlng last three months;

(b) the average sale price of fish
per Kilogram in Calcutta during the
last three months; and

() the different sources, outside
West Bengal, from which fish is col-
lected bv the Corporation for supply-
ing to the Calcutta marketi?
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The Minister of State in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The quantity
of fish supplied during the last three
months is as follows:—

August 1966 77-445 kgs.
Sepiember 1966 65,169 kgs.
Qctober 1966 40,572 kgs.
Total 183»18{,&;37

(b) The retail sale price of fish
supplied by the Corporation ranged
from an average of Rs. 5.20 per kg.

for Bhetki and Rs. 4.30 per kg. for
large carp to an average of Rs 2.00
per kg. for miscellaneous varieties,
during these three months.

(c) The sources are Madras, Rajas-
than, Delhi, Uttar Pradesh, Gujarat,
Andhra Pradesh and the Damodar
Valley Corporation.

Company Secretaryship Examination

1321, Dr. M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Will the Minister of Law be pleased
to sgtate:

(a) the reasons for the very poor
results of the Company Secretary-
ship Examination held in April and
October, 1965 and in April 1966;

(b) the name of the authority that
prepares the syllabus and that holds
the examination; and

(c) the steps, if any, proposed to
be taken by Government for improv-
ing the examination results?

The Minister of State in the Min-
istry of Law (Shri C. R. Pattabhi
Raman); (a) The poor results may
be due to lack of sincerity of purpose
and serious efforts on the part of the
candidatles and the absence of ade-
quate coaching facilities.

(b) The Company Law Board con-
ducts these examinations with the
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assistance of an Advisory Board con-

stituted for the purpose on a non-

statutory basis, which also advises the

Government inter-alia in drawing up

the scheme and prescription of syllabi

for these examinations,

(c) It is proposed to set up an
Institute under section 25 of the
Companies Act, 1958 in the form of a
company, which would take over the
entire businessg relating to these exa-
minations and arrange to provide
coaching facilities to prospective can-
didates.

Pllot Project for Planning

1323. Shri Bagri:
Shri Yashpal Singh:
Shrj Ram Sewak Yadav:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to refer to
the reply given to Unstarred Question
No. 4763 on the 3rd May, 1966 regard-
ing Pilot Project for Planning and
state:

(a) whether the survey has since
been completed;
the

(b) if not, the reasons for

delay; and

(c) if the reply to part (a) above be
in the affirmative, the results thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) to (c). Field surveys
have been completed in 13 of the 28
districts selected in the States for the
purpose; the work is in progress in the
rest. Initial difficulty in setting up
the requisite organisation to review
the available data and determine the
additional information to be collected
through the surveys was mainly res-
ponsible for the time taken. Based
on the leads thrown up by the sur-
veys, district plans would be prepared
within the framework of the State's
Fourth Plans cwrrently in the process
of finalisation.
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D.M.S. Tokens

1324, Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased (o state:

(a) whether the D.M.S, are issuing
metal {okens in place of cards;

(b) the progress so far made to
issue the metal tokens to all the card
holders; and

(c) when it is likely to be com-
pleted?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) So far 94,068 metal token at 507
Milk Depots have been issued to the
card-holders,

(¢) The work regarding issue of
metal tokens in place of the existing
milk cards in respect of the remaining
300 milk depots is already in hand
and bulk of the milk cards are likely
to be replaced by metal tokens by
the end of December, 1966,

Entertainment in Alr India Flights

1325. Shri Surendra Pal Singh: Will
the Minister of Transport, Avlation,
Shipping and Tourism be pleased to
state:

(a) whether it is a fact that Air-
India has provided in-flight enter-
tainment on some of their services;

(b) if so, the financial implication
of this innovation; and

(¢) how far this new feature has
been responsible for bringing addi-
tional business to the Air India?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). It was proposed to
instal inflight entertainment equipment
on one of Air-India's aircraft on an
experimental basis for a period of 3
months. The demonstration flight of
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the aircraft which took place in
Bombay showed that certain changes
in the equipment were necessary.
Those changes are being processed and
when the installation is completed,
Air India intend showing inflight
movies and providing audio entertain-
ment on board one of their aircraft
on a trial basis. The question of
providing such entertainment on a
long term basis on al] their aircraft
will be examined in the light of the
results of the experiment. The instal-
lation of the equipment for trial ope-
ration would be free of charge.

Mechanised State Farm at Jetsar

1326. Shri Indrajit Gupta: Wil] the
Minister of Food, Agriculture, Commu-
nity Development and Cooperation
be pleased to state:

(a) whether the mechanised State
farm at Jetsar has begun to produce
crops on a commercial scale;

(b) whether output per acre of
different crops is marked by higher
than the average for the rest of the
country; and

(¢) whether any firm commitment
has been entered into with foreign
countries for supply of agricultural
machinery in order to set up more
mechanised farms in the State sector?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The main
nbjective of the Farm is the produc-
tion of improved quality of seeds.

(b) No fair comparison can be made
between crops produced on a com-
mercial scale and those grown for the
purpose of producing improved quality
of geeds.

{c) The matter is stil] under nego-
tlation with U.S.5.R. Government.
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Cashew Cultivation in Northern India

1327. Shri B. K. Das:
Shri P. R. Chakravertl:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

{a) whether any programme for the
development of cashew cultivation in
the Northern States of the country
has been taken up;

(b) if so, the districds which have
been selected for the purpose; and

(¢) the progress made during the
last three years?

The Deputy Minister jn the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
programme of cashew cultivation was
take up during the Third Plan period
in Jhabua District of Madhya Pradesh,
Bulsar Disirict of Gujarat; Midnapore,
Birbhum, Bankura, Purulia and Burd-
wan in West Bengal, Goalpara,
Darrang, Nofgong, Cadhar, Lakhim-
pur, Sibsagar, Khasi and Jaintia Hills,
Mikir Hills and Kamrup in Assam;
and ip the Union Territory of Tripura.

f¢) The following additional area
has been covered during the last
three years, ie, 1063-84 to 1985-66,
in the Northern States:—

Madhya Pradesh oo 1M

Gujarat 800

‘West Bengal 1030

Tripura 1019
Prices of Milo

1328. Dr. L, M. Singhvl: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that the
price of American milo has been
marked up by Government by about
20 times within about one year;
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(b) the price of American milo im-
ported into .ndia and at what price
it 1s being sold; and

(e) whether it is a fact that Ameri-
can milp had been imported into 1ndia
in 1965 for consumption as animal
fodder in famine affected areas?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.

(b) The economic cost of American
milo imported into India is Rs, 52.89
per quintal while its issue price for
supply from Central Reserv:s is at
present Rs. 33 per quintal. The
issue price is, however, being raised
to Rs. 40 with effect from 15th Nov-
ember, 1966.

(c) No, Sir. Some stocks of milo
were however issued for use as cattle
feed.

Damage to Foodgrains in Central
Godowns in -Bihar

1329, Shri Shree Narayan Das:
Shri Surendra Pal Singh:

Will the Minister of Food, Agricul-
ture, C ity Develoy t and
Cooperation be pleased to state:

(a) whether it is a fact that 16,000
1ons of foodgrains worth Rs. 2 crores
have been damaged in various cent-
ral godowns in Bihar this year due to
faulty storage and lack of adequale
precautions;

(b) it so, the circumstances in which
this has happened; and

(c) whether any, if so, what steps
have been taken against those who
were responsible for this?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Develop it and Cooperation (Shri
Govinda Reddy): (a) No, Sir,

(b) and (c). Do not arise,
gupply of Foodgralos to Bihar

1330. Shri Shree Narayan Das: Will
the Minister of Food, Ariculture,

Community Development and Co-
operation be pleased to state:

(a) the quantity of foodgrains sup-

plied to the Bihar State for the
months from August to November,
1866 so far;

(b) the extent to which demands
made by the State Government have
been met; and

(c) the present position of stock

there?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Sup-
plies ot foodgrains to Stateg depend
upon th: availability with the Centre
and relative needs of varioug States.
Following quantities of imported
foodgrains (wheat, milo and maize)
were supplied to Bihar State [rom
August to November, 1888:

(In 000 tonnes)

August, 1966 80
September, 1966 85
October, 1968 81
November, 1988 24
(upto 5th)

It is expected that a total of over 1
lakh tonnes of imported foodgrains
will be supplied to Bihar during
November, 1866.

(c) As on November 1st, the State
Government had g stock of a little
over 66 thousand tonnes of 1ood-
grains.

Bridges over River Ganga

1331, Shri Shree Narayan Das: Will
the Minister of Transport, Aviation,
Sh.pping and Tourism be pleased fo

state:
(a) the total amount allocated by

the Planning Commission for the
construction of bridges over the river
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Ganga during the Fourth Five Year
Plan;

(b} the places where such bridges
will be built; and

(c) whether the sites for
bridges have been selected?

the

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). A sum
of Rs. ® crores has been proposed
tentatively in the Central Sector of
the draft Fourth 5-Year Plan for
giving aid to meet a part of the cost
of construction of certain selected
bridges over the Ganga in Uttar
Pradesh and Bihar. The exact
amount of aid will depend on the
final allocations of the Plan. The
places where such bridges will be
built and the selection of sites will
depend upon the results of the cost-
beneflt studies which are being
carried out by the State Govern-
ments concerned.

Paddy affected by Pests

1332, Shrimati Tarkeshwarl Sinha:
Will the Minister of Food, Agriculture,
Oommunity Development and Co-
operation be pleased to state:

(a) the total area of high-yielding
variety of paddy, which has been
affected by pests in the current year
so far; and

(b} the total loss of production re-
sulting therefrom?

The Depuiy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
Taichung Native-1 which is one of
the high yielding warleties of paddy
was affected by pest attack (Ful-
gorids and Jassids) in parts of
Madhya Pradesh, Orissa and Maha-
rashtra during the last kharif season.
The tota] area affected in these
Stateg is estimated at approximately
20,000 acres out of the total area of
5.85 lakh acres sown under this variety
in all the States. However, 8t &
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result of timely and effective con-
trol measures adopted by the con-
cerned State Governments with Cen-
tral assistance, the crop recovered
rapidly.

Gammon (India) Limited

1333. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Law be pleas-
ed to refer to the reply given to Un-
starred Question No. 150 on the 26th
July, 1968 and state:

(a) whether the investigations into
the violation of foreign exchange re-
gulations or other violations by M/s.
Gammon (India) Limited have since
been completed,;

(b) whether any legal proceedings
have been started; and

(¢) if so, the main conclusions of
this investigation?

The Minister of State in the Minis-
try of Law (Shri C. R. Paitabhl
Raman): The Reserve Bank of India
has since intimated that in April 1962
the Bankers of the company forward-
ed a declaration dated the 1i1th Nov-
ember, 1961 from the company to the
Bank in respect of their holdingg of
foreign shares and securities jndicat-
ing that the shares and securities
had becn held from 1942 onwards
and had been acquired out of the
funds held in London andlor by sub-
stitutions of bonus and rights issues,
The company also informed the Re-
serve Bank that bonus and rights
shares on certain foreign security
holdings had accrued to it from time
to time and their Agents in London
had collected and sold the shares
realising £ 1,04,552, The company
had submitted to the Reserve Bank
certificates evidencing transfer of
£ 53,000 to India. As for the balance,
the company has been asked to sub-
mit documentary evidence in support
of the transfer of that amount. In
view of the position indicated above,
no prosecution has been launched
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under the Foreign Exchange Regula-
tions Act.

2. The company has appointed a
firm of Chartered Accountants in
London to check up its accounts in
London. The report of the said firm
as well as the outcome of enquiry by
the statutory auditors of the com-
pany are awaited.

Caravelles for LA.C.

8hbri M. L. Dwivedi:

Shri Bhagwat Jha Anad:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the amount of loan advanced
by the French Government and
Messrs Sud Aviation of France for
purchasing six Caravelle planes by the
Indian Airlines Corporation?

(b) the conditicns of the loans; and

Caravelles at
the

(¢) the number of
present under operation with
Tndian Airlines Corporation?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) F.F. 116.889
million.

(b) the main terms
are:

of the loans

Period of  Rate of
repayment  interest

(=) for first 3
velles

(French Credit)

(b) for 4th Caravelle
Sud Aviation
redit)

(c) for sth & éth
Caravelles (Sud
Aviation Credit)

10 yeafs 5%, per annum

7 years §%, per amnum

7 years §°25% per
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Modifications In Tyushin

1335. Shrimatl Savitri Nigam: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the Government of
U.S.S.R. have accepted certain modi-
fications suggested in the  Ilyushin
for the night airmail service and
chartered trips; and

(b) if so, the particulars thereof?

The Minister of Transport, Avia-
tion, Shipping ang Tourism (Shri
Sanjiva Reddy): (a) and (b). The
Indian Airlines Corporation have
since re-assessed the feasibility of
operating Ilyushin IL.—18 aircraft on
their services, but have come to the
conclusion that even if the modifica-
tions agreed to by the manufacturers
are carried out, it will not be possi-
ble for them to operate it,

Capacity of Ports to handle
Foodgrains

1336. Bhri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the present capacity of ports to
handle foodgrains imported from for-
eign countries;

(b) whether any steps have been
taken to increase their capacity in
view of the increased imports owing
to the drought preventing conditions
Prevailing in the States; and

(e) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (c). With
the deterioration in the food situa-

(c¢) Five, including the one Cara-
velle received in October, 1966.

tion 1t on the severe drought
affecting many areas of the couniry
last year, the question of increase ir
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grain handling capacity at our ports
was examined in considerable detail
in December, 1965 and January, 1966.
As a result thereof, arrangements
were made to handle upto 1.2 million
tonnes per month during non-
monsoon meonths which target was
by and large achieved during the
period April-June, 1986. The mea-
sures adopted to increase grain hand-
ling capacity included improvements
in transit sheds at ports, procure-
ment and installation of additional
grain handling machinery and equip-
ment, increased wagon supply and
considerable  increase jp labour
strength, road transport arrange-
ments and variousg other facilities.
Owing to very heavy imports of fer-
tilizers at present however, it would
not be possible to handle more than
8 t> 9 lakh tonnes of foodgrains per
month in the coming months. Possi-
bilities of stepping up this capacity
should the need arise to handle a
larger volume of imports of food-
grains, are under the consideration of
the Government,

Subterranean Water in Rajasthan

1337, Dr, Karnl Singhjl: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state the extent to
which the recent surveys of north-
eastern Rajasthan, which have orov-
ed the existence of a vast store-house
of subterranean water in the region,
have been utilised either for arrest-
ing the march of the desert or for
helping irrigation gnd how?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): The exploitation
and utilisation of underground water
resources for irrigation and other
purposes is primarily the concern of
the State Governments. The possi-
bility of the existence of ground-
water in the north-eastern part of
Rajasthan has bcen brought to the
notice of the Rajasthan Government.
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Purchase of Boviet Multipurposes
Planes

1338, Shri Yashpal Singh: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is proposed to pur-
chase Soviet multi-purpose AN-2M

planes for use by the Agriculture
Department;

(b) if so, the cost of each plane,
and

(c) how many planes are proposed
to be purchased?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No, Sir.

(b) and (¢). Do not arise,
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Catering Control Order, Delhi

1340. Shri Maheswar Nailk:
Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:
(a) whether as z sequal to the

enforcement of the Catering Control
Order in Dlelhi, the hotels and eating
houses have stopped serving not only
rice and wheat cereal food once a
week but as many as thrice a week to
the great discomflture of those who
are regular eaters in those houses;

(b) what surplus cereals are saved
from the scheme and in what way

the surplus actually reaches the wulti-
mate consumer; and

(e) whether because of the numer-
ous lacunae in the enforcement of
the Catering Control Order as also
Guest Control Order, Government is
thinking of their total abolition?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Govinda Menon): (a) Delhi (Catering
Control) Order prohibits the catering
establishments in Delhi from serving
cereal foods on Monday evenings and
only rice and its products on Thurs-
days and Saturdays.

(b) About one thousand gquintals of
rice per month are saved ms a result
of this prohibition. This increases the
availability in the Central Pool from
which supplies are made to deficit
States for Government distribution,

(c) No, Sir.

Cochin Ship-bullding Yard

1341. ghri Mohammed Koya: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the Prime  Minister
sent a letter to the President of the
K.P.C.C. about the ship-building yard
at Cochin;

(b) whether she sent another letter
to Shri V. R. Krishan Iyer, Conve
nor of the Agitation Committee;

(c) whether there is any difference

between the assurances in both the
letters; and
(d) whether Government propose

to lay these letters on the Table of
the House?

The Minister of Transport, Aviation,
Shipping and Tourism (Shrl Sanjiva
Reddy): (a) Yes, Sir.

(b) A letter wag sent by the Prime
Minister's secretariat.

(¢) No, Sir.
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(d) Government do not consider this
to be necessary.

Indigenous Wheat at Ration Shops

1342. Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
t and Cooperatl

v T) 1
¥ Dev

be pleased to state:

(a) whether it Is a fact that there
is no indigenous wheat at the ration
shops in Delhi for the last two months;
and

(b) if 30, the reasons therefor?

‘The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8hri
Govinda Menon): (a) and (b). No, Sir.
The issue of indigenous wheat has
been stopped only with effect from
19-10-1966 as the stock of Punjab
wheat went down very much in Delhi
towards the beginning of 2nd week
of October, 1966.
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Sugar Factorles In Fourth Plan

1347, Shri Basappa:
Shri P. C. Borooah:

Will the Minister of Food, Agri-
culture, Community Development
and C tion be pl d to refer
to the reply given to Unstarred Ques-
tion No. 99 on the 26th July, 1866
and state:

(a) the capacity of new sugar
factories proposed to be set up in
the Fourth Five Year Plan; and

be set up in
in Mysore

(b) how many will
the Co-operative Sector
Btate?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and C ation (Shri
Shinde): (a) About 5.7 lakh tonnes
of additional capacity is proposed to
be created by the setting up of new
sugar factories during the 4th Plan. 20
new factories (18 cooperative and 2
joint stock) for a capacity of 3.55 lakh
tonnes have already been licensed for
this purpose.

(b) Out of 20 new sugar factories so
far approved 4 are for Mysore State
(all in the Cooperative Sector).
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Prices of Vanaspati

1348. Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri 5. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Ramchandra Mallick:
Bhri Sudhansu Das:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether the prices of Vanas-
pati have recently been filxed down
and if so, the extent of reduction and
how the revised prices compare with
those at the beginning of this year
and 1965;

(b) the percentage increase in
prices since January, 1965; and

(c) the steps taken to reduce the
prices further; and

(d) the main reasons for the in-
crease jn prices?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) and (b). Prices of vanas-
pati were reduced on lst October,
1966 and again on 1st November,,
1966. A statement showing the extent
of reduction and comparing the prices
as on lst November, 19668 with those
at the beginning of 1966 and 1985 is
laid on +the Table of the House.
[Placed in Library. See No. LT-T314|
66].

(c) and (d). Prices of vanaspati rise
or fall with the prices of groundnut
oi] from which it is manufactured.
This accounts for the increase in
vanaspati prices since January 1965
and the reductions in October and
November, 1966,

Import of cheaper oils from the
USSR. and the USA, for use in
vanaspati manufacture has been
arranged. Efforts are also being
made for maximizing production of
edible oils indigenously.

Development of Eumara Kom as
Tourist Centre In Kerala

1349, Shri Maniyangadan; Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether any proposal has been
received for the development of
Kumara Kom in Kottayam District,
Kerala as a tourist centre; and

(b) whether any assessment has
been made regarding the potential
of the place as a tourist centre?

The Minister of Transport, Aviat-
fon, Shipping and Tourlsm (Shri
Sanjlva Reddy): (a) No, Sir. No
such proposal has been received.

(b) No, Sir.

Cochin Port
1350, Shri Manlyangadan; Wil] the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that stea-
mers scheduled to call at Cochin
Port have been directed to other
ports;

(b) whether ships have cancelled
their schedule of calling at the
Cochin Port;

(c) if so, how many cancellations
have occurred during the years 1985
and 1966;

(d) whether passenger ships hive
recently suspended their scheduled
calls to and from Cochin;

(e) if so, the remsons therefor; and

(1) stepg taken to Improve the
conditions?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) There have been a few
cases this year of vessels originally
scheduled to call at Cochin not dolng
50.

(b) and (c). The Cochin Port Trust
has reported that they have no infor-
mation of cancellation of schedules of
calling at Cochin Port.
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(d) No. Actually there has been no
regular passenger traffic at Cochin
Port since 1963,

(e) As Bombay is well connected
with other places in India by air and
surface routes, it has been more con-
venient for passenger liners to touch
at Bombay instead of Cochin. Also
they get more passengers from Bom-
bay. The facilities for embarking and
disembarking of passengers at Cochin
have also been held to be somewhat
inadequate.

(f) The question of providing faci-
lities at Cochin for the embarking and
disembarking of passengers with a
view to attract some of the passenger
vessels to call at the Port i under
consideration by the Port Trust.

Kerala Vaterinary Practitioners
Bill

1351, Shri Mohammed Koya: Will
the Minister of Foed, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) whether the Live-stock Ins-
pectors of Kerala have represented
to him to allow them to treat minor
ailments and to amend the Kerala
Veterinary Practitioners Bill accor-
dingly;

(b) whether the request has been
considered by the Government; and

(c) the action taken thereon?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and C atlon  (Shri
Shinde): (a) Yes. A representation
from the Livestock Assistants Associa-
tion, Kerala was received by the Gov-
ernment of India.

(b} and (c). The request has been
examined by the State Government of
Kerala and has not been found accept-
able as the Livestock Inspectors and
Assistants do not possess the requisite
qualifications for registration and
cannot be accorded a status equivalent
to Veterinary Surgeons. However, the
possibility of according a ‘B’ class re-
gistration to the Livestock Assistants
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as done in the case of certain medical
practitioners under the Kerala Medi-
cal Practitioners Act is under conside-
ration of the State Government.

Cooperative Loan Polioy

1352, Shrimati Ramdularl Sinha:
Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that in
some States, Cooperative loap policy
is regulated by the Circulars issued
by the Registrar, Cooperative So-
cieties, while in other States, this
policy is formulated by the Registrar,
Cooperative Societies in consultation
with the State Cooperative Banks
and in some States, the State Co-
operative Banks issue circulars after
consulting the Registrar, Cooperative
Societies; ang

(b) if so, the details of such prac-
tices prevailing in each State?

The Deputy Minister in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
main features of the Crop Loan Sys-
tem and the policy regarding the issue
of credit for production through the
cooperatives as given in the Crop Loan
Manual circulated to the States, are
discussed in State Level Conferences
convened by the State Governments
in which representatives of the comn-
cerned Departments and Cooperative
Institutions participate. In the light
of the conclusions at these conferences
detailed instructions are issued by the
Cooperative Departments for imple-
mentation at the field level. Co-
operative Banks also issue instrue-
tions to their member societles in re-
gard to the various operational mat-
ters. All these instructions represent
the concensus arrived at the con-
ferences. The Central Government
does not have information about the
actual practices followed in different
States.
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Blachmarketing in Fertilixers

1353. Shri Kolla Venkaiuh:
Shri I C. Borooah:
Shri Bhagwat Jha Aszad:
Shri §. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state
the number of prosecution cases
launched and the number of cageg in
which some other action has been
resorted to in different States for
black-marketing of chemical fertili-
zers under the Fertilizers Control
Order, 1957 from November, 1585 to
September, 106867

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): A statement fur-
nishing the requisite information re-
ceived so far from 10 State Govern-
ments and 5 Union Territory Admin-
istrations iz laid on the Table of the
House, [Placed in Library, See No. LT-
7315/66]. 'The information from the
remaining State Governments and
Union Territory Administrations will
be laid on the Table of the Sabha as
soon as ils received.
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Abolition of Land Revenne

1355. Shri H, C. Linga Reddy:
Shri Bibhuti Mishra:
Shri Nath Pai:
Shri Hem Barua:
Shri Hari Vishou Kamath:
Shri Surendranath Dwivedy:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that some
of the States have decided to abolish
land revenue in the country in lieu
of a basic land tax;

(b) if" so, the details thereof; and

(c) the attitude of the Central Gov-
ernment in thig regard?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
Government of India have no informa-
tion about any firm decision relating
to the abolition of the land revenue and
its substitution by a basic land Exx
by any State Government. Land
Revenue is exclusively g State subject
and State Governments are competent
to take decision for its imposition,
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abolition or modification. Sp far the
Government of Madras has decided
that for the current Fasli 1376 (which
has already commenced on 1st July,
1966) and in respect of which collee-
tion will start generally from Decem-
ber-January, the surcharge on land
rcvenue and water rate at 25 per
cent levied in November, 1965 in
terms of the Madras Land Revenue
and Water Cess (Surcharge) Act,
1965, (Madras Act 34 of 1965) shall
be abolished forthwith, This would
mean a loss of Rs. 1.5 crores which
the State Govt. expecl to make good
by suitable economies and re-phasing
of some of the low priority schemes.

(c) For securing additional resour-
ces for developmental plans, it may
be necessary to revise and rationalise
the rates of land revenue and to
introduce an element of progression
in its incidence on  holdings of
different sizes.

Southern Transport Zome

1356. shri Kolla Venkaiah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether any agreement has
been reached between the Southern
States for the southern tramsport
zone and for plying the inter-State
carriers and wvehicles;

(b) if so, the terms of the agree-
ment; and

(¢) when the zone will come into
operation?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (¢). A special
Reciprocal Agreement has been con-
cluded between the States of Andhra
Pradesh, Kerala, Madras, Maharash-
tra and Mysore, for the operation of
200 goods vehicles belonging to each
State on specified National and State
Highways which are considered fit to
carry this traffic. Some of the more
important features of the Agreement
are—

(i) The Agreement shall be
notwithstanding and without
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(i1)

(iii)

(iv)

(v)
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prejudice to any other re-
ciprocal agreements which
might have been entereq into
previously or which may
be entered into in future by
and between any of the
signatory  States to  this
Agrecment;

The Agreement shall apply,
in the first instance, to 200
goods vehicles of each State
and shall be binding for a
period of 5 years. However,
the number g¢f vehicles avail-
able to each signatory State
under thiz Agreement may
be reviewed and modified
from time to time and at
least once every year;

The vehicles shall operate
under the authority of a

“Composite Permit" and
shall not be required to be
eountersigned by other
States. (The need for
countersignatures has  been
dispensed  with by rules

framed by the State Govern-
ments under the Motor Vehi-
cles Act.)

operating
shall

A public carrier
under this Agreement
be free to operate without
restriction of routes jn  the
“Home™ State, whereas
while gperating in any area

outside the “Home”  State,
such a public carrier shall
not pick up or set down
goods between any two

points on an into-Stats route
in other States where such
two points are at a distance
of less than 300 kms. (this
clause has been introduced
tn safeguard the interests of
local operators).

A vehicle operating under
the Agreement may be stop-
ped and inspected for the
purpose of enforcement of
the provisions of this Agree-
ment by an officer of the rank
not below an Inspector of
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Motor  Vehicles or Sub-
Inspector of Police or any
other oflicer whose rank is
mutually agreed upon by the
signatory States. (‘This provi-
sion has been made to reduce
any possible  harassment of
long distance goods traffic).

(vi) A vehicle plying under the
Agrecment shall be liable to
pay, apart from the Motor
Vehicle and Goods Tax, if
any, levied by the “Home"
State, an annual tax payable,
in advance of Hs 500/- or
part thereof irrespective of
the Registered Laden Weight
or the Permissible Laden
Weight, as the case may be,
to each of the four signatory
States other than the "Home"
State. The tax shall be collec-
ted by the “Home" State and
remitted to the other signatory

States (The goods tax and
motor vehicle tax will ‘be
collected at one point only

and thie is  intended as a
measure of convenience both
to the operator and the
Administration).

The scheme will eome into force
after the necessary formalities have
been completed by the participating
States.

Food Directorate in Eastern Region

1357. Shri Indrajit Gupta: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be plcased to state:

(a) whether the Food Directorate's
work in the Eastern Region has
recently increased due to heavier
import of foodgrains and fertilizers
through Calcutta Port;

(b) whether there is a proposai to
departmentalise dock clearance and
stevedoring work;

reasons for the
over 4,000 of

(c) if so, the
Directorate declaring
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ita Class III and Class IV employees
in the Eastern Region as “surplus”;
and

(d) whether any re-assessment of
#staff requirements will be made?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) There has been
some increase recently in the work
of the Regional Directorate of Food,
Eastern Region due to heavier imports
of foodgrains and fertilizers through
the Calcutta Port.

(b) There is no proposal now io
departmentalise, in the immediate
future, the clearance and steveduring
waork at Calcutta.

{c) and (d). It is not correct to say
that over 4000 Class III and Class IV
employees of the Regional Directorate
have been declared as surplus, How-
ever, as a result of a work study
carried out some months ago, about
250 persons in certain categories were
found surplus. Since then some fur-
ther changes in the work load have
taken place and a fresh assessment
of staff requirements is being made.

Canoly Canal in Malabar

1358. Shri Mohammed Koya: Will
the Minister of Transpert, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether there is any plan to
widen and deepen the Canoly Canal
in Malabar, Kerala State as part of
the Canal Navigation Schemes;

(b) if so, the details thereof; and

() when it will be implemented?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). The State Gov-
ernment have advised that there is a
proposal to deepen and widen the
Canoly Canal in the Fourth Five Year
Plan. Further particulars are await-
ed.
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Enguiry into Alr Crash of LAC.

Fokker Friendship Alrcraft
near Banthal

1359. Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given
to Unstarred Question No. 149 on
the 26th July, 1968 and state:

(a) whether the investigation inte
the causes of accident to Fokker
Friendship aircraft which crashed
near Banihal Pass on the Tth Febru-
ary, 1966 has since been completed;
and

(b) if so, the details thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Court of Inquiry
investigating into the causes of the
aceident concluded its public sittings
on the 18th Ociober, 1968, Bul its re-
port has not vet been received hy the
Government of India.

(b) Does not arise,
Jodhpur as Tourist Centre

2360. Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Transport
Aviation, Shipping and Tourism be
pleased to refer to the reply given to
Unstarred Question No. 948 on the
ond August, 1968 regarding develop-
ment of Jodhpur as a Tourist Cenire
and state:

(a) whether Government have
since finalised the proposal to cons-
truct a tourist centre at Jodhpur
(Rajasthan); and

(b) if so, the details thereof?

The Minister of Transport, Aviation,
Shipping and Tourlsm (Shri Banjiva
Reddy): (a) and (b). The proposal to
construct a Tourist Bungalow will be
included in the schemes the expendi-
ture of which is shared with the State
Government and its implementation
will depend on the allocation of funds.
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Conference of State Ministers of

Community Development

1361. Shri Dighe:
Shri Vishwa Nath Pandey:

‘Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that
Conference of State Ministers for
Community Development and Pan-
chayati Raj was held at Delhi recent-
ly; and

(b) if so, the subjects discussed
therein andg the decision taken there-
on?

the

The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Shinde): (a) Yes, Sir.
(b) The Confereneg magde recom-

mendations on the future policy of
Communi[r Development and on the
various aspects of the programmes of
Training. Rurnl Manpower, Applied
Nutrition, Women's Welfare and Child
Care and the rule of Panchayati Raj
institutions in agricultural production.
Copies of the main recommendations
have already been placed in the Par-
liament Library.

Price of Rice in Andhra Pradesh

1362. Shri M. 8. Murti: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that the
disparity between the purchase and
issue price of rice by the Feod Cor-
poration of India in Andhra Pradesh
is Rs. 7 to 13;

(b) if so, the reasons therefor;

(¢) whether any complaints were
received by Government on this
matter; and

(d) if so, the action taken thereci?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Developmeng and Cooperation  (Bhri
Govisda Menom): (a) to (d). From
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16th March, 1966, the State Govern-
ment were allowing the following
margins towards incidentals, transport,
railway freight, handling, storage, etc.,
by the Food Corporation of India
inclusive of Rs. 3.60 as administrative
charge payable t0 the Stale Govern-
ment. No element of profit has been
allowed to be included in the struc-
ture of the Issue prive;

(i) For stocks moved to
Hyderabad and Secun-

derabad from districts Rs. 10.50
(ii) For stocks moved

from one district to

another  except (i)

above Rs. 10.75
(iii) For stocks moved

within the same dis-

trict Rs. 824

Some complaints were received by
Government but on enquiry it was
found that the allegation that the
Food Corporation had made a profit
in the transactions was not correct.

Marine Technological Institutes

1363. Shri P. Kunhan:
Shri Umanath:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether Government contem-
plate setting up more Marine Tech-
nological Institutes under Central
augpices in the Fourth Five Year
Plan; and

(b) if so, the number of such ins-
titutes functioning at present and
the location thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). There
is one Central Ipstitute of Fisheries
Technology at Ernakulam with sub-
centres at Calicut and Cochin
(Kerala), Kakinada (Andhra Pradesh)
Burla (Orissa), Veraval (Gujarat)
&nd Bombay. There s no proposal
ander consideration for the establish-
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ment of an additional Marine Techno-

Jogical Institute under the Central
Government in the Fourth Five Year
Plan period.

Denudation of Kerala Forests

1364. Shri P. Kunhan:
Shri Umanath:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that in re-
cent years, denudation of the Keraia
forests has been pormitted on a
massive scale;

(b) whether the Central or State
Governments have studied the effects
of such denudation on climatic con-
ditions; and

(c) the estimated area of the
forest tract encroached upon by the
members of public or denuded by
Government agencies in the last
twenty years?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) to (c). Information is
being collected and will be Jaid on
the Table of the Sabha.

Forest Wealth of Kerala

1365, Shri P. Kunhan:
Shri Umanath:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

fa) the estimated share of forest
wealth in the annual income of
Kerala State;

(b) whether it is a fact that the
exploitation of the forest wealth in
Kerala State has not been done in a
planned manner; and

(e) if so, whether Government
propose to appoint a Forest Com-
mission to make a detailed study of
the problems of exploitation of the
forest wealth in Kerala State?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Developiment and Cooperation (Shri
Shinde): (a) Percentage of Forest
Revenue o State Revenues of Kerala
during 1%65-66 is reported 1o be 7 per
cent.

(by Forests are being exploited ac-
cording {o app:oved plans only,

() Dues nal arise.
Agricultural Farm for Quilon

1366. Shri P. Kunhan:
Shri Umanath:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that the dis-
trict agricultural farm of 100 acres
for Quilon District is proposed to be
located at Kottiyam-Chathannoor
area;

(b) whether it is a fact that the
water resources of the urea are in-
sufficient or costly {o be exploiled
and land prices are high;

(c) whether any suggestions have
been received for the location of the
farm in Sastham-cotta where land is

cheaper and water is plentiful and
easily obtained; and
(d) if so, steps Governmeni pro-

pose to take in the matter?

The Deputy Minister ip the Minis-
try of Food, Agriculture, Community
Development and Cooperatlon (Shri
Shyam Dhar Misra): (a) to (d). The
information has been called for from
the State Administration and will be
laid on the Table of the Sabha as soon
as il is received.

Implementation of Land Reforms

1367. Shri Hari Vishou Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether #& is a fact that the
implementation of land reforms s
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proceeding at a very tardy pace
the States:

(b) if so, the reasons therefor; and

(r) the measures being taken to
accelerate the pace and to set a dead-
line for such implementation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Shyam Dhar Misra): (a) to (¢). Land
veform is a Stale subject under the
Constitution. The primary responsi-
bility for cnacting and enforcing land
reform laws, therefore, rests with the
State Govermments. The Government
of Tndin assists the State Governments
in formulating thoir programmes and
carrying them out in the light of land
policy recommendations laid down in
the successive Five Year Plans. The
land reform programmes have had to
be worked out ip each State in terms
of its local conditions and in response
to fclt needs. The policy recommenda-
tions as contained in the Five Year
Plans provide a broad common ap-
proach which is flexible enough to
lend itself to adaptation and adjust-
ments in each State to suit local con-
ditions and needs.

There has been considerable acti-
vity in the sphere of land reforms
during the past 15 years and substan-
tial progress has been made in seve-
ral directions. About 20 million
tenants of former intermediaries have
come into direct relation with the
States. Legislation has been enacted
to deal with problems of tenants-at-
wil] in the ryotwari areas and of sub-
tepants in the zamindari areas. Pro-
visions for security of tenure, regula-
tion of rents and bringing tenants into
direct relationship with the State and
converting them into owners have been
made in most States. Ag a result,
about " million tenants and share
croppers have acguired ownership of
more than 7 million acres. Fair rents
iave been fixed at 1/4th of the gross
produce or less in most States, Legis-
lation has been adopted for ceiling in
all the States except the former
Punjab area where provision already
exists for the settlement of surplus
land. According to available Reports

in

1888 (SAKA) Written Answers 2999
—

over 2 million acres of surplus area
in excess of ceiling limits has been
declared or tuken possession of by the
various State Governments. More
land is likely to become available as
implementation proceeds. All these
measures, have helped to establish
owner cultivation which has been the
main objective of the Nationa] land
policy. Under the overall program-
mes of land reforms, two schemes are
being implemented as plan schemes,
namely, (i) Improvemen; of land
recordg {or the implementation of land
reforms, which is & Centrally spon-
sored scheme and (ii) consolidation of
fragmented holdings, which s a Cen-
trally aided state plan schecme. While
the Centrally sponsored scheme is a
new scheme, the schemr of consolida-
tion of holdings has been in operation
in & number of States for several
years now. An ares of about 205
million acres had been consolidated
till the end of the Second Five Year
Plan. In their Third Five Year Plan,
13 Stater and 2 Union Territories
made an allocation of Rs. 19.74 crores
for schemes of conso'idation of hold-
ings which was expected tg benefit an
area of 31 million acres.

Thus, a fair measure of success
has been achieved in a number of
actiop fields of land reform. Admit-
tedly, in a programme like this which
affects the lives of millions of culti-
vators, various social, economic and
other corsiderations have had to be
constantly kept in view in drawing up
the programmes and putting them on
the ground. Moreover, these pro-
grammes were carried out through
democratic 'means. Thercfore, if the
results huve not beer rapid or spec-
tacular in some specific fields, it is,
undoubtedly, because of the element
of gradua ness which 15 implicit in any
democratic process. However, what-
ever leeway remains to be made up
is engaging the attention of the State
Governments. The Government of
India is kaeping the aprarian situation
in each State under constant review
and the State Governmentg have been
requested from time to time to streng-
then and improve the all-round imple-
mentation of land reforms.



2091 Written Answers
The Land Reforms Implementa-
tion Committee of the National Deve-
lopment <{ounci] has reviewed the
deficiencicg jn the implementation of
land reform measures of the wvarious
States. The suggestions of the Imple-
mentation Committee have been for-
warded to most of the States for their
considersiden  and necessary  action.
These suJ:estions are contained in the
Planning Commission's document—
Implementation of Lang Reforms—a
Review, .opies of wnich have been
placed in the Parliament Library,

Surplus staff in Food Directorate,
Eastern Region

1368. Shrimati Remu Chakravartty:
Will the Minister of Food, Agricul-

tare, Community Development and
Cooperatlon be pleased to state:
(a) whether it is a fact that the

Food Directorate has declared about
400 employees surplus in the Eastern
Region;

(b) if so, whether voluntary retire-
ment benefits have been proposed;

(¢) whether all employees qualify
for these benefits and if mot, their
number; and

(d) whether they will be reternch-
ed from Government service if they
do not opt for voluntary retirement?

The Minister of Staie in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Govinda Menon): (n* to (d). As a
result of the work study carried out
some months ago to assess staff re-
guirements of the office of the R.D.F,,
Eastern Region, Calcutta, staff in cer-
tain categories was found to bein
excess of requirements, On account,
however, of certain changes in the
work load, a fresh assessment of the
staff reguirements is now being made.
The staff ultimately found surplus as
a regult of the fresh assessment will be
absorbed in equivalent posts under the
Food Department in other Regions to
the extent of available vacancies. The
remaining surplug staff, if any, will
be transferred {o the surplus pool
which has been recently established
in the Ministry of Home Affairs. Per-
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sons transferred tg the surplus pool
will be trained in new skills and Gov-
crnment will make very effort to see
that they are absorbed in other De-
partments including Public Sector
Undertakings as quickly as possible.
Persons transferred to the Central
peol will also be permitted to opt for
voluntary retirement in terms of the
existing orders. Onlv those who do
not opt to retire and cannot be absorb-
ed in other Departments within a
period of =ix months will have to be
retrenched from service,

Rice Mills

1368. Shri M. Malaichami: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tlon be pleased to state:

(a) whether there is any proposal
to eliminate majority of the rice
mills working in the country esti-
mated at 45,000 as recommended by
the Seven-Member Committee of the

Food Corporation in view of their
obsoleteness; and
(b) if so, the other alternate

arrangements being contemplated to
do milling work?

The Minister of State in the Min-
istry of Food, Agriculture, Commun-
ity Development and Cooperation
(Shri Govinda Menon): (a) No, Sir.

(b) Does not arise.

Sugar Mill in Tripura

1371. Shri pasaratha Deb: Will the
Minister of Food, Agriculiure, Com-
munity Development and Coopera-
tion be pleased to state:

(a) whether the Tripura Govern-
‘ment have approached the Central
Government for setting up a sugar
mill in Tripura; and

(b) if so, the steps taken
matter?

in the

The Deputy Minister in the Min-
istry of Food, Agriculiure, Commun-
fty Development amd Cooperation
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(Shri Shinde): (a) No formal pro-
posal has been received.

(b) Does not arise.

Minor Irrigation Schemes in Tripura

1372, Shri Dasaratha Deb: Wil] the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) whether all minor irrigation
schemes adopted in the Third Five

Year Plan in Tripura could be im-
plemented;
{b) if not, the schemes which

could not be implementad;

(c) the total amount spent for im-
plementing the minor irrigation
schemes in the Third Plan; and

(d) the total area irrigated through
implementation of these schemes?

The Deputy Minister in the Min-
istry of Food, Agriculture, Commun-
ity Development and Cooperation
(Shri Shyam Dhar Misra): (a) to
(d). The required information  is
being collected from the Govern-
ment of Tripura and will be placed
on the Table of the Sabha as soon as
it is received from them,

Bridges in Tripura

1373. Shri Dasaratha Deb: Will the
Minister of Transport, Aviation,
Shipping and Tourlsm be pleased to
state:

(a) whether the construction of
bridges over Gumpti, Deo, Muhuri
and Khowal rlverg included in the
Third Five Year Plan in  Tripura
have been completed;

(b) if not, the bridges which could
not be constructed; and

(c) the reasons therefor?

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
Sanjiva Reddy): (a) to (c). In all,
gix major bridges as mentloned below
were proposed to be comstructed in
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Tripura during the Third Five Year
Plan period:—

(1) Bridge over the river Khowai
at Chebuighat on  Khowai-
Teliamura Road,;

2

Bridge over the river Gumti
at mile 32 of Agartala-Udai-
pur-Sabroom Hoad;

(3) Bridge over river Deo at
Kumarghat on Kumarghat-
Kailashahar Road;

(4) Bridge over river Muhuri on
Udaipur-Sabroom Road;

(5) Bridge over Muhuri on
Belonia-Bogafa Road; and

(6) Bridge over Gumti on Udai-
pur-Malaghar Road.

Four of these bridges mentioned at
serial Nos. (1), (2), (3) and (4) above
are under construction at present.
The position of the remaining two
bridges at serial Nos. (5) and (6) and
reply to para (c) will be given on
receipt of information from the State
Government.

Take-over of Foodgrains Trade by
Food Corporation in States

1374. Shri P. C. Borooah: Will the
Minister of Food, Agricultore, Com-
munity Development and Coopera-
tion be pleased to state:

(a) whether the Food Corporation
of India has decided to take oter
foodgrains trade in Madhya Pradesh
and some other States; and

(b) if so, the steps taken so far in
that direction?

The Minisier of State in the Min-
istry of Food, Agriculture, Commun-
ity Development and Covperation
(Shri Govinda Menon): (a) and (b).
Yes, Sir. It has been decided that from
15-11-1968, the Central Government
godowns situated in Madhya Pradesh
along with the stocks of foodgrains
and the staff employed therein will
be taken over by the Food Corpora-
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tion of India. The Central Procure-
ment Unit stationed in  that  State
will also be taken ovver by the Cor-
poration from that date. In the cur-
rent kharif season the Corporation
will undertake purchase and  distri-
bution of maize, jowar and bajra on
behalf of the State  Government.
Procurement of rice on Central Gov-
ernment account which was hitherto
being done by the Central Procure-
ment Unit will now  be undertaken
by the Corporation. The  Central
Govl. godowns in Delhi and Uttar
Pradesh along with the stocks of
foodgrains therein have also been
taken over by the Corporation from
1-11-1966.

Increase in I.A.C. Fares

1375. Shri Indrajit Gupta: Will the
Minister of ‘Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the reasons for the proposed
increase in ILA.C. air fares; and

(b) whether any portion of the
accruing higher traffic receipts would
be earmarked for  increasing pas-
senger amenities?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b), The
proposal made by IAC. for an in-

crease in fares is meant to cover the
additional expenditure which the
Corporation is required to incur aris-
ing directly out of the devaluation of
the rupee. The guestion is under
the consideration of the Government,

“Telex Connection for I.LA.C. Trunk
Routes

1376, Shri P. C. Borooah: Will the
Minister of ‘Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the Indian Airlines
Corporation plans fo connect all trunk
routes with nationa! telex and to
have “hot line” connections between
«city and airport booking offices;
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(b) if so, the estimated cost in-

volved in the scheme; and

(c) the steps taken to
the scheme?

implement

The Minister of Transport,
tion, Shipping and ‘Tourism
Sanjiva Reddy): (a) and (v).
National Telex Facility exists at
LAC’s stations in Caleutta, Madras,
Hyderabad, Bombay and Bangalore.
This facility has also been provided
at Delhi from 4-11-86.

Avia-
(Shri
The

‘Hot-lines" exist between the Cor-
poration’s booking offices  and air-
ports at Calcutta, Madras, Bombay,
Bangalore and Cochin, The question
of providing this facility at Delhi,
Gauhati, Agartala, Madurai, Guos,
Coimbatore, Hyderabad, Trivandrum
and Trichy is also under examina-
tion.

(b) The cost of renting the national
telex fucility is Rs. 2210 per annum
per station. In addition, charges are
payable for actual periods of usage.
The cost of operation for usage is
estimated between Rs. 4 and 6 lakhs
per annum.

The expenditure on the existing §
‘hot-lines' is Rs. 7500 recurring and
Rs, 600 non-recurring. The corres-
ponding figures for the proposed 9
‘hot-lines’  will be Rs, 13,500 and
Rs. 1100 respectively.

goil Erosion in Hill and Border
Districts of Kumaon

1377, Shri K. C. Pant: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) whether any study has been
made of the problem of soil erosion
in the hill and border districts of
Kumaon; and

(b) if not, whether Government
propose to appoint a study team for
this purpose?

The Deputy Minister in the Min-
istry of Food, Agriculture, Commun-
ity Development and Cooperation
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(Shri Shyam Dhar Misra): (a) and
(b). The information is being collect-
ed from the Government of Uttar
Pradesh and will be laid on the Table
of the Sabha.

Imported Wheat at Kandla Port

1378. Shri P. C. Borroah: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased {o state:

ta) whether it is a fuct that im-
ported wheat at Kandla Port  after
being hauled from the ships conti-
nues to lie in heaps in the open on
the Port before it is filled in bags for
storage in godowns:

(L) if so, whether it is spoilt dur-
ing this time by sea water, straying
dogs, cals and donkeys and at times
dead dogs and cats are found buried
in the heaps of wheat when il is be-
ing bagged; and

(¢) if the reply to parts (a) and
{b) be in the affirmative, the steps
being taken to ensure that heaps of
wheat are not allowed to =o lie in
the open?

The Minister of State in the Min-
istry of Food, Agricullure, Commun-
ity Development and Cooperation
(Shri Givinda Menon): (a) Bulk food-
grain discharge at Kandla is done,
generally into tramsit sheds where
grain is bagged and thereafter load-

ed on to  trucks/railway Wagons
stored in the port godowns. During
periods of heavy congestion, when

there is no gpace in the transit sheds,
such as occurred during April-May
1966, some quantity of grain had
also to be discharged in the open at
this port for short periods of time.
At present, no grain discharge is
taking place in the open,

(b) No, Sir.

(¢) Such quantity of grain as is dis-
charged in the open is bagged simul-
taneously or as soon as possible and
also kept under cover of tarpaulins/
polythene sheets.
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Minor Irrigation Programme in
Mysore

1381, Shri H, C. Linga Reddy: Will
the Minister of Food, Agriculture,
Community Development & Coopera-
tion be pleased to state:

(a) the minor irrigation program-
me carried out in the Third Plan in
Mysore State under the Heads “Irri-
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gation’, ‘Wells" and ‘Tanks'

amounts spent on them; and

(b) the minor irrigation programme
proposed to be carried out  during
the Fourth Plan period in the State?

with

The Deputy Minister in the Minis-
try of Food, Agricul
ity Development and walﬂnn
(Shri Shyam Dhar Misra): (a) A
total outlay of Rs. 3564 crores in-
cluding Rs 7.07 crores on extension of
powerlines was  incurred on Minor
Irrigation Bchemes in Mysore State
during the Third Five Year Plan. Of
this, an amount of Rs, 7.12 crores was
incurred on construction of new
wells and Rs. 16.08 crores on  all
types of surface minor irrigation
schemes including construction and
renovation of tanks. Major portion
of the latter expenditure was on
tanks. 28,393 new irrigation open
wells were constructed and 4,684
tanks were newly constructed and
restored during the Third Five Year
Plan according to latest information.

(b) The Working Group on Agri-

culture of the Ministry of Food,
Agriculture, Community Develop-
ment and Cooperation has proposed

the minor irrigation programme of
the following order to be carried out
during the Fourth Plan period in
the Mysore State:—

Fourth

Plan
Financial
Outlay

(Rs. in

G, M. F. SECTOR: crores)

. Surface water flow irrig'llinn
schemes

2. Surface 1.1"1 I:r-gm on SLI C-

mes 1-40

18- 60

3 Dugwells pumps:ls and
’ horing of wells . 2000
4. Groundwater  survey and
investigations . 0-25
5. Applieu Nutritional Pro-
gramme 0-25
ToTAL . 40°50
COOPERATIVE thTOR
Land Mortgage banks 20-00
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It is estimited that the proposed pro-
ramme would result in the following physica
enefits : —

Fourth
Plan
(coo acres)
(i) New Irrigation . 50400
(i) Stabilisation irrigation 550G
(iii) Drainage end cinbank-
ment | 5 5 ‘ 2375
(iv} Groun:warer recharpe | 500
58775

Roung Table Conference on Tourism

1382. Shri Surendra Pal Singh: Will
the Minister of Transport, Aviation,
Shipping and Tourism bhe pleased to
state:

(a) whether it is a fact that very
recently Governinent called a round
table conference on tourism to cons
sider various ‘measures to promote
tourism in the country in a big way,
and

(b) if so, the putcome thereof?

The Minister of Transport, Avia-
tion, Shipping and 'Tourism (Shri
Sanjiva Reddy): (a) Yes.

(b) The dizcussions at the Confer-
ence were of an informal nature and
as such no formal decisions were
taken. However, the items which
came up for discussion related to air
terminals and air services, road
transport, hotel accommodation, en-
tertainment for tourists, problems of
foreign exchange leakages, facilities
for tourists in general development
of areas of lourist interest and pub-
licity for the promotion of tourism.
The suggestions made at the Confer-
ence are being examined,
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New Method for ralsing Crop Yield

1384. Shri Kindar Lal:
Shri Vishwa Nathp Pandey:

Will the Minister of Foed, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that a new
method for raising crop yield has
been developed due to the invention

of neutron  moisture meter and
Gama Ray Density Prohe as stated
by the Geological Adviser, Atomic

Energy Department in the closing
session of the training course on the
use of neutrons in moisture measure-
ments at Delhi on the 28th October,
1968; and

(b) i so, the action Government
propose to take to utilise these ins-
truments for raising the crop yield?

The Deputy Minister in the Min-
istry of Food, Agricalture, Commun-
ity Development amd Cooperation
(Bhri Shyam Dhar Misra): (a) and
(b). A note on the subject is laid on
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the Table of the House. [Placed in
Library, See No. LT-7316/66].

Tipu Sultan Road

1385, Shri Imbichibava:
Shrij Umanath:

‘Will the Minister of Transport,
Aviation, Shipping and Tourism be
be pleased to stale:

(a) whether Government have con-
sidered to give priority in the Fourth
Plan for the construction of Tipu Sul-
tan Road in Trichur and Palghat dis-
tricts;

(b) if so, when the
will begin; and

construction

() when the construction of this
road is likely to be completed?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (¢). The
proposed Tipu Sultan Road is a local
road 1n the Kerala State, The Gov-
ermment of Kerala are, therefore,
primarily concerned with this pro-
ject. They have intimated that the
work is included in  their Fourth
Five-Year Plan proposals and that
the construction could start when
the plan proposals have been finalis-
ed and the commencement of work
authorised. They expect to complete
the road before the end of the Fourth
Plan period if the work is started
during 1967-68.

Minor and Medium Ports in Kerala

13%6. Shri Imbichibava:
Shri Umanath:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleasedq to state the total amount
allotted to minor and medium ports
in Kerala with their names during
the Fourth Plan for the purpose of
dredging?

The Minister of Transport, Avia-
tion, Shipping and Tourism  (Shri
Sanjiva Reddy): The Fourth Flan
proposals relating to  Kerala are
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scheduled to be discussed shortly
with the Planning Commission.

Package Programme in Palghat in
Kerala

1387. Shri A. K. Gopalan;
Shri Umanath:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a} whether the package program-
'me in Palghat district in Kerala is
facing serious difficulties due to the
reported refusal of the Reserve Bank
of India to advance money 1o the
Central Co-operative Bank, Palghat
for disbursal as loan to the agricul-
turists; and

(by if so, the action taken by Guv-
ernment in the matter?

The Deputy Minister in the Min-
istry of Food, Agriculture, Commun-
ity Development and Cooperation
(Shri Shyam Dhar Misra): (a) and
(b). The Government of India are
not aware of any refusal by the Re-
serve Bank of India to advance
money to the Central Cooperative
Bank, Palghat. The information has
been called for from the State Gov-
ernment and will be placed on the
table of the Sabha when received.

Complaint regarding drawal of Ration
from More Than One A.R.D. in Delhi

1388. Shri Bagri: Will the Minister
of Foud, Agriculture, Community
Development and Cooperation be
pleased to state:

(a) whether any complaint has
been received from a Member of Par-
liament by the Delhi Rationing Au-
thorities recently regarding misuse
of foodgrains by some persons by
drawing rations from more than one
Authorised Ration Distributor
simultaneously and also on bogus
residential addresses in the Northern
ZQT!E;

(b) whether any enquiry has been
instituted in regard to the com-
plaints; ang
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(c¢) the action taken against
persons held responsible?

The Minisier of State in the Min-
istry of Food, Agriculture, Commun-
ity Development and Cooperation
(Shri Govinda Menon): (a) and (b).
Yes, Sir,

the

(c¢) The person concerned has been
issued a show cause notice and fur-
ther action will be taken on receipt
of his reply to the notice.

ma W g T wfe v
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Import of Seed Potatoes from Burma

1390. Shri H. C. Linga Reddy: Will
the Minister of Food, Agriculture,
Community Development & Coopera-
tion be pleased to state:

(a) whether representations have
been received from the Government
and peuple of Mysore for import of
seed potatoes from  Burma  which
give higher yield than the indigenous
varieties this year;

(b) whether such representations
had been received last year also; and

(c) if so, the action taken thereon?
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The Deputy Minister in the Min-
istry of Food, Agrituliure, Commun-
ity Development and Covoperation
(Shri Shyam Dhar Misra): (a) Yes.
A representation has been reeei-
ved from the President, Taluk Primary
Agricullural Produce Marketing
Society Ltd. Chikballapur, Mysore
State for the import of 2000 tonnes of
secd potatoes from Burma, This de-

mand has been supported by the
Mysore Slate Government.
(b) Yes. A similar representation

was received last year also from the
same organisation.

(¢) Import of seed potatoes from
Burma was not permitted last year
because:

(i) adequate supplies of quality
seed potatoes were available
internally:

(ii) trials carried out by the Cen-
tral Potatoes Research Insti-
tute, Simla have brought out
the superiorily of the indi-
genous uplodate variety over
the Burmese seced potatoes;
and

(iii) the foreign exchange posi-
tion was tight,

This year also it has been decided,
for similar reason, not to import any
seed potatoes from Burma.

Earning of Foreign Exchange by
L.A.C.

1381. Shri Rama Chandra Mallick:
Shri Sudhansu Das:

Will the Minister of Transport,
Aviation, Shipping and Tourlam be
pleased to state:

(a) the total foreign exchange
earned by the Indian Airlines Cor-
poration on tourist charter and
through the International Air Trans-
port Association during 1964-85 and
1865-66, and

(b) the total amount of loss suffer-
ed by accidents during the above
period?
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‘The Minister of Transport, Avla-
tlon, Shipping and Tourlsm (Shri
Banjiva Reddy): (a) The total foreign
exchange earned by the Indian Air-
lines Corporation during the years
1964-85 and 1965-66 was of the order
of Rs. 40042 lakhs and Rs. 358.72
lakhs respectively, the earings through
the International Air Transport As-
sociation and Tourist charters being
as follows:

1964-65 1965-66
International  Air
Transport Assuci-

ation Rs. 36855 Rs. 33200

lakhs lakhs

Tourist charters. Vs, 16°71 Rs 327

lakhs lakhs

(b) Caravelles and Fokkers in the
fleet of the ILA.C. are covered by in-
surance, No loss has, therefore, been
incurred by the Corporation on ac-
count of accidents to such aircraft.
Other aircraft in the fleet of the Cor-
poration are not covered by outside
insurance but are covered by a Self
Insurance Fund. The Corporation in-
curred a loss of Rs. 4.65 lakhs dur-
ing the years 1964-65 and 1865-66 due
to accidents to such aircraft which
has been debited to the Self Insur-
ance Fund

Thekkady Aerod

(Kerala)

1392, Shri Maniyangadan: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

fa) whether the proposal to estab-
lish an aerodrome near Thekkady in
Kerala has been finalised;

(b) if not, the stage at which it
stands at present; and

(¢) whether it is propased to be
included in the Fourth Five Year
Plan?

The Minister of Transport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No Bir.

(b) A site near Thekkady inspected
for the purpose has not been found
suitable. Other available sites are be-
ing inspected,
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Milk Supply to Irwin Hospltal

1395. Shri Surendra Pal Singh: Will
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) whether it is a fact that the
Delhi Milk Scheme authorities cut off
their supply of milk to Irwin Hospi-
tal on the lst November, 1966;

(b) it so, the reasons therefor; and

(¢) whether the supply of milk to
the hospital now has been restored?

The Depuly Minister in the Minis-
try of Food, Agriculture, Community
D lop t and Cooperation (Shri
Shinde): (a) No, Sir.

{b) and (c). Do not arise.

Taticorin Ailrpori

1396, Shri P. Muthiah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether the Controller of aero-
dromes, Madras has submitied his re-
port about the suitnble site for an
aerodrome near Tuticorin;

(b) the main
thereof alongwith
proposed site; and

recommendations
the name of the

(c) Government's reaction thereto?

The Minister of Transport, Aviation,
Shipping and Tourlsm (Shrl Sanjiva
Reddy): (a) Yes, Sir.

(b) A site near Vagaikkulam, ele-
ven miles from Tuticorin and 1%
miles to the south of Tuticorin-
Tinnevelly road has been considered
suitable for development of an airfield.

2030 (Ai) LSD—5.
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(c) The matter Is under considers-
tion.

Siichar-Jiribum Manipur Road

1397. Shrimati Jyotsna Chanda: Will
the Minister of Transport, Aviation,
Shipping and Tourlsm be pleased to
state:

(a) whether the Silchar-Jiribum=
Manipur Road has been completed;

(b) if not, how long it will take to
complete ft; and

(c) the estimated expenditure on
this road?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No Sir. Presumably the
Hon'ble Member iz referring to the
portion of the road in Manipur State.

(b) Under normal law and order
conditions, the work is expected to
be completed by the end of Fourth
Five Year Plan.

(c) The total estimated cost of con-
struction is Rs. 564 lakhs. Out of this,
an expenditure of Rs. 57 lakhs was
incurred in the Second Five Year
Plan and Rs. 202 lakhs (Approx.) in
the Third Five Year Plan. The bal-
ance of Rs, 305 lakhs is expected to
be spent in the Fourth Five Year
Plan.

Shillong-Jowal-Badarpur Road

1398, Shrimat] Jyotsna Chanda: Will
the Minister of Transport, Avlation,
Shipping and Tourlsm be pleased to
state:

(a) whether Government propose
to declare the Shillong-Jowai-Badar-
pur Road as a National Highway;

(b) whether the Assam Govern-
ment have sent any estimates for
works on various phases on this road;
and

(c) it so, the amount sanctioned

so far?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Banjiva
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Reddy): (a) to (c¢). The Shillong-
Jowai-Badarpur road forms part of
the Shillong-Agartala road which is a
State road lying partly in Assam and
partly in Tripura. Proposals have
been made from time to time for the
declaration of this road as a National
Highwuy. It has, however, not been
possible to accept those proposals so
far due to financial limitations, In
order, however, to meet the needs of
the traffic in the area, the Govern-
ment of India have been financing
the development of the missing link
in the road from Jowai (Passi) to
Badarpur in Assam. This work is esti-
mated to cost Rs. 2.22 crores and is
already in an advanced stage of pro-
gress. The State Government have
sent some estimates for additional im-
provement of the entire road in
Assam which are pending a decision
on the question whether any other
improvement works are considered
essential and inescapable in the pre-
sent context of the need for economy.
This mater is being examined.

Allowance for Port and Dock Workers

1399. Shri Indrajit Gupta: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to refer
to the reply given to Starred Ques-
tion No. 22 on the 1st November,
1966, and state the progress, if any,
made by Government in implement-
ing the agreement and assurances of
20th  July, 1966 regarding ex-gratia
payment, children's education allow-
ance, and retiral benefits for Port and
Dock workers?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): The progress of action on the
conclusions reached during the dis-
cussions held with the representatives
of the All India Port and Dock
Workers' Federation on the 20th July,
1966 is as under:

(i) Ex-gratina payment

It has been decided that all class
111 and class IV employees of major
port trusts at Bombay, Calcutta,
Cochin, Kandla, Madras, Mormugao
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and Visakhapatnam may be paid an
ex-gratia amount at 4 per cent of the
wages or salaries drawn by them dur-
ing the respective accounting years.
The first payment on this account
will be made in 1966-67 on the basis
of the wages or salaries earned dur-
ing the accounting year 1965-66,

(i) Children's education alivwance

The Port Trusts of Bombay, Mad-
ras, Cochin, Visakhapatnam, Kandla
and Mormugao have adopted schemes
for Children's Education Allowance
and Re-imbursement of Tution Fees.
Proposals from the Calcutta Port
Comissioners are awaited.

(ili) Retirement benefits
The maler is under consideration.

Shortage in Imporicd Wheat Con-
signments Loaded at Calcutta Port

1400, Shrimati Jyotsna Chanda: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that due
to defective working of the weigh-
bridge and weighing-machines at
Calcutta Port, imported wheat is be-
ing delivered to the allottee flour
mills in West Bengal and Assam on
approximate weighment basis;

(b) whether this approximate
weighment basis has resulted in caus-
ing huge shortage io the allottees
while they had to pay for more quanii-
ties and their losses run into several
lakhs of rupees;

(c) whether Government have re-
ceived claims for shortages in consign-
ments booked from Calcutta port from
June to September, 1966 from some
of the flour mills in these Stales;
and

(d) it so, the action Government
propose to take either hy way of re-
funding the excess amounts paid by
the allottee mills or supplying them
wheat actually short delivered?

The Minister of State in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Govinda Menon): (a) and (b). On
account of an unprecedented rush of
foodgrain  vessels at Calcutta Port
and the very substantial increase in
rail movement that became necessary,
the Port Commissioners had to tem-
porarily suspend weighment of food
wagons on their railway weigh-
bridge from June to September, 19686,
During this period, as no weigh-bridge
weighment was being done by the
Port Commissioners, it was decided
to charge the roller flour mills for the
wheat supplied to them on the basis
of the average weight per bag, from
the same vessel, carried on trucks and
weighed on the road weigh-bridge. In
order, however, to avoid delay and
for the purposes of indication of
weight in the Railway Recepits, a pro-
visional rate of 24 tonnes, which was
subsequently revised to 23 tonnes,
per wagon was adopted. The differ-
ence between this provisional weight
and final weight determined on the
basis of the average weight on the
road weigh-bridge is refundable to
the flour mills. There is, therefore, no
question of any loss to the flour mills
on account of non-weighment of food-
grain wagons.

(e) Yes, Sir.

(d) As Indicated ip reply to parts
(a) and (b) above, the excess amount
charged, if any, on the basis of the

provisional weight will be refunded
40 the flour mills concerned.
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Wheat in Punjab Godowns

1402, Shri Bagri: Will the Minister
of Food, Agriculture, Community
Development and Cooperation be
pleased to state:

(a) whether it is a fact that large
stocks of wheat, which were procur-
ed by Government during the year
1963, are still lying in godowns 1n
Punjab mandis;

(b) if so, whether these stocks are
being destroyed by rats and insects;
and

(c) the reasons for wasting such
large stocks of wheat when the coun-
try is facing in acute shortage of
foodgrains?
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir. All the
stocks procured have been taken over
by Government,

{b) No, Sir.

{c) Does not arise.

12 hrs.

RE: CALLING ATTENTION NOTICES

(Query)

st gR == S (3T | e
wEEm, § o F 3T AEC R §S
fade e =g § 0

Mr. Speaker: I may inform hon.

Members, as I have been doing every
day, that this is not the manmer in
which to raise issues if any notlce
has been disallowed, I have to repeat
it every day.
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Shri S. M. Banerjes (Kanpur): I
am not saying anything about the
Calling Attention Notice, After the
incidents of the Tth, all the gates to
the precincts of Lok Sabha are closed
during the holidays. During the last
three holidays it was impossible for
me, Shri Maurya, or for anybody
else for that matter, to enter Parlia-
ment House and put our calling at-
tention notice in the box. The police
who were posted there, one of them,

asked me:” “oo g & 7
I sad, "% #¥a< §" Then he asked me,
qq F9T ¥ § ¢ and I replied &
wirgwr %t g "' Then he told me,
N FA ATHT T AeE L AEY o &
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Shri Hari Vishna Eamath (Hosh-
angabad): If that is true, then it is
@ serious matter,

Mr. Speaker: He might write to
me in the matter. I will make en-
quiries and take necessary action,

Bhri 8. M. Banerjee: I only want to
know whether you have given any
instructions. ...

Mr. Speaker: He wants action to
be taken. ] said that I will take ac-
tion. He will kindly write to me on
that matter. I will take the necessary
action.

Shri 8. M. Banerjee: 1 want you to
issue your instructions to the effect
that there should be some security
man who knows us,

Mr. Speaker: That also I will attend
fo.

Shri Hari Vishnu Kamath: On a
point of order arising out of the state-
ment made by my hon. friend, Shri
Banerjee.

Mr, Speaker: T have said that T will
take action. Where is the question of
a point of order then?

Shri Harl Vishnu Eamath: Because
your authority or jurisdiction is
sovereign in the precincts of the
House and the precincts of the House
are defined, you must take action

Mr. Speaker: I agree.

sftwg femd (77 . weme ndrew
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Cosr Accountmve Recorps (Crmzwt)
Rupes

The Minister of State in the Min-
istry of Law (Shri C. R. Pattabhi
Raman): I beg to lay on the Table
a copy of the Cost Accounting Re-
cords (Cement) Rules, 1866, publish-
ed in Notification No. G.S.R. 1402 in
Gazette of India dated the 17th Sep-
tember, 1966, under sub-gection (3) of
section 642 of the Companies Act,
1856. [Placed in Library. See No.
LT-7305/66].

Amcrarr  (Fourmn AMENDMENT)

RULES, AND AMENDMENT TO ANDAMAN

AND NicoBar IsLAnDs MoTor VEHICLES
RuLes

The Minister of State in the Min-
istry of Transport and Avlation (Shri
C. M. Poonacha): I beg to lay on the
Table:—

(1) A copy of the Aircraft (Fourth
Amendment) Rules, 1966, published
in Notification No. G.S.R. 1608 in
Gazette of India dated the 22nd QOclo-
ber, 1966, under section 14-A of the
Aircraft Act, 1934 together with an
explanatory note. [Placed in Lib-
rary. See No. LT-T306/66].

(2) A copy of Notification No. 132/
86/F. No. 68-291/64—86 Pub. publish-
ed in Andaman and Nicobar Gazette
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[Shri C. M. Poonacha]

dated the 1Tth QOctober, 1965, making
certain amendment to the Andaman
and Nicobar Islands Motor Vehicles
Rules, 1939, under sub-section (3) of
section 133 of the Motor Vehicles Act,
1939. [Placed in Library. See No.
LT-7307/66).

Murti-Ustt  CoOOPERATIVE  SocCIETIES

(AMENDMENT) RULES, AMENDMENTS

To KERALA STATE AGRICULTURAL Loaw
RuLES, ETC.

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shinde): Sir, on behalf of Shri Shyam
Dhar Misra I beg to lay on the
Table—

(1) A copy of the Multi-Unit Co-
operative  Societies (Amendment)
Rules, 1866, published in Notification
No. G.S.R. 1552 in Gazette of India
dated the 8th October, 1966, under
sub-section (2) of section 6 of the
Multi-Unit Cooperative Societies Act,
1042, [Placed in Library. See No.
LT-7308/66].

(2) A copy each of the following
Notifications making certain amend-
ments to the Kerala State Agricultu-
ral Loan Rules, 1962, under sub-sec-
tion (3) of section 9 of the Kerala
Agriculturist's Loans Act, 1961, read
with clause (<) (iv) of the Proclama-
tion dated the 24th March, 1965,
issued by the Vice-President, dis-
charging the functions of the Presi-
dent, in relation to the State of
Kerala: —

(i) S.R.0. No. 371/65 published in
Kerala Gazette dated the 5Lh
October, 1965.

(ii) S.R.O. No. 387/65 published
in Kerala Gazette dated the
26th October, 1965

(iiiy Notification No. G.O.
577/65/Agri.  published In
Kerala Gazette dated the 26th
October, 1965,

(iv) S.R.O. No. 1/66 published in
Kerala Gazette dated the 4th
January, 1966,
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(v) SR.O. No. 104/66 published
in Kerala Gazette dated the
8th March, 1986,

(vi) S.R.O. No. 105/66 published
in Kerala Gazette dated the
8th March, 1966.

(vii) SR.O. No. 238/66 published
in Kerala Gazette dated the
21st June, 1966,

(viii) S.R.0. No. 251/66 published
in Kerala Gazette dated the
12th July, 1068,

SR.O. No. 314/86 published
in Kerala Gazette dated the
16th August, 1986,

(x) 5.R.O. No. 344/66 published In
Eerala Gazette dated the
13th September, 1966.

S.R.0. No. 347/66 published
in Kerala Gazette dated the
20th September, 1966,

[Placed in Library. See No. LT-
7309/66).

(3) A statement showing reasons
for delay in laying the Notifications
mentioned at (i) to (ix) of item (2)
above. [Placed in Library. See No.
LT-7309/66].

(4) A copy each of the following
Notifications making certain amend-
ments to the Kerala Land Assignment
Rules, 1964, under sub-section (3) of
section 7 of the Kerala Government
Land Assignment Act, 1960, read with
clause (c) (iv) of the Proclamation
dated the 24th March, 1965, issued by
the Vice-President, discharging the
functions of the President, in relation
to the State of Kerala:—

(i) S.R.O. No. 380/66 published
in Kerala Gazette dated the
11th October, 1966.

(ii) S.R.O. No. 381/66
in Kerala Gazette
11th October, 1966,

(iiiy S.R.0. No. 383/66
in Kerala Gazette
11th October, 1966,

[Placed in Library. See No. LT-
7310/68].

(ix)

(xi)

published
dated the

published
dated the
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(5) A copy of Notification S.R.0.
No. 354/66, published in Kerala Gaz-
ette dated the 20th September, 1988,
making certain amendment to the
Kerala Land Development Schemes
Rules, 1964, under sub-section (2)
of section 33 of the Kerala Land De-
velopment Act, 1964, read with clause
(c) (iv) of the Proclamation dated
the 24th March, 1965, issued by the
Vice-President, discharging the func-
tions of the President, in relation to
the State of Kerala, [Placed in Lib-
rary, See No, LT-T311/66].

Shri Harl Vishnu Kamath (Hoshan-
gabad): On a point of clarification
of this item. 1 am glad, this conven-
tion has been established that a state-
ment showing reasons for delay Is
also laid on the Table, but in confor-
mity with the salutary directive you
have given in connection with other
statements, a copy of the statement
may be made available in the Notlee
Office so that we can go through it
and see whether it is satisfactory or
not and rnise questions on it; other-
wise, it will become stale by the time
we get it tomorrow.

12,10 hrs.
PUBLIC ACCOUNTS COMMITTEE
(SrxTiIETE REPORT)

Shri Morarka: Sir, I beg to present
the Sixtieth Report of the Public Ac-
counts Committee on Para 57 of Audit
Report (Civil), 1966—Excess payment
and avoidable expenditure relating to
the Ministry of Home Affairs.

12,10-1/4 hra.

MOTION UNDER RULE 109 RE.
DEBATE ON REPRESENTATION OF
PEOPLE (AMENDMENT) BILL AND
CONSTITUTION  (TWENTY-FIRST
AMENDMENT) BILL

Th Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinba): Sir, I beg
to move:

1888 (SAKA) Rule 109 3022

“That the debate on the Con-
stitution (Twenty-first Amend-
ment) Bill, 1966, and the Repre-
sentation of the People (Amend-
ment) Bill, 1966, be adjourned.”

Mr. Speaker: It is being opposed.
Does he want to give any reasons tor
it,

&Y T qrvestt (faome) : wgt

T eofm 3T 1 gURT a1 AG 7
8hri Satya Narayan Sinha: The only
reason which I have told yoy and
which, T am told, my colleague, Shri

Rao, has discussed with some of the
Opposition Members also........

Shri Hari Vishnn Eamath (Hosh-
angabad): Mentioned, not dlscussed

8hri Satya Narayan Sinha: I stand
corrected. Most of our Members from
UP and Bihar, because there were
three days’ holidays, have gone to
their constituencies. You know the
situation there.... (Interruption).

= gR WA wgA  (¥amH)
¥ GTHTL 50 AT F qATT FT AT AT
@A aHEr TE g 7
Shri Satya Narayan Sinha: They
are drought affected areas. Every-
body says that the sltuation in eastern
UP and Bihar is terrible.

ot ay fomdr (HT) © aFT IW
e e T @ g 7

ot amft (feare) @ agt 9T @
g AAT-FAT & grama d271 #¢ @Y
2

&t fere arew= (atr) @ oww A
qT T T

were WEYET © qrHY aTEar =ifa,
oifs mifg § o+
Shri Satya Narayan Sinha: My

hon. friend, Shri Madhu Limaye,
asked me what we mre doing. Both
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[Shri Satya Narayan Sinha]
of us are doing nothing, Because they
hgve already gone, Shri Madhu
Limaye should also have been there...
(Interruption)

=1 /e fand : o7 g O T, A
N TN FIA & (o AR, 6 F 72T wA
¥ fow adf st o

=Y aem Arevaw fay : qraT A
T W@® 7 #%, wfea ag 3o
/T FT 7T A w0

I am just asking for a few days time.
We have to put through this amend-
ment, because without it we cannot
hold the elections, in both the Houses.
I hope, by four or five days time a
large number of friends, who have
gone to UP and Bihar, will be back
here. It is not very material either
if we take it up five days later, If it
causes inconvenience to some hon.
Members opposit because of their
certain programmes, I am very sorry
for it,

Y e W gAY . AT At i

F?

= wg fomd : wewe W@, A
N sETa AFATT w1 AT A | 2 9y
T sz ST iy w3 e
a0 fF 707 &) @&l @ s a7
g |t &1 717 e & fs @ g
/X qg FCAE I FAG AGT AT
arerraEs &Y (T & 5 sl ¥ afeada
O ar fadaw @1 @ A9 & afea
o & foQ ot wEwT agud aea §
@1 ATfET g5 TET FTFTH T T F
74 et & 1 frgd) are o wo w0 A
#r1, weast ngrRy fF g7 F1 gE
¥ @0 ¥ M 9§ ¥ A1 dftae w1
afgad faseT g1 39 X A 97 qgt
HAE gAT A Tar T qew § oS
TEUT AT § I3 Al g W1 WA WY
gw gy feafa 3o &, 78) grea 2=y &
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fr 1g dfaurm % afeda v amen
frgas o & & for  smaww
LFA TR : S R - O
EFTAY FHTT AT wAVTaT facgw @
@ HaR i gr e faia g
FAT wgY § 1 %@ A1 fasgw oo
Y & fgu | ar ) g A Ay AT
qoa & &, 7 a1 g@H afcadd 7 7@
§T &1 qAT dfaum &, g FHA R
I F AAT X A TG

Shri H. N, Mukerjee (Calcutta
Central): I think, it ig rather a seri-
ous matter which my friend the Min-
ister of Parliamentary Affairs has
suggested. He had even initially in-
tended to move it without a speech
because he considers that this matter
would just be put over the House as
it were, 1 do not understand why
this Government takes such a frivel-
ous attitude in regard to parliamentary
business. I know and the country
realises that as far as its character
as the executive Government is con-
cerned, it has covered itself with ig-
nominy, in a manner which the coun-
try will not easily forget or forgive.
Even in arranging the business of the
House, this Government shows such
infinite ineptitude that something
really ought to be done about it. But
Parliament ag such has a certain en-
tity of its own and when this kind
of thing is sought to be done, then
something ought to be done. Why is
it that we are told too often by the
Minister of Parliamentary Affairs that
they cannot sit beyond a particular
date, that they have a very tight
programme, that all of us, on this
side, ask for the discussion of one
thing or the other or we want to eat
into the time which the country is
paying for at a certain rate? We are
too often told about these things. But
in regard to a very simple thing they
come and say, we have to postpone
it and the only rcason they suggest is
that many of their colleagues in this
House have gone to Bihar and Uttar
Pradesh—God bless them; they have
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done a right thing—to see with their
own eyes as to what exactly is hap-
pening in that part of the country.
I do not understand why the business
of the House is sought to be held up
because some pecople have gone to
their constituencies, Too many cooks
spoil the dinner—there is no dinner
cooking in that part of the country—

and yet these people have gone to .

that area only in order to give an
excuse to this Government—heaven
knows for what reason.

I want to put it that it is a very
serious proposition. When particu-
larly a matter relative to a Constitu-
tional amendment is put on the
agenda, when a matter relative to the
Representation of the People is being
discussed, Government should ap-
proach the subject a great deal more
seriously and, therefore, there is no
reason why we cannot proceed with
this business, It is Government's fault
that they cannot mobilise sufficient
support from the point of wview of
the requirement of a Constitutional
amendment and I feel—I am sure the
country will agree with me—that in
regard to execution and so also in re-
gard lo legislation, this Government
is a monument of ineptitude and from
that point of view, this motion should
not be accepted by the House.

Shri U. M. Trivedi (Mandsaur): Sir,
the motion moved by the Minister of
Parliamentary Affairs appears to be
ridiculous because he himself had
moved a motion that this business will
not be taken up on Monday but will
be taken up on Tuesday, Just be-
cause his friends and his colleagues
are out somewhere in Uttar Pradesh
and Bihar—we had also to go to our
constituencies and go to our houses
and had to run to come back here;
we were also observing some neces-
gary festivals—this is being postpon-
ed,

The point to be considered is this.
Does the Constitution provide that
there would be voting on a bill only
when the majority is there? Is that
the provision? The provision is that

Motion under ~ KARTIKA 24, 1888 (SAKA)
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the bill will be considered and accord-
ing to that provision, when the bill
comes up for consideration, there can-
not be any adjournment for the sake
of taking votes. If that constitutional
position is there, I say that it is high-
ly disgraceful for the Government to
ask that let the majority collect here,
let there be a gallery first and then
we will put it to the vote. I do not
know whether any House will agree
to a proposition of this type. 1 say
that this motion is neither a legal
motion nor a morally correct one, nor
a constitutional one. 1 would, there-
fore, suggest that thiz motion, if we
are all in our proper senses, must be
thrown out,

8Shri Harl Vishno EKamath: Sir, the
motion before the House is not an in-
nocuous one as the Minister of Par-
liamentary Affairs and the Leader of
the House has sought to make it out
to be but a very serious matter in all
conscience. I am constrained to say
that the Congress Parliamentary Party
is fast becoming a helpless victim of
vacillation and indecision . . .

Shri Hanumanthaiya
City): No, no.

Shri Harl Vishnu EKamath:
may say, ‘“No,
yes,".

(Bangalore

You
no" but I say, “yes,

If the reports are correct, one of
the Cabinet Ministers in Calcutta said
yesterday that they have made a mess
of the country’s affairs and that they
are responsible for the country’s mess,
But now it appears that they are mak-
ing a mess of Parliament also. They
evoke indignation, no doubt, bul some-
times they evoke more pity than
anger. 1 would invite your attention
to the fact that in this process, they
show scant regard for you also. It is
highly objectionable, if not heinous,
it not pernicious

Sir, I would like to read out, by
vour leave, what happened in the
House on Thursday last when this
matter was discussed. My hon. friend,
Shri H, C. Mathur, raised this matter.
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Mr. Speaker: He should be grief.

Shri Harl Vishnu Eamath: [ want
to read this because the way they
have gone about the business is whol-
ly unparliamentary and it should be
objected to seriously. The record
aays:

“Shri Harish Chandra Mathur:
May we know when voting is to
take place so that we can be pre-
sent?

Mr. Speaker: If this is accept-
ed, voting can take place on Mon-
day morning.”

Then, Shri Jaganatha Rao—he is hid-
ing behind the Minister of Parliamen-
tary Affairs . . . (Interruption)—
said:

“Shri Jaganatha Rao:  There
are three holidays intervening
with Diwali . . .

—he perhaps meant between now and
Diwali; that is a minor point . ..
(Interruption) 1 just mentioned it in
passing . . . (Interruption),

Mr, Speaker: He should be brief,

Shri Hari Vishnu Kamath: The
House is taking keen interest in that.
How can I help? He went on to say:

“Many Members may not be
back here on Monday. So I would
request you to postpone the voting
to Tuesday."

You said ‘Monday’ and he reguested
you to postpone it to Tuesday and
you—you were accommodating them;
not merely they but the House also—
said:

“If that is the desire of the
House, I have no objection. Then,
we can take up some other busi-
ness on Monday and have it on
Tuesday.”

Then, 1 said, in all humility, .
(Interruption)

Shri Hem Barus (Gauhati): That

is always done.
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Shri Harl Vishou Kamath: but in
all earnestness;

“This is a bad precedent.”
I objected to that.

I said that the Government must have
its business properly arranged. Then
you were good enough to say that the
Members may be going on three days’
You also recog-
nised their desire.

Mr. Speaker: Yes,

Shri Harl Vishnu Kamath: So, you
said, we will have it on Tuesday and
some other business on Monday.
Again you repeated it.

Mr. Speaker;: Yes; I remember I
have,

Shri Harl Vishnu EKamath: This is

a serious matter. T do not know why
you seem to take it so lightly.

Mr. Speaker: I am not
lightly.

taking It

Shri Hari Vishno Kamath: 1 am
reading from the script. Then it was
my friend, Mr. Bibhuti Misra, who
raised the point that it would be diffi-
cult for them to come back within
such a short time. But the fina] deci-
sion of Mr. Speaker—that is how it
ends—is:

“Now it would be on Tuesday”

For the third time you said that it
would be on Tuesday and there the
matter ended, Nobody objected, no-
body said anything after that. Nei-
ther the Minister of Parliamentary
Affairs, the Leader, nor his Deputy,
nor the Prime Minister—I do not know
whether she was here at that time—
suggested any change in the ,pro-
gramme. Now what have they come

. before this House for?

We do mnot dispute the members'
right to be out in their constituencies
to meet the people, but, Sir, is the
business of the House, is the business
of Parliament, to be tailored to suit
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the needs of some members of the
Congress Parlizmentary Party? I
want to know this. The Constitution
(Twenty-first Amendment) Bill has
been before this House. There is an
importiant aspect of the matter. 1
referred to it when I spoke on the
Bill the other day. The Representa-
tion of the People (Amendment) Bill
deals with two Acts, the 1950 Act and
the 1951 Act and the rule-making
section of the 1950 Act, section 28,
and the rule-making section of the
1951 Act, section 168, are not being
amended. According to those sec-
tions, the rules made by the Govern-
ment in consultation with the Elec-
tion Commission have got to be laid
before cuch House of Parliament for
such mndification as Parliament may
deem necessary. What will happen
after this postponement? I do mnot
know when they are taking it wup
again, whether it is on the next
Tuesday or Wednesday. DBarely a
week is left after that, before this
House adjourns sine die. Then what
will happen to the rules? They will
frame the rules behind the back of
Parliament and go into elections,

Mr. Speaker: He may try to con-
clude now.

Shri Hari Vishnu Eamath: You
must give me more time

Mr. Speaker:
finish. ...

Shri Harl Vishng Kamath: I know

the value of time. This is a very
gerious matter. I will take two more

minutes.

I will ask the Gowvernment now
whether they can give a categorical
assurance that in spite of this delay
brought about by their own bungling,
by their own ineptitude, by their own
inefficiency, by their own  short-
sightedness, by their own lack of
vision, which has condemned them—
they stand self-condemned—they will
bring the rules, which are so vital for
free and fair elections, in this House
before the House adjourns and get

KARTIKA 24, 1888 (SAKA)
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them passed by the House and modi-
fied by the House. If they can, then
we may take that into consideration,
but we would not pardon them for
this lapse; they cannot be pardoned.

One word more and I am done, The
Leader of the House referred to the
fact that many members have gone
out to Bihar and U.P. Just because
the business of the Parliament is now
adjusted to suit the needs of his own
Party men, will he give this assu-
rance? Suppose, on some future occa-
sion, some trouble arises in gome
States with which we are concerned
or some of ‘my friends on the Opposi-
tion are concerned and we all go out,
Will he give the assurance that the
business of the House will then be
adjusted and accommodated to suit
our convenience also? It is not a one-
party affair; it is not a one-party
aflair, but a democratic Parliament,
All Parties are represented in a
democratic Parliament. This is not a
totalitarian Parliament. Let him give
that assurance also, Will he adjust
the business to suit our needs also?
It he would, then we shall consider
this matter. Otherwise, we shall ask
for a division on this motion and
throw out this motion if we can.

Shri 8. M. Banerjee (Kanpur):
I have only two points. One is what
Shri Kamath has very ably argued
about. ...

Shri Nath Pal Elo-
quently.

(Rajapur):

Shri 5. M, Banerjee: Certainly, he
has argued very eloquently about it
Tuesday was the last day fixed after
consultation with you and after your
observations were made. Certain
obgervations were made by us also.
The hon. Minister knew that day
that this was being postponed berause
there was not the requisite majority
required to amend the Constitution
We agreed to have it on Tuesday,

Now, what has happened i this
You may kindly see the foot-note in
the Order Paper, which reads thus:
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“Not to be, taken up in case the
motion at item No. 8 is adopted.”

What is not to be taken wup? ‘The
items not to be taken up are the
Constitution (Twenty-First) Amend-
ment Bill and the Representation of
the People (Amendment) Bill. You
know that there are numerous
amendments which have been tabled
%o these Bills by Members belonging
to various political parties, and natu-
rally these are very important.

As regards the question of loss of
time, I would submit that whenever
we demand a discussion either on
students’ unrest or on anything else,
we are immediately told that he is
having @ tight-rope-walking and
there is no time; but even yesterday,
the House had been adjourned for
lack of quorum for half an hour. Is
that not loss of time? Twice during
the last one week, within seven days,
the House has had to be adjourned
for lack of quorum.

1 fully agree that the Members
have every right to go to their con-
stituencies and attend particularly to
the needs of drought-affected areas.
But I am seeing here the faces of all
those Members from UP who hail
from the districts which are the
worst affected; the Members from
Ghazipur, Deoria, Gorakpur are all
here,

I submit, therefore, that the debate
on these Bills is being adjourned only
to suit the convenience of the ruling
party, because some of their Members
have gone to Bihar and UP just for
getting tickets for the future elee-
tions. If that be so, then the debate
should not be postponed at all

An hon. Member: Question.

Shri 8. M. Banerjee: There is no
question about it; it is a fact They
arp waiting for it and they are try-

NOVEMBER 15, 1966

Rule 108 3032

ing for #. I can assure my hon
friend of that.

Therefore, 1 only plead that the
debate should not be postponed. If it
is going to be postponed, let the hon
Minister of Parliamentary Affairs
give a definite undertaking here that
the rules will definitely follow and
will be laid on the Table of the
House before the dates of the elee-
tions.

st et TR A (weAE)
aee WERT, AET & A9T A ) gEE
T 8, % gaw fadg gafaq T
g fF gy aml & arafawar w4 4
areafaear 7z @ fF I 3w A
fagr & U@ ¥ &gl WK fagaf
% T AT A ag g & g
F WO AE T E

gadr 719 9% & fF €7 A1 §an
7w & fag  gw fag Tt far qr
ff I a%T aF & @07 W AT, X9 F
wETAT  WEAT FY Ay 1T FE ATET §
f+ g7 & g s dsar g4t =nfgo,
# g a9 g199 ¥ 39 @I g fw waieq
"eaT agr T AYAZ 8, FO AT AT AT
IgT FM T agh 9T WA | A
v foaay F& 907 g8 X frarg
2T, A O Py Aadd 1 o
Mg F qaT—qo Tro F, fa@re F,
fadrdt oo & w3 AWz & | gafag
W AFR F AAS T A
W A oF gl wfETE W ag
q—%F 3797 s—6 fra T aa 7
&, afvw Ie 79 fsx 39 gk gend
« W A | Sar B gE Aardr
¥ ¥g1, A g A & R gl Avag
qATT ® WNT GHIT & & 1 gIfAg
g W=l & §rg § g9 W qw faw
w@T g !
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ot femA qearaw (Frawqe)

wEge ugtEw, fam auY gEeE e
AR gi9| ¥ foar o §, AW
Fag  afz grTd qrE 99mE WrEHY A
g A gH 9% q¥7 zrgw wiH Y
snIw AEF & qrat &1 gafEg dO
frdzwr ag & fF afz 3o%1 a1y =
Fog ¥ AN HYHEWT 9T @7 &, a7 afx
Q¥ A& 97 g9 AT W §MT qAT ar
Iq guT AW IF 9T faw w4 L
(zaw)

Shri Satya Narayan Sinha:
not surprised at the turn....

St mmr o weAe Agvem, &
A T aEE & AT ¥ #gw fe A
A F o F g w ¥ afgm
& o1 fadaw &, I9&T T @ WK #
I7 ¥ " v fF 9g g fadas &Y
o1 Tgh 9T T FAT &, IHR 9T T
aifs  #za % wgTE W | A% |

I am

Shri R. S. Pandey (Guna): Certain
constitutional points have been raised
by the Opposition, The House is very
anxious to hear the Law Minister.

Shri Satya Narayan 8inha: gfggig
®T Tgi 9T FE @A A At AEr
TR

1 am not surprised at the turn the
debate on this motion has taken. I
had anticipated it. Therefore, in the
beginning I made this appeal, that it
is because of wvery exceptional cir-
cumstances that this has to be done,
Most of our Members who are from
the agricultural areas will agree with

stqo wte wAAT : AT Frfewe
Tt faen 2, ag oW AE AET )

‘Shri Satya Narayan Sinha: A few
days hence, say a week or so, the
sowing of the rabj crop will be over.
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Therefore, most of these Members
have gone there in connection with
that. May be there may be other
work also, I do not know, but the
main thing is this (Interruption).

Mr. Speaker: The only question
that has been asked is whether Gov-
ernment would be able to frame rules
and lay them in time on the Table.

Shri Satya Narayan Sinha: When
even an innocuous thing like this has
been so much pressed, I am only re-
minded of this that any stick is good
enough for them to beat us with,

Shri Harl Vishnu Kamath: We will
go on beating youw Don't worry.

Shri Satya Narayan Sinha: So far
as laying the Rules on the Table is
concerned, I shall certainly lay them
on the Table of the House in time and
they will have ample opportunity te
make any comment on them.

One thing more. My hon friend,
Shri Kamath, asked if we have ever
accommodated the Opposition in suen
things. I can cite examples, precedents,
It is not on one occasion....

Shri Hari Vishnu Kamath: Lay a
statement on the ‘Table. I do mot
know of any,

Shri Satya Narayan Sinha: Many
occasions like motions in connection
with the External Affairs Ministry.
Some of the Opposition Members
have come to me and requested that
the date should be changed in order
to suit their convenience, and invari-
ably I have done it.

Shri Harl Vishoo EKamath: Let we
have it. What about the rules?

Mr. Speaker: He has said that it
will be done.

The Minister of Law (Shrl G. 8.
Pathak): I cannot place the rules on
the Table until assent is given by the
President. But 1 will keep the rules
ready, such rules as are required by
the new provisions of this legislation,
As spon as assent ig given, I shall lay
them on the Table.
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Mr. Speaker: The question is....
Shri H. N. Munkerjee rose—
Mr. Speaker: No more discussion.

Shri H. N. Mukerjee: I cannot un-
derstand this. The Minister has said
over and over again that we shall
not sit beyond the 2nd of December.
Now, is the time-table clear, because
the Law Minister has said that with-
out the President’s assent, he cannot
begin the task of formulating rules?

NOVEMBER 15, 1946
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Shri H. N. Mukerjee: This is pre-
eminently a matter of the rules. So
it the time schedule is clear, it is all
right.

Shrl Hari Vishna Eamath: Wil

they be approved by the Rajya Sabha
also?

Mr. Speaker: The question is:

“That the dcbate on the Cons-
titution (Twenty-first Amend-
ment) Bill, 1966, and the Repre-

sentation of the People (Amend-

ment) Bill, 1966, be adjourned”.

Shri G, S. Pathak: No, no. The

rules will be ready.

Division No. 6

Achal Singh, Shri

Alvs, Shri A5,

Alva, Shri Joachim
Babunath Singh, Shri
Bal Krishna Singh, Shri
Barupal, 5hri P. L.
Busappa, Shri
Baosumatari, Shri
Bhagvau, Shri

Bhakt Ddarshen, Shri
Bist, Shri J.B.S.

Berooah, Shei IC.
Brajeshwar I'rasad, Shri
Buta Sirgh, Shei
Chandu, “hrimati Jyotans
Chandrasckhar, Shrimati
Chaturvedi, Shri 5. N.
Chaudhuri, Shri D.S.
Chaudhuri, Shrimeti Kamala
Chavao, Shei ¥. B.
Daljit Singh, Shn

Das, Sbri B. K.

Daa, Shri MN.T.

Daas, Shri C.

Desai, Shri Morarji
Deshmukh, Shrimati Vimals
Dey, Shri 8. K.

Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G.N.

Dotai, Shri Kesinatha
Dwivedi, Shri M.L.
Geijraj Singh Reo, Shri
Ganapati Ram, Shri
Gendhi, Shri V. B.
Ganga Devi, Shrimatd
‘Gupta, Shri Shiv Charas
Hajarnavis, Shri
Hanumanthaiys, Shei
Harveni, Shri Aosar
Hazarika, Shri J.N.

The Lok Sabha divided:

AYES

Hede, Shri

Jadhav, Shri M. L.
Jedhaw, Shri Tulaldas
Jamir, Shri 5.C.
Jamunaderi, Shrimarti
Jeahi, Shri A.C.

Iyotishi, Shri L.P.
Khadilkar, Shri

Khan, Shri Shahnewasz
Khanna, Shri Mehr Chand
Kotoki, Shrj Liladhar
Krishna, Shri M.R.
Krishnamachari, Shri T.T.
Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lallt Sen, Shri

Mahishi, Dr. Sarejini
Maimoons Sultan, Shrimati
Malaichami, Shri M.
Malhotre, Shri Inder J.
Mansen, Shri

Mathur, Shri Harish Chandra
Mehrotra, Shri Braj Bihari
Mchta, Shri Jashwant
Melkote, Dr.

Minimata, Shrimati

Mirza, Shri Baksr Al
Mishrs, Shri Bibhuti
Mira, Shri Bibudhendra
Mishra, Shri M.I"

Misrs, Shei Mahesh Dutts
Mohanty, Shri Gokulanands
Morarka, Shri

More, Shri K.L.
Mukerjee, Shrimatl Sharda
Murti, Shri M. 5.
Muthiah, Shri

Maik, Shri Maheswar
Maskar, Shri P. 5.

Pande, Shri K. N.
Pandey, Shei R.S.

12.38 hrs.

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Patel, Shri Man Sinh P.
Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri 5.B.

Patil, Shri 5K,

Pattabhi Raman, Shri C.R.
Prabheksr, Shri Meval
Pratap Singh, Shri
Raghupath Singh, Shri
Ral, Shrimati Sahodes, Dai
Rajdeo Singh, Shri

Ram Sewsk, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramanathen Chettiar, Shri R.
Ramdhani Day, Shri
Rananjai Singh, Shri

Rene, Shri

Ranga Ruo, Shri

Raa, Shri Jaganatha

Ran, Dr, K. L.

Reo, Shri Muthyal

Roo, Shri Ramapathi

Raso, Shri Thirumala

Raut, Shri Bhola

Ray, Shrimati Renuks
Reddi, Dr. I, Gopala
Reddy, Shri R. Surender
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saraf, Shri Shum Lal

Sen, Shei 1. G.

Sheh, Shri Manabendra
Shem Math, Shri
Shankaraiys, Shri

Sharme, Shri K.C.

Shastrl, Shri Ramasand
Sheo Marain, Shei

Shinde, Shri
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Shukla, Shri Vidya Charan
Shyamkumari Devi, Shrimati
Siddanunjappa, Shri
Siddhanti, Shri Jagdev Singh
Siddiah, Shri

Sidheshwar Prasad, Shrl
Singh, Dr. B. N.

Singha, Shri G.K.

Sigha, Shrimati Remdualari
Sinha, Shrimati Tarkeshwari

Alvares, Shrl

Bagri, Shri

Banerjee, Shri S.M.

Barua, Shri Hem

Chakravartty, Shrimati Reou
Elias, Shri Mobammad

Gupta, Shri Kashi Ram
Imbichibave, Shri

Kachhavaiya , Shri Hukam Chand
Kakkar, Shri Gour] Shankar

Snoatak, Shri Nardeo
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Surys Prasad, Shri

Swaran Singh, Shri
Thomas, Shri A, M.
“Fiwary, Shri D, M.

Tiwary, Shri R. 5,
Tripathi, Shri Krishna Deo

NOES

Kamath, Shri Hari Vishnu
Kandappan, Shri 5.

Kar, Shrl Prabhat
Kripalani, Shri J.B,

Lahri Singh, Shri

Lakhan Das, Shr
Limaye, Shri Madbu
Lohis, Dr. Ram Manohar
Maurys, Shri

Muhammad [scnail, Shri
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Uikey, Shn

Ulaks, Shri Ramachandra
Upadhayays, Shri Shive Dum
Vaishya, Shri M.B.

Vanna, Shri Ravindra
Veerabasapps, Hhri
Venkatasubbuaish, Shri P.
Vermas, Shri Balgowind

Verma, Shii K.K.
Vidyalankar, Shri A. M.

Mukerjee, Shri H.N.
Nath Pal, Shri
Pattnayak, Shel Kuben
Pottekka't, Shri
Samants, Shri 5.C.
Shaatri, Shri Prakash Vir
Singh, Shri Y. D.
Trivedi; Shri U.M.
Warior, Shri

Yainik, Shei

Mr. Speaker: The rusult of the
division is: Ayes: 153; Noes: 30.

The motion was adopted,

Mr. Speaker: The Leader of the
House has not voted! (mm]

o TR AR Aifgar (FEEETT ):
weas WEET, aF A g A
21 & il IH A T AF o 916 Feaa
2 fifwdr | WY HIOET ®r oa e
agi geg g€ & 9OF AT F @t qg
geAT  Figar g fw amr ag gy avaeg
¥ ¢ frgwrt Famifzal # zard ware
¥ A THT YT WA GAT A 4747 47
qg  IT &1 g1 fgar, §9iv ap @av
g fag i

wew mgRy ;. TE AY FTw g7
wri 2 1 ¥ & wwr | IFer Ceewww
uE F1g | .

e TW  wAEY Wifgar : TEz
fasft W& Z ) T ¥ 0 TGOS
RIHT g7 @7 TWI # WYY gH7 ¥ e,
St |/ wudEr T g9t 97 %9
W d

e wEET - gz g ®W Wi
ST WY |7 T o

12.39-1/2 hrs,

EMPLOYEES' STATE INSURANCE
(AMENDMENT) BILL—contd.

Mr. Speaker: Mr. Narcndra Singh
Mahida to continue his speech.

Shri Narendra  Singh Mahida
(Anand): Yesterday I was referring
to the new sub-section 51D proposed
in clause 23 regarding accidents hap-
pening while meeting an emergency.
It an employee renders emergency
service to rescue or protect persons
who are injured or imperilled or
avert damage to property, he shall be
protected.

In clause 24 there is provision for
dependents. Occupational disease
will be considered as employment
injury. In clause 26, there is provi-
sion for referring to medical boards
and appeeals to medical appeal tribu-
nals and employees’ insurance courts.
While the scheme provides for medi-
cal relief, sickness and benefit during
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the period of sickness, maternity be-
nefit for female workers and employ-
ment injury benefits, it leaves out an
important contingency, namely, pro-
tection for old age. A beginning in
the direction of making some provi-
sion for old age was made in 1948 it-
self, when the Government of India
enacted the Coal Mines Provident
Fund and Bonus Schemes Act. There

ig also no unemployment insurance
scheme in existence. Provision
exists in the Indugtrial Disputes

(Amendment) Act, 1954 to provide
for unemployment relief in case of
retrenchment and lay-off.

May I draw the attention of the
hon. Minister to PAC 54th report of
1965-66, page 138 where it says:

The Committee are constrained
to note the delay in placing
the Audit Reports on Em-
ployees’ State Insurance Cor-
poration on the Table of the
House in time. This delay
in presenting the report tan-
tamounts to deprivation of
the right of the Parliament
to receive the accounts in
time. The Committee take
a gerious view of this delay
and hope that in future the
Audit Reports will be pre-
sented to  Parliament soon
after they are submitted by
Audit, so that, they are avail-
able to the members of Par-
liament and the Public Ac-
counts Committee for exa-
mination without delay,

The Committee make another cri-
ticism on page 142 of the same report:

“It is all the more surprising
that the Corporation has not been
able to recover its dues even from
4 Government Body (Rajasthan
State Electricity Board) which
are pending for the last 14 years.
The Commnittec would like to
know the final decision in this
mc‘t.”
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Again, on page 149 of the same re-
port:

“From the note submitted at
the instance of the Committee it
is clear that there was undue de-
lay at every stage in this case
which resulted in locking up of
the amount of Rs. 1 lakh sanc-
tioned for the construction of a
hospital. What is more surprising
is that al] correspondence in ad-
Justing this amount against the
dues to be paid to Delhi Adminis-
tration remain unattended to. The
Committee would like that this
matter be taken up at a higher

level and finalised without fur-
ther delay.”
May I also know from the hon.

Minister whether this Act is exten-
ded to the State of Jammu and
Kashmir? In a nationwide scheme of
this magnitude and size, complaints
and criticism from wvarious sources
have to be expected. It must be said
to the credit of the organisation that
it has been taking notice of all com-
plaints, criticisms and suggestions and
problems that are brought to its notice
from time to time and they have tried
to solve and smoothen out as many of
these as possible by means of admi-
nistrative instructions and amend-
ments to the regulations. The pro-
posals mentioned in this Bill are likely
to simplify the working of the scheme
considerably and are likely to result
in substantial savings in administra-
tive costs. With these remarks I sup-
port the Bill.

Shri §. M. Dancrjee (Kanpur): Sir,
I want to know ouniy one thing from
you now, as you may not be in the
Chair after some time. The next item
on the agenda is the Banaras Hindu
University Bill. I remember there was
a request from us that the Aligarh
Bill and the Banaras Bill be taken up
together. As you konw, the next item
on the agenda is the further conside-
ration—first stage—of the Banaras
Hindu University (Amendment) Bill.
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Even in the last session, it was pro-
mised by the Education Minister that
he would see that both this Bill and
the Aligarh Muslim University (Am-
¢ndment) Bill are taken together.

Mr. Speaker: I cannot give any ru-
ling or assurance on these things
which are within the knowledge of the
Minister only. How shall I be able to
answer such things?

Shri 8. M. Banerjee: At least on

procedure.

Shri Harl Vishnu Kamath (Hoshan-
gabad): You may kindly, before you
leave the Chair, informally discuss it
with whoever may be in the Chair and
iry to come tp some agreed settlement
and tell us,

Mr, Speaker; I am prepared to
come gga‘n if I am wanted. Dr Mel-
kote,

. Dr, Melkote (Hyderabad): Mr.
Speaker, Sir, I have very great plea-
sure in welcoming this Bill though it
is a belateq one. We were expecting
the introduction of this Bill long back
but anyway it has come and I wel-
come it heartily.

‘There are a number of points that
have becn detailed by the Minister
while introducing the Bill, The Bill
covers most of the points that Wwe had
vxpected to be covered up, and many
of the hon. Members have already
spoken on the Bill. I would like to
say that the raising of the amount
from Rs. 400 to Rs. 500 is particularly
welcome, because it coveérs more wor-
kers than what we had expected so
far. The definition of “dependent”
has also changed. It now includes the
parents of widows who are also
among the working classes, That is
also a very welcome feature, so far
as the working classes are concerned.
There are very many other points like
the exemption limit which is being
taised from Rs. 150 to Rs. 200, A
benefit of Rs. 100 was accepled by all
groups. In fact. so far nothing was
being paid, and to say that much more

2030 (Ai) LSD—8.

KARTIKA 24, 1888 (SAKA)

State Insurance
(Amdt.) Bill

than that has to be paid is quite un-
derstandable; it was quite under-
standable that the amouni should be
raised. But this is an agrced formula
which was accepted, that we should
put it at least up to Rs. 100. I there-
fore welcome thjs feature also,

The conditions for eligibility of sick-
ness and maternity benefits are being
simplified. That is also good. The rate
of disablement and dependence benefit
is being modifled. These and wvery
many other features of the Bill are
really most welcome, I would like
to point out only one or two factors in
this Bill which should be taken into
account, because I was one of those
Members who toured different parts
of the country to know how the pro-
visions of the Employees’ State [nsu-

rance Act are being utilised by the
people.
One of the factors is this; com-

plaints are made by the doctors that
a certain amount of pressure is used
by the factory workers to certify that
they are ill. The doctors have to com~
ply with it; otherwise, they are atta-
cked by a mob, and the workers go
round and molest them. I have heard
this in several places. It is not at all
good to the workers. I would like to
bring this especially to the notice of
Parliament here, and request that they
should all utilise their good offices to
see that in the interests of the coun-
try, the workers do not take undue
advantage and take this benefit. This
is supposed to be one of the reasons
why the management is complaining
that the production in this country
is going down, because this Bill is
giving a great latitude to workers to
absent themselves, In a country like
ours, which is very poor, the workers
should not take undue advantage of
these provisions. I am speaking as a
representative of the working class,
and T hereby appeal to all the work-
ers that they should nof “utilise the
provisions in such a way that they
compel the doctors to certify in the
way the workers want them to. On
the other hand, T have heard nume-
rous complaints from “the workers
themselves that the benefit that they
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ought tp get undey this Bill is being
denied to them because it is under
the contro] of the State Governments
1o a large exient, That point is also
quite correct. The workers pay for
the bencfit. So far, the Government
was expected 1o look after the salary
of the workers when they were ill,
and today, the worker is paying for it;
the employer is already paying. But
then, as against the general bencfit
that the common man gets jn the hos-
pitals the waorker is expected 1o get
much more benefit because he is pay-
img for it. The public also demand
that if there is better treatment ac-
.corded to an ordinary workel, they
should also not be denivd the same.
It only shows that the treatment which
the Governmenl is according to the
public is not quite good. The point
made by the worker that he should
get special treatment hecause he is
paying for it is also correct. I feel,
therefore, some understanding should
be arrived at between the State Gov-
ernments and the Insurance Corpo-
ration to see that this discre-
pancy is removed in the minds
of the people and the workers. Where
the worker is paying money to get
the necessary benefits and comfiorts,
he should be accorded better benefits
and comforts, even more than what a
common man is getting. In this the
worker finds a lot of difficulty. There
is a panel of doctors who prescribe the
necessary medicines that ought to be
kept in the hospital. But in spite of
his paying for it. the worker is often-
times denied the benefit of thfe duc
to one cause or the other. This has
got to be gone into in detail. I have
mentioned it to the Corporation
also. It is absolutely correct o say
thaty the benefits which the workers
expect are not flowing to the extent
they ought to. I personally feel that
the Minister should look into it and
if necessary set up a commitlee 1o
deal with this particular aspect of the
queston,

1 have nothing more to say. All the
other speakers have spoken wclco!n—
ing this Bill. I also welcome this Bill.
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Shri Shahnawaz Khan: Mr, Spea-
ker, Sir, I am deeply indebted to all
the hon. Members who have taken
part in this debate and expressed ap-
proval of the amendments that we
wish to introduce. This is a measure
for the social welfare and benefit of
the working class and it is natural
that it should have the approval of
this august House,

During the discussions, some hon.
Members, particularly from West
Bengal, expressed their dissatisfaction
over the working of the medical
benefits and hospitals in that State.
Thig scheme covers approximately 34
lakh workers in this country and it
will go on increasing. It is inevitable
that in a scheme of this magnitude
there should be some weaknesses,
some flaws, some drawbacks. But I
can assure the hon. Members that we
are keeping wvery strict watch over
the working of hospitals, dispensaries
and the panel of doctors. I have been
taking a personal interest in this
matter. I have personally visited a
large number of hospitals, dispen-
saries and seen the working of the
panel of doetors. We have instituted a
number of teams of medical experts
who are visiting different States.
Sometimes they are going and carry-
ing out surprise visits of various hos-
pitals and dispensaries and suggest-
ing warious remedial measures. All I
ean do is to assure the hon. Members
of this House that this very import-
ant aspect of the working, of the
ESI scheme shall receive our const-
ant and continued attention.

And as has been provided for in
this amending Bill, there is a provi-
sion that if this scheme does not
function satisfactorily in any State
then with the approval of that parti-
cular State Government the Centre
can take over. There is that provi-
sion there. In fact, we are making an
experiment in Delhi and we are wat-
ching the results. I can assure the
hon. Members that if we find that in
any place our workers are not get-
ting the benefits in a way they ought
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to get, then we shall not hesitate to
take remedia] slcps, Firstly, of course,
it is a big undertaking and we have
to do it in cooperation with the State
Goyernments. If any State Govern-
ments have any genuine difficulties
we shall always be prepared to go
to their assistance. But, there is that
provision about which I have already
made a mention.

3050

Then my hon. friend, Shri Baner-
jee, who is, unfortunately, absent
from the House at this moment—he
takes very keen interest in all these
matters—was of the view that the
funeral benefit of Rs. 100 per indivi-
dual was not sufficient. This is for
the first time that a benefit of this
nature has been provided for. As my
hon. friend, Dr. Melkote, has said,
this decision was taken after full con-
sultation and discussion in the Stand-
ing Committee of the ESI at which
all the representatives of the work-
ing class, the employers and the Gov-
ernment were all present. This deci-
sion was unanimously taken there.
The hon. House would be interested
to know that if this funeral grant, as
some hon. Members suggested, is rais-
ed from Rs. 100 to Rs. 250, the addi-
tional expenditure for the present
coverage would be about Rs. 38 lakhs
per annum, and in a scheme of this
nature in which we have tp provide
for various hospitals, dispensarics etc.,
and there is eontinunus expenditure
going on, we felt initially we will fix
it at Rs. 100 per head and if there is
need for increasing it, later on a deci-
slon can be taken,

My hon. friend, Shri Banerjee was
also vehement in criticising the Cor-
poration for not taking effective steps
for effecting recoveries from the em-
ployers. T would like to inform him
that legal action was taken and pro-
secution was launched against that
mill he mentioned—Lakshmi Rattan
Cotton Mills, Kanpur—on 13th May,
19G6. Thiz is not the only onc case.
The Corporation has never hesitated
to take effective action even against
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the highest of the so-called capita-
lists and  big mill-owners. As he
knows, one of the biggest mill-owners
of Kanpur was prosecuted and pumi-
shed with imprisonment for three
months, 1 can assure him that it will
be our consiunlt endeavour to go ob
effecting the recoveries. I may say for
his information that our tolal income
till 41st March 1966 was of the order
of Its. 131.30 crores out of which odd
arrcars amount to Rs 2.1 crores odd
which represent about 1.5 per cent.
For Employees' Provideny Fund and
other fundg the arrears are of a much
higher magnitude. So, the arrears are
by no means very high in this parti-
_cular case.

Some of my hon. friends referred
iv the difficullics which the insured
persons have in gbtaining medicines.

Except the specialist medicines, the
rest are dispensed  with by the ESI
dispensaries. For the pane] doctors

there are three lists. In some cases
the panel doctors provide medicines
from their own stores; in some cases,
they send them to the chemists. In
those cases where some medicines
have {o be dispensed with only by the
specialists. they send the patients to
the specialists. If there is any need for
streamlining the administration in any
way, we shall take appropriate steps.

My hon. {friend, Shri Pande who has
very wide experience of the working
of the scheme, talked about the ex-
tension of the scheme g seasonal fac-
fories. That is a point which we shall
examine in detail. If it is possible, we
shall take appropriate action.

I am glad, my hon. friend, Shri
Banerjee, has come back. He talked
about some assurance which I had
given to my hon. friend, Shri Arora,
who is a member of the Standing
Committee of the ESI, regarding the
strike which had taken place among
the employees of the ESI. T may inform
him that T gave no assurance of the
nature he has mentioned. All T assured
him was that if the employees have
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any legitimate grievances, we shall al-
ways be prepared to sit across the
table, discuss them and take remedial
action, But, at the same time, I made
it equally clear to him thai we shall
not tolerate indiscipline and miscon-
duct, for which we propose to take
firm action against those who are
guilty.

Shri 5. M. Banerjee: May I ask for
a clarification? I raised two points,
One was regarding the doctors. The
second was about the employees. When
the hunger strike was going on throug-
out the country, about 400 employees
of the ESI were suspended. My hon.
friend from Kanpur in the other
House, Shri Arjun Arora, met Shri
Shahnawaz Khan in the matter and
he was given an assurance that gali
the legitimate demands of the embln-
yecg will be properly redressed if the
strike was withdrawn. I want to know
what has happened to those who were
suspended,

Shri Shahnawaz Khan: Shri Bancr-
jee said that T told Shri Arora that if
they withdraw the strike T will do this
and that. I did not say anything of
that sort.

Mr. Speaker: What is the position
of those who were suspended? Has
the suspension been withdrawn?

Shri Shahnawazr Khan: In a large
number of cases the suspension has
been withdrawn when the employees
expressed regret for what they have
done. In the case of other employees
who are guilly of misconduct, vio-
lence and other objectionable activi-
ties, the suspension still stands; the
charge-sheets are being served and
proper action will be taken.

Mr. Speaker: The question is:

“That the Bill further to amend
the Emplovees’ State Insurance
Act, 1948, be taken into consi-
deration.”

The motton was adopted.
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Mr, Speaker: We will now take up
clause by clause consideration. The
question is:

“That clauses 2 to 40 stand part
of the Bill".

The motion was adopted.
Cluuses 2 to 40 were added to the Bill.

Clause 41
tion 994.)

(Insertion of new sec-

Amendment made:
Page 21, line 24—
for ‘purposes’ substitute—
“provisions” (3)
(Shri Shahnawaz Khan)
‘Mr. Speaker: The question is:

“That c¢lise 41, as amended,
stand part of the Bill".

The motion was adopted.

Clause 41, as amended, was added to
the Bill.

Clauses 42 and 43 were added to the
Bill.

Clause 1— (Short title, commence-
ment and application)
Amendment made:
Page 1, line 4,—
for “1965" substitute—.
“19G6" (2)
(Shri Shahnawaz Khan)

Mr. Speaker: The question is:

“That clause 1, ag amended,
stand part of the Bill."”

The motion was adopted.
Clause 1, as amended, was added to
the Bill. :
Enaciing Formula
Amendment made:
Page 1, line 1,—

for “Sixteenth Year" substi-
tute—
“Seventeenth Year"™ (1)

(Shri Shahnawaz Khan)
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“That the Enacting Formula, as
amended, sland part of the BillL"

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill. .

The Title was added to the Bill.

Shri Shahnawaz Khan: |
move:

“That the Bill, as amended, be
passed".

Mr, Speaker: Motion moved:

“That the Bill, as amended, be
passed”,

beg Lo

Shri S, M. Banerjee; Sir, I want a *
clarification.

‘Mr. Speaker: He has L already
spoken.
Shri Dinen -Bhattacharya (Seram-

pore): Even though there are char-
ges against the employees who were
suspended. is it impossible on the part
of the Government to condone those
charges and withdraw the charge-
sheels? Since the Labour Minister has
a feeling for the down-lredden peo-
ple, will he kindly do this out of
magnanimity? Then, in the Reviewing
Committee therp was a dissenting mi-
nute by all the representatives of the
employees that the limit for contri-
bution may be raised to Rs. 3, so that
those who are earning less than Rs. 3
will be exempted from making con-
tributions.

Mr. Speaker: That has been dealt
with by him in his speech.

Shri Dinen Btattacharya: But the
explanation is not satisfactory,

Mr. Speaker: If the explanation is
not satisfactory. that is a different
thing altogether.

Bhattacharya: Then.
small point sabout
Government

Shri Dinen
there is another
the ne-claim rebate.
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will not lose much if it is given to
® healthy insured man who does not
claim anything from you. He is con-
tributing regularly to the insurance
scheme but he never falls sick nor
does he ever ask for any accident
compensation. Why should some re-
bate not be given to that particular
worker who never comes to you for
anything? That 1is a wvery justified
thing and Government must accept
it

Shri 8. M, Banerjee: Since the
strike was withdrawn by all the em=
ployees and now there is no trouble in
the Corporation, may 1 take this
opportunity for requesting the hon.

. Labour Minister, Shri Jagjivan Ram,
and the Deputy Minister kindly to
see that the cases are reviewed with
more sympathy and that all people
are taken back.

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): The cases will be review-
ed with the utmost sympathy. As
regards the point raised by Shri
Dinen Bhattacharya, I will consider a
scheme of rewarding those workers
for very good health.

Mr. Speaker: The question is:

“That the Bill, as amcnded, be
passed.”

The motion was adopted.

1322 prs.

MOTION RE: BANARAS HINDU
UNIVERSITY (AMENDMENT) BILL

Mr. Speaker: The Education Minis-

ter. LS
Shri Priva Gupta (Kaihar): What
is the time left for this?
Mr, Speaker: The time orginally

fixeg for this was 5 hours and only
ten minutes are left.
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Shri Priya Gupta: Are you going
to allow more time in view of the
importance of the Bill?

Mr. Speaker: I will allow one hour
more.

Shri S. M. Banerjee (Kanpur): T
have a submission. The debate on the
Bill further to amend the Banaras
Hindu University Act, 1915, as passed
by Raja Sabha, was adjourned be-
caused, as you know, it becamp a
serious controversy in this House and
a motion was moved by my hon.
friend, Shri Raghunath Singh, on
which it was adjourned. Whenever
the question arose whether this Bill
should be taken up either in that
session or in another session, we defi-
nitely pleaded that to avoid any fur-
ther controversy the Banaras Hindu
University (Amendment) Bill and
the Aligarh Muslim University (Am-
endment) Bill should be taken up
simultaneously or we should be told
definitelv that the Aligarh Muslim
University (Amendment) Bill would
be taken into consideration, The Min-
ister assured this House that he wduld
see to it—he did not give any cate-
gorical assurance to the effect that it
would be done—that this request was
accepted. So, before the hon. Minister
starts the debate, I would like to
have a deflnite answer to this.

Mr. Speaker: The Minister is not
to start.

Shri Harl Vishnu Kamath: (Hoshan-
gabad): While supporting my hon.
friend, Shri Banerjee, I think the
Minister definitely told the House,
thourh he did not say that he would
ensure the discussion of both the
Bills together, that he would see to it
that the Aligarh Muslim University
{Amendment) Bill would be intro-
duced in the House before discussion
of this Bill is taken up.

Mr, Speaker: They say, that earlicr
this House had been given to under-
stand that some motion would also be
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made about the Aligarh Muslim Uni-
versity in order to remove the word
‘Muslim’ from there so that the words
‘Hindu' and ‘Muslim’ are removed
from both. Is there any intention of
bringing forward that also very soon?

Shri Hari Vishnu Kamath: Do
make an invidious distinction.

not

The Minister of External Affairs
(Shri M. C. Chagla): Sir, I think,
1 have made the statement in the
House before that as scon as we know
the fate of this Bill, as to what this
House does with the name, we will
immediately follow it up with Ali-
garh. I cannot say that now because
I am not the Education Minister,
but I had made this statement. It was
a clear, categorical statement that I
was waiting to know the fate of the
Banaras Hindu University (Amend-
ment) Bill, what name this House ul-
timately decides to give to it and that
if they proposed to drop the word
‘Hindu’, I would introduce the Ali-
garh Muslim University (Amendment)
Bill removing the communal name
from that University also. Therefore,
it depends upon this House what deci-
sion it takes as far as the name is
concerned.

Mr. Speaker: Ag also, on the Min-
ister who is in charge now,

Shrimatl Renu Chakravartty (Bar-
rackpore): Shri Chagla has been
thrown out of this Ministry in a slip-
shod manner and again he has to hold
the baby. Where is the new Minister?

Shri M. C. Chagla: May the
lady Member use a more polite
pression than say “thrown out”?

hon.
ex-

Mr, Speaker: 1 have received inti-
mation that the Education Minister,
Shri Fakhruddin Ali Ahmed, has been
taken ill and has been admitted to the
Willingdon Nursing Home.

Shri Raghunath Singh (Varanasi):
He has got & heart attack,
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Shri Hari Vishnu Kamath: So soon.

Mr. Speaker: We wish him an
early and speedy recovery. Shri
M. C. Chagla has kindly agreed to
pilot the Banaras Hindu University.
(Amendment) Bill.

Shri Harl Vishnu Kamath: Arising
out of what the Minister has said, may
we take it that the former Education
Minister has given this assurance to
this House on behalf of the whole
Government and that it is a categori-
cal undertaking guaranteeing that if
this Bill is passed removing the word
‘Hindu', the other Bill will be intro-
duced also on similar lines and Gov-
ernment will see to it that the Con-
gress Party also passes that?

Mr. Speaker: He says that it de-
pends upon the will of this House, and-
I had added, on the pleasure of the
Minister who is now in charge.

Shri Harl Vishnu Kamath: It is a
futile statement he has made.

The Deputy Minister in the Minis-
try of Educatiom (Shri Bhakt Dar-
shan): Sir, on behalf of Shri Fakh-
ruddin Ali Ahmad, 1 beg to move:—

“That the debate on the mo-
tion, ‘That the Bill further to
amend the Banarag Hindu Univer-
sity Act, 1815, as passed by Rajya
Sabha, be taken into considera-
tion', which was adjourned on
the 25th November, 1365, be re-
sumed now."”

Mr. Speaker: The question is:

“That the debate on the mo-
tion, *That the Bill further to
amend the Banarag Hindu Univer-
sity Act, 1015, as passed by Rajya
Sabhia, be taken into considera-
tion’. which was adjourned on
the 25th November, 1965, be re-
sumed now."

The motion was adopted.
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13.27 hrs.
BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL—Contd,

Mr. Speaker: The House will now
take up further consieration of the
following motion move by Shri M. C.
Chagla on the 24th November, 1965,
namely: —

“That the Bill further to amend
the Banaras Hindu University
Act, 18915, as passed by Rajya
Sabha, be taken into considera-
tion.”

Time left for general discussion s
10 minutes. I have extended it by one
hour more.

=t fagma fag (mTaETe)

wena wima, smrR e afrafE
fgao® wrw 57 g27 | =471 &1 {ag7
ErTEr 21 1958 i feg afaafadt wr
TE METTT T FET AFFEA FEAT A
Tz wrw waw fwar o) I8 a§
TN ATFIT T AT AT A DT AT
T FFIFTOA AR J I AVET H
o Fg1d b {3 597 7 weT 8% I
FAA AT s (F oFE wewaw
L SN (B R i A et
tadm® 720 o ok | g § &1 i3
mAT A1 A7 TA7 AfEE T AE gw
IEE g7 E F Az {57 ‘Famn 7
qifA F@ # %7 a7 AW 7T | oWis
1958 F 417 1966 § TF Wi F1
gy ofarnfm aew 9 framw
qrfgare w7 7 F AT e A B
qifm g qo1 8 )

T fadns o7 gfaafed & “frg”
1% &1 EITA F aEg § 791 717 (590
F50 1 TTTT AAT A IH AR &1 FLAT
o7 77 77 734 H A0H F 207 Fyw w0
{aq7 a7 7 fzvg e Ty i a1 71
THI IFIT 7wy qfem afafad
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F AT H oAt T va fw o=w H
“gataw’’ wex 73 @ Afr | wE Aaw
A fzwmr F1 v 2, e awg
WA AT gHT AT FWA §EAT
Wa FT AT a7 {307, I ALT
# grEvas ar i1 aara & (wadf
Toqm 99 F A1 7T A0 F AT 0.
oY 7 AR F7 F AR AT a5 (74T
T gET 1 FlEs g oA Adr feer
St gg /AL W | Wiw FIHRTL 24T
TAEE  FE H OTAT gEgeE w197
tem sy w1 o feeg /ody & 7w 07 =,
aafas §oq7 T A8 T 9%, Sard Hv
T ATy 97 [ qIYHT §Eqy F AR O
T | yg £7 FATAFT A7 g A 7IAT
1w fagafrfafr Haw F am ot
q@d go & qvwr 1w gFa 24l
qFIEarE |

ferz o1X mfem wez &1 AFT
ot fagrs mgr zAm &, & qrdar avAT
fa go faaz Fr 27 o fAaias faoa
WIS 7 AATT | AT AG AAAT £ TART
AT T | ArEAfAT ATAATAT IF A9
1 £ f& gewr o Ta1 fagas am
forrs 7 eg 1 TITWTET &1, 39 472
#) a1 fafza g f wrf fa & 7 av,
F1¥ AEAIT F AT T AT HEGT FTAR
FRit a1 38 I A 2T A & AfEE
FIEIT ZIT IAHT R AEOAT  AGH
fA¥AMT | 2% O sqfFq FI ZurT 524 F
Afqam™ ¥ g7 77 wiaFw™ 1 979 &
e oo 137 9% Ar wret Arfa & 917 9%
o1 HUH AT F AR TF IF A897 AT
FIGH FT qFAT £, 9T GF § ATH I7 4
HqeqT AT AR FT aFA £ wfFw A
% A7y gva17 & T997 98 FI9 &
fa =z gt geqrat &1 Trf "g@ar
S
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13.30 hrs,

[SHr1 SuAmM LaL SArAF in the Chair]

T AT T sqaET WL £1% FAaaw
AT T FLFTT FT 2 A1 T 457 WS
gMT | ©F ATE &1 fA09% ¥ A
T g I O AE F SqTEATE
f& feeg, wfeaw, fard, ar) foaq
ATRARY OF & 717 FHAF 7 97 FrgqrQ
FAT & AT FANZT GT TR IAH K
T oW qF A fay AT e
AEFAT IANC qUA A7 AT, AT K
AARAT F f g8 A97A1 W ATNH g
ZOT | W AEY MAT EAAT (A1 @y
Tl Zm FoTar " )TIET A9 2
B vy F2 # o 7 13 & g7 wen
1 fageT arg, qferw wmar 2 fE
qY M & qirey viez agi fawran am,
fari 747 £ f5 BY AW § it v
F1fagrar s z7 ey dw T
TE FFA T Ty & (% gy w7 ET wram
1 g1 ! newagr Tz mEaigt T
7 fF forg wex famra fam s @k
AT 47 A1 WA ZO0 0% Ag 0F
fa=1g F1 fama ot 77 7ar & w7 gafAw
T 2 {3 T wex we fagar g
T1 &V 75T £ fr & agqenr & =fw
T 1E g AT 7 7 Al 3
TAT & {7 A wem ww fawr
T FFT AITATAT WA T F fawer qim,
AT gl AT g1 0 mv wAd gt
2 fa wwreg ffaer &1 €1 v S+ 41 )
aE, Fa1 T4 g1 fx ferg, wfem, a1
arEr o oft A rggemA W@
& 3T 99 5 fan ow gmr fafam wre g
FifF qrdm afaum @ gaer a0
qigwT 93 ¥ A7 fgegmi 7 fm
T WL W AT G 3T W TF A
arft & fomg dar A A& v a1
T qAF TIF 047 4T AT § IAH AT
T auim AT wEE ) fggdl &
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afa<t & vt § o fadas =67 ag |
gt g1 A1 & S qw 7w gur ¥
FIF qATAT T F 17 7 fadaw gy
HT 9T # | 9E A9 3T FT FAE q &
a1 fF &wr F faAt 7 e 0 fieg
#rz fa= gy w7 77 T WY o
faa® wwiT o 7 F1oow @A
T T AUFIT 2, AfET qAAAT F
X W ag T4 avAr YT wrAAr A
gAT 2 1 AT w1 T F fF Mg wem
e a3 & a3t wwAE ¥ Ao
wiz 7 fag= qm | gafan § e
awrdar, s =g g fF oA Ans
AT AZ A TIT | wEA T TR
ot & gryar w8 ff a7 fg wex w1
FITA 7T OTH AT A % | TST A4 H
At gz faer Arar £ fx g 7 fivg 7
T A ArEar g fx w7 a7 arra sn
TAT R A AT T TAT F AIEG AT
AS1 w4 % | afea wa &Y
A ATEIT 0T WGATAA AET T |
9 gEIAT R oW A1 71 AF (R
TR 7 | FARA qorq AT F AT Al
TAFD T fEaT AT 047 2 1 ®a™ 477
T arm W1 F2 AT AR 9T 8 oAg
FTFTT AT, EAS AT AN wemT g
AT FE FrA FTAT T4, F4T fro7emz
®1 FAT 7 1 QAT ATIT K ATE A
9z FIHIT T A7 31 wiegag 7 fw
Tz 34 A7z T TT A froas
frraqeg gz wmy gar w1 ARq0 UA
¥ OATH 97 AW ZMT AT IAT TR
M ¥ RIS wEAT A1 AT TR0, FAET

QAT AT GATA AT AT AT AAwA
FLRTL AZAAT I FA=4T A1 AT ALY
BT g % wr mare el fram
HIAIT RIFTL FIHAT F AT FAAT
= 7 7w fzz gfaiE A gfem
afrafat, zidt awnd gaaac Az
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[ fagrem i)
fadz sadt §, avwy agrmar ¥ &
FAT 1 T WY F T A FEg
FLHTT TT fAde F7aT & | & wrar Fear
g f& a7 fadas a7 A% ¥
qTIT HICAT |

NS FE A1 4T F§ TOOAT qTgA
wa foerr 547 44Y 73 &, fagw w41 31
T § | AT A 9 "4 #Y g AT
Y | g7 FIT gC W F TE HIAT Ty
qY | St qrza T oaek weT w5 F
ferear & faw 371 $9 far £ f fagar
WAz g4 gt fedt F adt far ar
forer & =77 &1 597 F74 H, wegToHT
F =T ® R0 FT H, TEA AT TS
fear & | oaFwa wHvE A1 R
Wl gHIT ATHA | S 99T g
afrafadt aiza 4w & a8 ot #2712
f& az s =& € 5 aiza s
o madEz ot 17 fone #Y memar
9514 ®7 FAL | ACAE F ATG FEM
TR &1 o 9% e fear &
37 fedtz ® oF mm 717 ag 2 b foer
F1 w7 @al g, 77 & fag wmme
waAT g, marawt #1 =7 A g |
o fafaa nazn g Fw A 811 I7 T
WATTHEI F FIC A1 HEEM g §AR!
g At w7 wfz 7 fafaw w@za
& FTFT AWAT FOAT Z, TTRD ATETAT
@ £ fr fmaw ad &1 =\ A @1
gt w1707 & fF wewwra § 37 399
F% 77 fzar § fr ooz qd # 7 fem
wr o omw A fracdt At e
w1 721 §, waAr @ 92fom F7 E
2 ¥ awa § oAz oz fovar wr
gfoz & weor 7@ gAT § 1w A (=Y
waTtr § wae faen 2 fa a7 e

L

wwmfa wgEE AT W9 FATH
FL 1w g1 faae 77 0

ot fagrew fog : gmre =TT
AET o FALdT AA! HFAZ W ATE,
AR AT T IE g ) ITRHE UF
STGAT FTAT ATFAT F | ATLA AHAT
TR H T T F | WY ARG A(AAT
HqTEE AT I JMA | AT ITEHR ATAAT
arza w1 au ¥ | Afwa ez T
Hiargo d Fifeamaamd w19z £
Tfrafrr i ge 17t 9= 3 29K
foms wr7or  afrafest €1 qengn ¥
T aE FAT 9T oAy owrw faaar
saTaT ®H ZAr &, Al e afaafrd
FT gHEAAAT F @q gW &, weArIni
* fgars qvy T w77 # &4F 3
&, ¥H 7= %1 97 FT0 gg na ez
|rET ¥ | 9AS! griar AEY Al g )
oTTEl 2 FT wro=d g faer ot
fadde #a2r % waoiw 7 w0 A
srgAfen frqie @y A &, wwAfe
Atz 7Y faar 2 famiee w3dt & faere
afea T F531 & Jaoda ot arfear &
fear & famaz w2t & faams | =@
faw Awwgre & far g foar &
FHZI #1 37 719 oy f% FrgA SmEET w7
gzt fam s, fsegre w0 oA g
AT | HETIEW F AT ATRY A9 AT
afyF<r 98 72 g Fa% ar g1 faar
mar dfe 3¢ AE zerar mar oA
faet & az a1 faar @ fe atgs =@
FT FATH FUW AL 77 A AT g 397 §
gz 1w o "W W@ wfaE # 3o
g g 1 dfm & fwer 2 oA
FTAR §, T7 301 F1 ed THTAL G |
AT ATL F F 0F JAraAt 397 AMEA1E )
W TfEerT mza wTER @R ar
feam  #r wem Agw FEAT W@
@y, g4 fawew & ow 7 v faw
W[ T IO | wWiwgE ¥ 3 ¢ fE
Frgrdt ad semta =1 wr &0 Afsw
warrw ferg afwafedt & faandt star
ot o £ 1 # aear 2 oo araer
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garT F1H FT 77 31, F1 AAT 2 fF
I ATEH ATAAT F WA A A9 A A
#t 1 fedr ot w70 7 Fr Afew 3w
T faardt snwr o 2 1 g7 faardt #r
wiT a8 # & 37 faesr &7 gw afe
ar | walf‘ﬁmqm?a%a‘lm
fewT qrer gmr o

™aTq fag ot XY A76 AW T2 E |
T 98 A% 77 A7 & 77 77 5 37
maammwﬁwaﬁfmrml
Wﬂiﬁ—fmﬁ'ﬂaﬁ?d‘r?qﬂ
mgz AZ AT 9

Shri Raghunath Singh (Varanasi):

Which Committee?

oft fegrem fag - Asariom & are
R FHIT &AL 4T 0
Shri Raghunath Singh: I was not
there,

Shri Sinhasap Singh: You were a
member of the Court,

Shri Raghunath Singh: Finance
Committee,

it fegren g 2 T g
#r ar fagras iz g8 1€ gazdl 7@
g1 wE A RS & o4 faoew
a7z 7 fzg afmafadr w1 4 fy
*1 ®iferw &1 4V, T8 afFal @ &1 9
Iz w1 wifow g w0 F oFgAr
arzat g e 1wz 1wt 2 wfey,
saFt z2r famr amr aifem

Shri Gauri Shankar Kakkar (Fateh-
pur) rTos€é—

Mr. Chairman:
Singh. Shri Kakkar has
spoken on this.

Shri Gauri Shankar Kakkar: I have
not spoken on this.

Mr. Chalrman: You have already
spoken on this. Shri Raghunath
Singh.

Shri Raghunath
already
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oft garq fag @ & wio=r qrer
T awg g | gww Ar fagraa
frfiasrsmmd T g & &
ag  wgAl wgar z fw & PRy Odr
THET ®T gEEg @) A7 A1 B segrm
wF e T a0 § aiwifs
#raT T T g am fog afvafadt #12
T | IAET GHA HfZT ATH § 0%
T FAaEwT & taw gefr & 9w fee
FE AHTH I AR

Ta faw &1 @@t A% araey § s=ReE
faeiaz 3¢ 7 g faare s fegrar
fo gawr arw fog gfrafae & o
IAE TH AT F1 71T AN T HEAIHIT
Fv faar | wrog awT 7 g @1 fwar
T GRRIAA FT TH HA HIET HTord1.
it favg faarmn = i o ady
a3 731 faaiz &7 faam &

# JmAT AEE w1 GLGAIT AT
wigar g f 3™ made &1 A &
wZedz fwar & fr wim o1 T & Faw
B § 1w d fauv w8 ¥ gwy
21 w7 dvaw ferg mer TEAT AR
E a1 IaE o ¥ 7a T ARA § A1 e
2 FIEA w1Aara w1 Pvafaeg mee
TRAT ATZA & A1 INF 0 ¥ WA ¥ AFQ
& 1 A § ArEAd T T §1 3
HEEGT F1 TATIT &1 WATAT X FT
s far 2

w7 T7e-TA (g atqafedr & aiw
& meaey & famz 327 @, A1 2ve FifEm
Fazior T gu fwasm 31 i
far qr o7 FET AT f& TH & oA
“groft favafamre &1 & wrowy aA;
g § 1§ 7@ 97 A 7 oag A
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[y 2 fig]
gar 2 . s fpafaTag——-
ot A | foqar £
“Banaras Hindu University.
This foundation stone was laid by
HE. The Right Honourable
Charles Baron Hardinge of Pen-
shurt....”
o AT {F 0F #1 (oen-a 7 3T
arm oA o i tavsfaamg”
glr A1 & "o faeg alEafady

IT 0T 5T AT 1984 FT gaM
B A IE a9 T TIH AT & HIY AT
Fror {aeafaarar 7 gwfos Zneo
¢ 3o it A fnfaaem
FY AT 77 AEpa #, waw aindt taly
¥ wroft fyvafrarm ®iv oo F
Farv A taig afaafads tamr zar &

37 {27 o Atemt 7 (avafamrx
# 741 2= 07 || w=21 %1 e fHar
Hrqa oz (e 1 $152 2

= fagie fag o wA 0 e
I WET | FT LIAAE  ASEG FT
razA Az A afawiv 2 ?

st oAy fag : wrd dr ooz &
T |

2ro Arfgan & ®21 1% g2 7 &1ofy
favafamay frrar gar 2 1 & 1941 9,
wrw #1731, Ffew W 7 =" vy
Te #1, mifrwaw gz A g,

oY et we feat (Frdae): e
fafem e Frag gz A 27

oY vgwe fey ;. few oo
forar & 710 fro 70, wuin w19l torg
lavataeem 1 2i, 2zro  AifEmr &1
wzar 3tF & te grelevs 319 § 35
27 97 1E=T T %o fyo 1" frmr
AT A, wa wre frvatarea

w5t femm ez
FITOE FAIET ATA4T2 7

(e 7 )

wl TgAE f@g : wAT Fu AT
HIAATT #EFq 7 GF4 £ | 47 A7
Fry RET

zx 7 wlolvw: @z 07, gy
T § g3 gA B A A &7 AR
& vwal oy favalaamm” | wwt 7%
Ty AT WFT §, AR H g oarmn
mEla g fa s "3l sy (e
= B" (Srmeag gooa {oaawh
tawatares gl 41 #i7 @@ F
foray & & "=y & “avofi farafa-
| wT o o"aEst ®oa@sw iz
alFafadl” fs@r gm &1 17 wEE
T =mogrer Fiv Fez= & wid &1 s
FrifE dggzamaEE w™n

AT 1906 § WTAEm AT AT FAT
T FETA: ® nalae guo st we
wed feeg afrafadl =arfw a+% 20
givasTRl IR g€ TE HIMmgEr w0
fagior f&qr ™1 1 " FmE =y
FmE 7% | R ¥ 34 foataaem w1
T Ye=dr & widft foafaeem o
ufimw & {2 forg afvafadl e amvw
fear simr ) 1911 % 7 3w AMLd F
W w1 ama dz1 ga1 | A1 aw
LA MERT AT 97 gy gimated
" & iy & fared wiad | 12
HATAT, &7 191 1 F1 56 A% § T2
forar Fasrrr & mzey, 77 growiE @z
U 9 T ATET weaeT A0
™ g7 g tenr svwivleg gfe-
afadr &t sqar & wrzfear &1 avdq
F7AT ' 1 4 famav a7 1911 W
frg afaafadt wmgd 1 ger
wH dfrr gd oy ;v w1 ovw s
#7 mvad g1 fa a7 1912 ¥ 3w
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stngs =1 omfew A ® oA,
afsw TommE ® oM wmT o SET
wAdrr ot wifs tegars & 51 Far
T SARAIT 22%19, LA 18915 FT
q721ITH S TTAT 7 IA ARG FI IO TG
Afamafma wlar o trg afqafad
UIRECab R ED S E S

gamfa wgwm - owa wEAE

AT} qE FTH K[ AFET T |

it v Tag © wE fae 30 S
Tost 7 meaer TEal g 39 fao
oA A7 "7y A1 w000

wamfa wgmw oo mRES
FAlgw T iAW T 3 1 T A
NIFFZ ATAEN

ot oAy fag: & mdr @ Fw
g

39 aF Mgaug g1 witma F77
ST ZA TATAT | 0 a9q T FT
A @ifzn, 7 9 faw ¥ mfm 2@
¥ awy gy FeEier ASAE far
T ggwoT A1 @A ¢ mw g T
ferg afsafedt fam wv g 2
o7 g% i & (% g7 & oadwT 4
27 aedy A 1

a7 # # fqqz7 w7 AmAr g
o= g frsrsfer arta g favafaa =
w1 7% fog afafadr 72 ) @@ A%
“faeg’ wex WTATAW £, TTHTE AT
oifx =i & oY 58 Far & fE feg”
ez w1f Avww fow wew A&t § 1 afew
7z wiAmAr 1 &% £ 1 favafaaer
¥ AW 9T § Wl ud &7 I fear
mar 8, wwi g w= Adt £ afew
AT aq F1 9g e omr #
femgai #1 9 @amd o § A ey
wez ¥ eqiTE od A1 ¥ trREns &
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foaq = mF A 2, 7 A7 femg 2

W T s\ oanwm™  # uw

FaA” mEET F7T AW 15w TEr £

TATEA o9 Wi & g4 fegr mr F

qE AT AT O 41
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ferg fasafmmm ar w7 freg-
g &1 fgsafraras 2 gaw A7
wrat amar ¢ oAz faan & oamn, fagai
Tomar o wEmnE R 9T ¥
farrat F1 wwar 2 e fat a1 oarm
£\ @ T eomr A qarar | gAfAn
frig =z w1 7w wewifax wer ad
w1 feer omaz carew wifvaray
wex #0177 =7 wnfrAras # f3 o7z
LEE S L azE
dar fr zre /Y nigyrowma J owar 2
forg #t o 7 v mrz% 20 Az 2y
dET w1 oF ' 2, gwrar gwpfy oW
W1 E 17 sAEA a6 g1 A 2
29 Joopd g1 ®%F #, 917 31 AEA 2,
AT 21 A 2, 717 21 FFA F, AAT AT
oxa F, fam g1 a%q 7 Hfew ma w1
frqor, =9 &1 sq==0, 79 71 "wag
Tz gARY nF frig A & w7 B
ZAT 20 gryatg EETYT AN 2
wAT 2, afa foeg #7102, fregram
# vgq ara faAq @m 2, ferg oz 59
T T qTAE F 0

st qovare feg (F7TAT) ¢ omTRAT
AMAT ATEE AZ TAATA & ARG TE §
fF fzrz W=z 721 375 3@ FT AEr
z o fam fan oz trg = gzian
Tar 7 A fE e A fa s
T #el feg wem @1 £ oAz A7 awdr
@A #OgAE 2, TIEwmAT &1
amE § 1 AT qaEE wvE ¥ oary ¥
FmFE A ¥
The Minister of External Affairs
(Shrl M. C. Chagla): May I inter-

vene for a minute to clear up the
misunderstanding?
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[Shri M. C. Chagla]
¥ 7 am 4 gemr TR
TISG-AAT T FIIAT F | T FEE A
= fam war A3 g A 9 ) W
TT5q war 7 F71 & A4 98 77 A
wqrAa F1o0t favafaarmg 7 1 am
EAl
Mr. Chairman: While replying to

“the debate he can reply to all these
points,

st qyarw fag : T mAT T
FET I =Jfan 41 )

W qo ®o WWET ¢ HIY 1T AT A
Tt K A oA

st gyt fey o S gAEEA A@w
A § g Fva & v ooy £ oweF
oI ¥ AWM WEgA g FEd #
w7y feg Tz wv g Wy # )
7 7oA a7 7 A7 e & oar faer g
At frar & %8 dom ad femanar
& &9 wTr ¢ @Y FW OoE AWEA
#F F gt &1 At qErarr A
FGAT IA eI ¥ A A, FWIY
FTRAMET  FT IIMF AF AW T
W& § F2TA A, AT ATEET FT TET
g1 Tt T wex & FTIA W A1 A 2
g TAT 5 A ZAT AT IW AWAA
a1 f& fawr ®fgare & am 21 smaa
$9 T T A § AT ag A g ZA
fas, wifz #ifz femg s & fam %7 3w
aura & o, w3l faegmt & fasi
mwATE TZEy F fam gz fran mar 2
oY 97 ZW IO AT A9 § F B9 3T Av
rzawr famrg ® R ) zerr ot favm
FFT A azT Ay 739 ) feg mer AT 2
z Tt wredAtaAr w1 &, zmy zfea-
fasg #1 amw 21 o T afdt S F
FET 41, a1 o ag =z 4 fw feem
waa fzeg 37 AT, GAAHTA FAT {AA-
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W AH A | g® qEamtTd o
ﬁ'mrfma?wmu?ﬁmﬁmé
1 29 A9 207 F fa@ Agrare 7,
fremm @, &= s im & fam
i w7 X agr T w= Az awE
H agY mrar fs wtsm o & frar
g o frdft 7 o7 fFmr &, Wt e
wH gaAzaGT FW g | T TEL
T OfF e wwr ¥ ozaw F
qET AN AW AT @w wf g1 A
&M T ww 2 oA gEWl aed
/AT & | wfE, Zw FAE AT R
famar 2, sy avaar & gaofaws, w
T ¥ g, W favr & s

. @9 =9 g #1 o gva AT ¥ sEra

77 &l g€ w3 nw wvw A A
sarT &t g 3 gfAar ) aF g0 A
THT H 7 w94 w91 feeg w7 w7 ¥
arz &7 § O g% g7 99 weq )
feg wwy & v wE g
aifey: farg o= wa WA
Wi |

qq: fw@v: g wdT @ &
fgrg fefaeman: 1

g9 3% fag aamdy & o fggeama
# dur g 2, AY sW fggeara &1 omw
q FT & oar 2w ) gw 9w fgg
wwed § W feeg &Y afowmar o ody

g

farg 78 & o w1 & aww@ &a@n
1, W geT & faw &) q@W ¥ Awq
Fa g, gal ¥ feq ®) S@ ogary ¥
AETT FOAT g1, 3% ZW fgeg wma £
ferg wox feft gmiamm +1 avEs A6
2 feg e fmelt @12 & o=, faredy
a1 drq &1 1A A & 1 feeg AT oWe
qET sqrq ¥ | W) 9ATH FAF ATA-
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ardt § 7y farg maz A @Y gwTC ATAE )
w@ oY 9 ATEQ, qTE H @WK,
i ifrmam N e fgg &
Y 77 & |1 fopst o & ot g
zafau war, awiafs wEw, a3 @
saar fadia 3w 1A F 9T g f* w7
AT 75 AT A [T & a1 gara gH
A OANT &Y We AT | et
waTFuT A fE fgrg afrafedy & sm
R frgofafer s i d
Wl EW WIRS W UT AT ATG | GAAT
azr gHTa Avee EfamAm @Y gt
qFG AWE FT 9TF B ...

qwarfa WEYEm ;WU Wi IR
$a% F1 a9 & a1 agt word &1 wETE
WA

it ToaTw fag ;& e 9W dEe

&1 T2 L WIT TR FTH 30 W AT
4 4g 7 & 7 A 9x woE 9@
Faws y e g A wy, FE A A
wmir afew g9 WA T4 F9W A ¥4
FIg & 397 feewnd g 9 wanfy
"RET, & WIH 4IF AT A 7 @TE
f& wgem Tt F W1 File ®
afarr @ dY,  eEfae e
fg frg wam frg @@ 9w
HIT qGAIT HHE ARAA q9 1T
w70 A w1 garq giagra ETArE
A & ST, Agewael, uYEE e
# AT Ag A FOU WA aF A1 wfagre
g, famd gwd © I & fau e
gaifaai &1 ¢, 3% fas w@faw a1 ¢
f¥ garr ferg v wmaw @ 1 WS
fgm emm awa fsmmw 2, a
awAe 2 g 7 ) e
g9 a8 Fatfaai 33 Wi § Wi e
oY F¥ F9T gy Y, Ay A A FE TE
ag ¥ a1 f 7 frg g7 3 W ww
are 37 %1 A & afonar faa
e

2030 (Ai) LSD—T
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ar wwrefa ggreg, & =[rreT aew
¥ ot ug o w€T g fa=r W
T ATEE 9 W@ 99 W9 g4
¥R Fr§ R T & W A we
Afem afafedr & qfem w== g2
¥ o giww feg afrafedt & feg
weR gel 2, ¥ § waE #1E qI9 AgY
§ 1 afeF wa¥ FAT gaTmA A
ferget & faat %Y 37 F(Y wY s
¥ & e FT g, AEgEE A
fatte &@ar §, o7 a@ ¥ fedl A
®1 9T AT A ¢ | (geg At wew &,
e &, swried ¥ 1 g @
W gHVT @ | OHY OF T gy
WY T AT AN q7F HAAT

Mr. Chairman: Shri
Singh.

Shri Radhelal Vyas (Ujjain): On a
point of order....

Mr, Chalrman: There is no point of
order at the moment,

Shri Radhelal Vyas: There is a rule
in our Rules of Procedure that if a
Member gets up, his name will be
called, and if more than one Member
gets up, the name of one of those who
had got up would be called. But now
you have called the name of a Mem-
ber who did not stand up at all.

Mr. Chairman: I have got his point.
He need not teach the Chair on this
point. The Chair's eyes are wide
open.

ot wm g foy ()
wEe, W & fAwir W amed &
T fog afrafedt &1 aga v
ageay gyrEe e # ) feg e e
& & wu wERz & AWy & | S
g fa @1 & A 3gw 2, A7 T
¥ 9rga7, 9 fa= A4n @ 3, uw ar
wEifaas &34 #t for s saifaa
AT, FA I wiEfwaa gfafed
AT W L IEAT AN FAA

Bal Krishna
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[t Twr o fag]

¥ ww fafwes w1 arfaAdY Tgar | ggen
3wy WY qaTfaat £38) @1 & 9w I
w1 & 9 fadw far § W% gafag
fatw 7 § fr qanfeqe 4 &
T gfvafadt o1 oF Fn gfawm
femr & 1 fR’il‘Lo qre WYY fagme &
$o fel ot us aga a9 fopaerd
Tray § f agt % 5% g4 gfAataer &
W § M wqwaa faEm wd w
&1 & e w1 e garfen w R W
Fed¥e & 31 67 1 ATH WG FEAT
XrgaT g | 39 & favar &, gwr el &
ST H WG @ E —

‘el gux wdw ¥ et & A
T T fgg gfafedr & @i &
foe oy &, ag arw & = Ay i
AFT HT HHA | I WIT IS grow A
W TEY 2 w1 ow: g frafad & s
®F §FEST & forg gary qwar g
qf @3% wmETeAar Ay & fag
Zew & Y oT e oy § 07

LERTR o &

“favafaara w1 sfwa g=Ew
A w1 Iariac e fafefman
o I7 99 0T ¥ A g7 IOAT WA w7
2

T 10 9T §Y fae fom 2

“IHT AW F TGHI 1 qg favarw
2 fs aanw frg gfafed e S &
ok ThaEi #7 gfrafedt @, ww §9
Miolﬁo*mmmm
% v w1 ¥ ATH Ay Hewr wigw
LS

weaa ikt mfEam g fF
T A SR & faer am & Ay & e
SEAT T A, 98 4 A9 fF w1
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aen feg gfmafadt e 1 gf+-
afmdt At & 7 afe fed go @Yo ¥
a8t T gfagfody &1 oo gAT-
afgdy wwad &, & #a1 39% 56 faare
F AGAATET T HAAT qEA § 1 ;AT
FEFT A B T AT § Y
T g &, gfowan £y gurdt gArafafzai
B wrw AG g1 8 7 afy gfwar ®y gl
gtafafaat s saet & 51 are v
& a1 71 39z & 5 T feg gA-
afedt & wvaew § @ ag foms faa
T & ?

14 hrs,

Ao, T gATAfeer & v
® ot geErady Fy ok &, 3w A A
gart e go dYe I O F wa
faerare fear & | oA ¥ wog, T2
To fYo &, WY TAHITaw Adew fowr
91, 3% ®wg T@i & frarfaal & aga
% Fwwiea 1 ofceq faar ar, @t
®TTOT HAAT F FATE IIEAT FY AY W
gw i @, e 3w # gara enfwama
for a7 | FEAAT F I FW AWAS F
fis gy AT 3T @A, Iw gAafEET
# agt & g &1 wiuw & wfas gia
foerdft anfs & wmi g TaTaeret a9
4% | 2w %Y gafg & fadr dwarfaai &
farfera @ fraar saravs 2, 8 9
A £ A T A7 8 g e
& faw & 3o o A fagre & szt
= w1t gfeard fradt afed

farg ez & wravm &, o, R aw
7z fAaga o awgar § fs somr
w1ga A fow wmg o wwT ¥ ag faw
TR ar, T aqq w4 e gt g,
saTgee farerae w91 & o ag faw s,
I aFa Wt &€ Qe e AgK g, e
# TS WAT A ATH 33 f2a1, 39 #AT
qftew g, gaw wd ag § v s
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fadrer $32Y ¥ &Y foai2 &Y oY, a2 &%
4t 7fc 2w ¥ frarfagi 7 9g #1 @wre
fiar a1 gafed 5% awa £15 F17 Q6T
g Fo =rfgd, fomay qaTS "TATT
¥ WG A FAAT ARG

% o® ara Wk FAT LA §
form wma 7z fa= g7 grow & dw gwr
q1, w1 A T F AT q, aw
fog gaafed) averdl & el =t
greCaTe ot WY agi ¥, Aoy off afz

g &t arew fag gt famr
TH ® § 437 X HF avar 1wy oft
¥ 99 a9 FFT AT—

“I believe, my lord instruction
in the truth of religions, whether
it would be Hindu or Muslim,
whether it be imparted to the
students of Banaras Hindu Uni-
versity or of Aligarh Muslim Uni-
versity will tend to produce men
who, if they are true to their
religion, will be true to their god
and their country and I look for-
ward to the time when the stu-
dents who will pass out of such
universities will meet each other
in a closer embrace gs sons of the
same motherland than they do at
present.”

foe wmt =HA w7 fF—

“There will be no disqualification
on the ground of religion in the
selection of professors. No res-
triction is placed upon students of
any creed or any class coming to
this University.”

Mr. Chairman: He will conclude

now.

<t wre woor Frg : Abwe, & =g
fr aarea freg gfvafadt w1 am afadT
7 far amg 1 g A AT & T

ferg grafaY o1 g fadiet g oma o
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Mr. Chairman: How much time will
the hon. Minister take to reply?
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Shri M. C. Chagla: [ will take a
very short time—I would rather deal
with the clauses—not more than 10
minutes,

Mr. Chairman: Shri Sumat Prasad.

st are T ¢ Wt TR,
qZ 17 a1 FWTY AR W AT Wiy fw
g" AT 717 fome #3 s amoet wia
3T g% FAT =iz, faw Aace A
g7 g
Mr. Chairman: Will he
seat?

Sbri Radhelal Vyas: I will go out.
There is no question of sitting here, I
invite your attention to a rule and you
ask me to take my seat. I raise a
point of order and you ask me to take
my seat.

take his

g A1 A A T4 &1 F w1 1Y Ay
AN Z AT AM 3AAA 7 3 R F
AATT FEY AT AL v Az ady =y
Zaroa

wawfa W : seaaTar # A
T AET ®2AT ALY | AT aF AT ¥
& Y o w2i @577 2, a7 oA foregardy
T AHAA E AT IAR AHART AT
oA & 1 gafay & ezt oo 7 f
WY T T F 45 A0 W AT g477
At w1 Ay ffwg

ot R gETE (TATRIANT)
mamafa garzm, far a0 79q famr =
famr 31 af 2 | AT By AWz
a, st f5 qev § fraanl wg vy 2
77 gAmfada &, za w1 g7 T
wreat o Fear arfen | {wwd v i
gz fa= gz a7 o Fowr mar 2, fee
€T ®FRd W AN B oA FA AT &A1
ot ma e 2 fai 9 s
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[t qua wawr]
fewrs & 7 zizw & 19 @rq, SwTR
T wq arg g ¥ owae fer we
foxwrd & fa7 as7 gafaa 7 4, &t 2@
A frard #Tgara g g1 awar |

wist "are ag 2+ foar 771 foaay

gRamE §, 37 0 & agdi & amy fpwt
7 ferelt Aewery & wiw A% 70§, AR—
THEATFA FIASN, 97 FIAw, FTIH
FIA, AT Teret, TA Fowew ¢ AT mrawt
g Heardi F fwai | ag ofondr gaat
& WA | Al 1, fAegie avAT qoaar
¥ fa7 gz & Aorwr & 23T 73T FOO
w1z, fergeamm & 24 243 Fo =,
arfe 3391 AT a2 a7 ARITA Y TH |
afFa 3% A9 g7 W@ Fa 0k g,
u qAifea atF &, Afas aw # o
FH FL G FIAT AMizF | qH HHAATT
frgra fag Fqmm g sfaws &
f ga¥ far ox w21 faer aman afay,
ardl fgg gdEfa @it gafam 74-
afaéy & fay a4t afes 2o 7 faadr
Aol & A & arq G a Gy
AN FT AT AT §, IT AT 9T A
faet =1y g =ifg Wi 34 & wgr o1q
fr 3g AR wg qrA FAAfGF A {1
Fga F1 foraar 341 A g &, K ITF
wexT mregarfas WAt 431 w3 w7
IA%1 A T, T A T faw
faa & | & Tt o wfEEe 30 W
28 ®I ATE WIHAT FEAT ATZAT §——
mfee 30-

“All minorities, whether based
on religion or language, shall have
the right to establish and ad-
minister educational institutions of

their choice.”
Article 28:

“No religious instruction shall
be provided in any educational
institution wholly maintained out
of State funds”.
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T W9 37 T &1 faeree oF a1 39
7 o oFdwe Fvuemsl g #¢
q%g HIT 2T OF ATAIET F W
faan & 6 & o) S ass @ aFAr
Frgafar agam ga ¥ ofrer 210 &
f et 1 Frar sxamiasTAam AR %
SETgmT &1 ad AT I oAAA
w7 awy qafad o 2 fr fm am &
39 7T &, 34T q%: § 994 fzar oy,
7 gfeaw gAmfEz F1 19 ag@A ¥
Forg &k famr aman srizy, A arar =fay
ferg afrafwdt & fa7 1 afrm oF dar
fa=, star &5 F7¢ fa % e 2, s¥qma
& arg AT =fzd, St 79 wear £177
FT TF A41 I7 AAT {EhgoEa & o,
faa & v & ama frar 7 fedr sorag
* ATR A1 W1 &, WA Fmar @y,
afs ga 1 &z %185z 7 .faq 7%
ag oF a1 g2 g fw e afa,
faar v wma w1 g 5 Seftgo a1 At
FIEE FA1, T TREAA O ATH
Aarw s AmifE g e F A &
fadt feefter a1 ad F1, F¥gaa w@=T
1 Sratgs AgH faaar o

zafan & maaAT: fF M 9 &
aar & gayw Az g ff g8 fam &
aftg & awrem fog adafaet ar am
FEW FT & I@ & AT WA ATEA
madg wvi faafzama 1 @ T
Fan f vr5m wwr & fear g afew
3q &1 mm aAE feeg afafeey &
T iy, draq 6 g7 faq & afcr &
Zq JATH WINF ® FA A FAT FTA |

Mr. Chairman: Shri Chatterjee.

Shri Radhelal Vyas: I walk out.
1 stood up three times, I was not
given a chance. Only those who are
sitting are given a chance, Therefore,
1 walk out.
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(Shri Radhelal Vyas then left the
House.)

Mr. Chairman: At least he should
know that Members from one party
alone cannot speak one after another.
The opposition also have to take part
in the debate. This should go into
the record please,

Shri N. C. Chatterjee
1 shall be very brief.

(Burdwan):

There are so many problems that
the country is facing, much more
serious than changing the name of a
university. I only want to point out
that there is no question of commu-
nalism in maintaining the name of
the university. As a matter of fact,
it will be entirely wrong to say that
it is a communal university or that
it is imparting mere religious instruec-
tion which is taboo or discouraged by
our Constitution. If you look at this
Bill, there is Clause T which is very
important, which should be studied
by every one interested in this, We
are amending section 4A, and we are
saying there shall be substitution of
the following clause:

“(2) to promote the study of re-
ligion, literature, history,
science and art . .."”

What kind of religion, history, science

and literature?

“, .. of Vedic, Hindu, Buddhist,
Jain, Islamic, Sikh, Christian,
Zoroastrian and other civili-
sations and cultures;”

With this fundamental theme and ob-
jective, it would not be right to say
that there is any attempt, even if the
old name is retained, to make it & com-
munal or a sectarian university.

Standing at the great Congress of
Religions in Chicago, the great Swami
Vivelgnanda said this: ‘*Hinduism
has got one thing that every Hindu
and every Indian at least should
know that it does not believe in the
finality of Divine Revelation. It is
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one religion which gives us full lib-

erty to accord the same respect to the

prophets of other religions as we ac-

c?rd to the prophets of our own reli-

gion.™

The only thing is, as Mahatma
Gandhi used to say, we cannot accept
that either Islam or Christianity was
the unique or final revelation, because
we believe that God in His inflnite
mercy reveals Himself to humanity,
and therefore, expands always, adds
to human culture and civilisation and
also adds to the sum total of human
knowledge.

We have been preaching through-
out the ages that we do not believe
in exclusiveness for our own religi-
on, and we have also been preaching,
as the great Vivekananda said: do not
talk of religious toleration, because
toleration implies certain arrogance,
Therefore, he pleads that Hinduism
has taught universa] tolerance which
means universal acceptance. That is
the creed of Hinduism,

I cannot understand why “Hindu" is
anathema to the Hindus, this allergy
on the part of Hindus to the name
“Hindu”. At least this name was
adopted when Pandit Madan Mochan
Malaviya started this great organisa-
tion. This is a great monument to
his ability, industry, patriotism and
devotion to our culture,

1 come from Bengal and Calcutta,
and you know that in Indian history
the greatest revolutionaries, the
greatest votaries of secularism, the
greatest social thinkers have all been
the products of the Hindu College,
Calcutta. Therefore, there is nothing
in & name; it is only a question of
what kind of teaching you impart.

Secondly, the university had gonc
down and fallen on evil days. I
had the privilege to appear for the
Banaras Hindu University Professors
before the Supreme Court and I know
what was happening. 1 hope this Bill
will put up a mechanism which will
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really enable the university to func-
tion as a seat of learning and that all
undesirable predilections and influ-
ences wouldq be eliminated from the
scat of that culture. That is very
desirable.

I was amazed to find that the Uni-
versity professors were not given the
ordinary facilities, the ordinary right,
the fundamental right not to be dis-
criminated against, There was dis-
crimination at the behest of somebody
from the Secretariat or from the Gov-
ernment. I hope that will be elimi-
nated,

It the great centres of learning like
Banaras, Aligarh and Viswa Bharati,
are really placed on a pedestal of
their own and cater to the real as-
pirations of the people, there will be
justification for continuing the Central
universities under governmenta] pat-
ronage. Otherwise, there will be
great disappointment throughout the
country.

The student unrest should be stu-
died in ity proper perspective. There
is student unrest not only in Banaras,
but everywhere in the country. 1
am hoping that this Lok Sabha, which
is the accredited representative of the
nation, will not change the name sim-
ply out of trepidation or out of un-
necessary comment oOr unnecessary
criticism levelled at it, but will take
a realistic view of things and main-
tain the old institution with its old
name, and put its house in order, so
as to make it an efficient and proper
organisation which will not merely
secure proper learning, but will be a
monument and a real, abiding hom-
age to one of India's greatest leaders.

Mr. Chalrman: Mr. Bakar Ali
Mirza,

Shri Bakar All Mirza: How much
time?

Mr, Chairman: Five minutes.

Shri Bakar All Mirga: That will
be too little.

Mr. Chairman: Let him not waste
time,

Shri Bakar All Mirza: Mr. Raghu-
nath Singh showed old bricks and
things like that to prove that the
name of the university should not be
changed,

The university has got certain func-
tions. The structure of the university,
Vice-Chancellor, faculties and all
that, that is really the important
thing. Nobody minds if that is chang-
ed while the name remains the same.

I am glad that my very Ilearned
friend here quoted Clause 7 about re-
ligious instruction regarding Vedic,
Hindu, Bhuddhist, Islamic, Christian
and all that, but in the original Aect
it was not there; it only mentioned
the study of Hinduism, Vedic, Bud-
dhism, Jainism and so on, one group
of religions only was in that. This
fundamental change has been brought
about in the structure of this Banaras
Hindu University Act of 1915, That
seems to escape notice, while the name
is supposed to be so important,

1 welecome this change, In fact, on
the previous occasion I had sent an
amendment of this nature to the Par-
liament Secretariat. Therefore, we
have to take things rather calmly
because emotions are aroused, and we
are a responsible body which has to
consider these things very seriously.

These universities of Aligarh and
Banaras have a very favourcd place,
They have command of funds, they
have the whole of India to recruit
from and all the advantages. But at
the same time, take the history of all
the universities in India, These are
the two universitieg where conditions
have been the worst, and there have
been ordinances, there has been sus-
pension of routine constitutional prac-
tices and all that, The Delhi Univer-
sity is also a Central University. Why
this difference in behaviour of Ali-
garh and Banaras from the other uni-
versities of India? There are quite



3085 B.H.U. (Amdt.)

Bill
a number of universities, younger and .
older than Aligarh and Banaras. What
is the characteristic of these two uni-
versities? Omne is that they are resi-
dential universities. I hope nobody
could say that this particular charac-
teristic of the university is influenc-
ing adversely the functioning of the
university, The other is the commu-
nal label. 1 believe that the word
Hindu and Indians means a lot be-
cause alter all the Hindu religion is
different from the semetic religions;
it has a cosmopolitan approach and
it preaches that there are difTerent
ways to reach salvation. Banaras
Hindu University is English translation
of Kashi Vishwa Vidyalaya. If that
was Kashi Hindu Vidyalaya I could
have no objection but this is a tran-
slation and in that translation they
want to bring in an amendment. The
real meaning of the word is Indian.
Therefore, I would beg of this House
to consider this matter very seriously
because what happens is that if we
identify ourselves with a particular
community or institution and if that
institution for some reason is hurt
in a way, we feel hurt.

KARTIKA 24,

Mr, Chairman: He may conclude
now and speak opn clauses. I have
no time.

Shri Bakar All Mirza: All right.

Shri Muthiah (Turunelveli): Mr.
Chairman, The Banaras University
Art was first passed in 1915 and the
university came into being in that
year. The present Bill is intended to
make certain changes in the Act in
the context of the country's present
needs. The Bill has been passed by
the Rajya Sabha. The adoption of
the new name for the university and
the dropping of the word ‘Hindu' from
the name of the University by the
Rajva Sabha has unfortunately led to
a commotion among the students of
the University and among certain
sections of the Hindus. The students
have resorted to strikes and demon-
strations in the university campus be-
cause of this change. The proposal to
drop the word ‘Hindu' from the name
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of the Banaras University and to drop
the word ‘Muslim’' from the name of
the Aligarh University has been be-
fore the country and before the
House for some months, Our coun-
try according to our Constitution is
a secular State and we are wedded
to secularism, Secularism is a pre-
cious heritage which we have inherit-
ed and we have to preserve and che-
rish it. According to Shri Gajendra-
gadkar the ex-Chief Justice of India,
secularism is a unique gift which
India has given to the world. But
the question we have to consider now
is whelher this is the appropriate
time for dropping the word ‘Hindu'
and changing the name of the Uni-
versily. There is violence in the
country everywhere and student um-
rest is at its height now. The change
of the name may add to the existing
violence, strikes and demonstrations.
We are so near the genera] elections
and it is unwise to create unneces-
sary controversies and provocations.
Statesmanship requires that the name
‘Banaras Hindu University’ should be
retained as it is, and the words ‘Hindu'
and ‘Muslim' can be dropped from
the names of the two universities,
when times are quite favourable

Mr. Chalrman: You can speak on
the clauses. You may conclude now.

Shri Muthiah: I now come o the
Bill. The Bill contains certain amend-
ments to the original Act. For clause
2 of section 4A of the original Act, a
new clause is substituted, which
reads: “to promote the study of reli-
gion, literature, history, science, and
art of Vedic, Hindu, Buddhist, Jain,
Islamic, Sikh, Christian, Zorastrian
and other civilizations and cultures.
The original clause 2 of Section 4A
reads was "“to promote oriental stu-
dies, and in particular, Vedic, Hindu,
Buddhist and Jain studies and to give
instruction on Hindu religion and to
impart moral and physical training.”
The original clause has not mention=
ed Islamie, Christian, Sikh and Zoro=
astrian cultures,
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By a new section which replaces the
original section, section 8, the posts
of Pro-chancellor and pro-vice-
chancellor are abolished since these
posts are merely titular without any
responsibility. [The new section 7
provides for the appointment of the
vice-chancellor, whose term of office
is fixed at five years and whose re-
appointment is ruled out. This rule
should not be rigid, Exceptional ecir-
cumstances may justify relaxation of
the rule, There may be a vice-chan-
cellor of exceptional ability and his
reappointment will do immense good
to the university. So, the maximum
term may be fixed at ten years. A
mew provision, clause (5) of section 7
‘provides for steps to deal with emer-
gencies. It is a welcome provision.
It empowers the vice-chancellor to
take such action as he deemes neces-
sary, if in his opinion, any emergency
has arisen which requires immediate
action, In section 15 of the principal
Act, an fmportant sub-section has
been inserted, which empowers the
university to found and maintain
special centres and laboratories any-
where in India for research in huma-
nities, science and technology, medi-
cine and other professional subjects.
Statute 31 provides for the removal of
teachers for misconduct. The vice-
chancellor may suspend a teacher for
misconduct and report the matter to
the executive council which may con-
firm his order or revoke it. The exe-
cutive council is empowered to re-
move a teacher for misconduct irres-
pective of the terms of his contract
of service. The Bill provides for stu-
dent discipline and student welfare.

Mr., Chairman: He may conclude
now and reserve the rest for the dis-
cussion on clauses. Shri Mahida.

Shri Naremdra Singh Mahida (An-
and): Mr. Chairman, I had been to
Banaras last year especially to see
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whether the mark “Kashi Viswa
Vidyalaya" was there in the founda-
tion-stone, and I found the founda-
tion-stone as stated by Mr. Raghunath
Singh. There is no mention of Bana-
ras Hindu University; the foundation-
stone laid in the presence of the Vice-
roy mentions Kashi Viswa Vidyalaya.

Shri Raghunath Singh: What was
in English just below that? It was
Banaras Hindu University.

Mr, Chairman: No contradictions.

Shri Raghunath Singh: It is not a
contradiction. He is supporting me.

Shri Narendra Singh Mahida: I
wish to draw attention to the minutes
of dissent to the report of the Joint
Committee, Sarvashri Kumaran, Sin-
hasan Singh and Narotham Reddy
say: “We recognise that historically
speaking so much sentiment is at-
tached to it." It is a matter of senti-
ment and if denied we may retain or
remove the word ‘Hindu' or 'Muslim’.
But I am surprised that we were
making so many changes in names
lightly. The Britishers had left cer-
tain traditions and there is nothing
wrong in the names of railway sta-
tions being changed, for instances,
from Muttra to Mathura, from Bana-
ras to Varanasi So many names are
in process of change. I do not see
why there should be so much objec-
tion to this change. After all Hindu-
ism stands for secularism; it has
never stood for narrow parochialism
and such a day will never come when
Hindus will become narrow-minded.
That is why we feel that the new
Change of names should be adopted.
It is surprising that the Chairman of
the Joint Committee himself has given
a note of dissent; Mr. Wadia relers
to the post of registrar and says “an
amendment relating to the Registrar
came to be accepted by a very narrow
majority.” So many people to abolish
the post of Registrar. [ am surpris-
ed that the name pro-vice-chancellor
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had been dropped. In his minute of
disgsent Mr. P, N, Sapru very rightly
says: “In the first place I regret that
we have decided to abolish the high
office of Pro-chancellor., The Pro-
chancellor was elected by the court
but had no administrative or execu-
tive functions to perform. It was a
dignified position which was held in
the past generally by His Highness
the Maharaja of Banaras who and
whose ancestors have contributed
largely to the funds of the Univer-
sity and given it the land on which
it is situate” I am afraid at this rate
a time may come when we may drop
even this name, of Madan Mohan
Malaviya. These are trends which I
do not like, We should perpetuate
the names of those who contributed
1o the growth of the university. Let
this be the last change and let there
be no more changes. With these words
I support the Bill.

Shri M. C. Chagla: Sir, I would be
extremely brief and if necessary I
would rather intervene in the clause-
by-clause discussion. 1 have gone
through the main points made, in the
debate which wag held last time and
which was resumed today. I find that
the main controversy has turned on
the question of the name. May I refer
to what I said in the Rajya Sabha
and 1 adhere tp every word of what
I said then:

“There is one remark made by
my hon. friend Mr. Mani and
that is about the Banaras Hindu
University and the Aligarh Mus-
lim University, Mr. Mani knows
well enough and he will accept
what I say that I am the last man
in the world who would like to
have any communal institutions
in India. If I had my way. [
would do away with all of them
because [ have always taken the
view that the way to solve the
communal problems is to get all
the individuals to join the nation-
al stream”

“The Banaras Hindu University
and the Aligarh Muslim Univer-
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sity are historical institutions just
as we stlll have the portraits of
the Viceroys in the Rashtrapati
Bhavan, as the late Prime Minis-
ter said, merely to mark the
march of history. So, these insti-
tutions bear these names in order
to show what the educational
policy of the British Government
was. But T assure Mr, Manj that
we look upon both these institu-
tions as Central universities, all-
India institutions, and not as com-
munal institutions, either Hindu
or Muslim.”

Then, Mr, Akbar Ali Khan interven-
ed and said: “with your permission
would the hon. Minister ensure that
for each of these universities, at least
30 per cent came from the other com-
munity, in the staff as well as stu-
dents?” My answer was:

3000

“I am most anxious to do that.
I can readily change the name, I
can introduce the Bill, but it
would raise unnecessary contro-
versy. What matters is not the
name of an institution, but what
happens in the institution. I agree
with my hon. friend there that
in order to make these institutions
really national, Indian, Central,
we should have more interming-
ling of the different communities,
We should not look upon the
Banaras Hindu University as a
Hindy institution nor the Aligarh
Muslim University as a Muslim
university. They are national in-
stitutions; they are Indian insti-
tutions; they are Central institu-
tions."

Sir, I adhere lo every word that 1
said.

Again, in the Rajya Sabha, on the
25th November, 1964, this is what I
said:

“If the House wants it, if the
majority of the House wants the
names to be changed, I am for it.
But what [ want is that the insti-
tution should be national; name
does not matter.”
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Therefore, 1 leave it entirely to this
House to decide whether the name
should be changed or not. But I
want to assure this House—of course,
1 am no longer Education Minister
but I am a member of the Govern-
ment—that whatever the names of
the institutions, we look upen both
these institutions as national univer-
sities, as Indian universities, as Cen-
tral universitics, We are giving about
a crore of rupees to each of these
institutions, and we want these insti-
tutions to be great—

Shri Sheo Narain (Banai): In the
Joint Committce, 39 Members were
of one opinion and only six were
against that opinion. The Rajya
Sabha has changed it.

Shri M. C. Chagla: Which opinion?

Shri Sheo Narain: In the Joint
Committec.

Shri M. C. Chagla: It was a very
narrow majorily. (Interruption).

Shri Sinhasan Singh: May I know
whether the Minister has any think-
ing about bringing in a Bill about it?

Shri M. C. Chagla: 1 think that is
a very pood suggestion made by two
hon. Members, We might certainly
ronsider it, whether we should have
a Bill which should deal comprehen-
sively with the question of educational
institutions having communal names
rather than deal with it piccemeal
That 15 a matter which should cer-
tainly be considered.

The other question which was dis-
cussed was the removal of the Vice-
Chancellor and the Registrar. When
the Bill was introduced, we have had
Mr. Bhagawati as Vice-Chancellor,
whose term of office was coming to
an end and so we said that he should
go out when the new Vice-Chancellor
was elected. We have appointed a
new Vice-Chancellor, and may I say,
Banaras University, is fortunate In
having a Vice-Chancellor of his aca-
_demic distinction, of his integrity, and
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the manner in which he dealt with
things—he knows how to handle the
student population,

Shrl Narendra Singh Mahida: But
there is no provision to continue such
an eminent Vice-Chancellor.

Shri M. C. Chagla: 1 am coming
to that. Dr. Sen was the Vice-Chan-
cellor of Jadavpur University; he
made a great success of that univer-
sity; he has great qualities; he has
tackled with understanding the stu-
dent problem; he is always accessible
to students. Therefore, 1 have given
notice of an official amendment which
I hope the House will support: that
as far as he is concerned, he may
continue for a full term of office,
namely, six years,

Shri Priya Gupta (Katihar): Wil
the Committee members continue for
nine years?

Shri M, C. Chagla: They will all
go out; all the bodies will go out; as
soon as the Bill becomes an Act, we
will have new bodies appointed—the
executive council, court—(Interrup-
tion).

Shri Priya Gupta: By the same
process, the same people will be com-
ing.

Shri M. C. Chagla: That would
depend upon the election. I cannot
tell my hon. friend who will be elect-
ed, but we have a machinery laid
down in the Bill as to how they would
be appointed.

Shri Priva Gupta: Can wyou look
into the machinery as to how a man
is selected and how one may continue
for nine vears?

Mr, Chairman: The bon. Member
can point out those things when we
take up clause-by-clause consideration.

Bhri M. C. Chagla: T can answer it
now, why they were continuing for
eight years or so. When the ordl-
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nance was passed, the executive com-
mittee was nominated and no term of
office was fixed. Until today, the Ba-
naras Hindu University has been
tunctioning under this abnormal legis-
lation. It is now that we have
brought this Central legislation. That
executive council will go. I hope the
hon. Member will be satisfled.

Shri Priya Gupta: Thank youw

Shri M. C. Chagla; My hon.
friend has used some strong language
about the Registrar. We have a new
Vice-Chancellor, He has ample
powers to take action if he thinks
that the Registrar is not a good officer.
But we cannot remove him by a legis-
lative fiat. That would not be fair, I
said that in the Rajya Sabha, and I
repeat that here.

Shri Narendra Singh Mahida: Sup-
posing the present incumbent is wery
clever, do we have a provision for
continuing him after a period of five
years?

Shri M. C. Chagla: No. I will tell
you why. I think vested inlerests are
created; it is not right that a Vice-
Chancellor should continue for more
than five vears. We have many emi-
nent people in India; we can get a
Vice-Chanceller from another univer-
sity. Groups are formed; vested inte-
rests are created and I think it is a
good thing that a  Vice-Chancellor
should not continue for more than flve
years.

Then, the next thing that was point-
wod out was about the student union.
We have introduced a clause. I need
not say anything more on it now; I
will speak on it when the amendment
is moved.

Then the question was about affi-
liating  co'leges. This has gone
through various phases. If you lock
at the preamble, Madan Mohan Mala-
viya wanted this university to be &
residential university. It was his idea.
But new colleges sprang up and the
question was whether Banaras Uni-

versity should become an affiliating
university. My own wview was that it
should keep its main characteristics
ag far as possible: that it should be
a residential university. So, a com-
promise was arrived at in the Rajya
Sabha,—there are some amendments
here—to the effect that  whatever
collegeg existed they may be affi'iat-
ed, provided they satisfied the condi-
tions of affiliation, but no new college
will be affiliated to the Banaras Hindu
University. Otherwise, you will make
the Banaras Hindu University like any
affiliating university. For Heaven's
sake, do not change the main charac-
teristics of the Banaras Hindu Uni-
versity which is that it is a residential
university. .

1 would not take up any more time.
If necessary, 1 will say what I have
tp say during the discussion of the
clauses.

* Mr. Chairman. The question is:

“That the Bill further to amend
the Banaras Hindu University Act,
1915, as passed by Rajya Sabha, be
taken into consideration.”

The motion was adopted.

Mr, Chairman: We now take up
clause-by-clause consideration. There
are a number of amendments tabled.
Let us first take the amendments 10
clause 2.

Clause 2—. (Definitions).

Shri Bal Krishna Singh: I beg to
move:

(i) Page 2, “omit lines 4 to 9."

(1)

(ii) Page 2,

12" (2)

wwrafa afTw ;WO qHEAT

T AT Y &, A aeEe A w g

st torra ferg : 8 qg 1 wAE-
¥z @ Y, wfe ag dm @ vk, F, WA
o7 ¥ 1 oY, yEfead o AT AT
fecfedle s<far ¥ o

“omit lines 10 to



3095 BHU. (Amdt) Bill NOVEMBER 15, 1966 BH.U. (Amdt) Bill 309

waafa mwe @ wioy A1 9w
W whvedez 4 §, ag arawew o #
wAwEE  F wedfesa g

Y vgaTe fag : at 39 ¥ gwra A
W g g7 =iy |

wamfa gy : #fET ag ot e
Pl 31 A A e g
wo WS §, ag faawr o
wrar 8, Wiy zgm ard gy mar &
AfFT aE TF  WTOE AEGH FT ATES
9 & fag oY a=T = oA
fadrm

Shri Bakar Ali Mirza: I gave one
amendment which lapsed. Then I
have given another amendment No_ 87.
I move it.

«t Tgm fag : % g
Q M, I A § W o qow A
T |

Mr. Chairman: Your amendments are
barred because they are identical with
the amendments which have already
been moved.

= v feg : gw A A T
afad | e dw P o, AW
|y oA &Y ¥

wANfa WEa W HRvERE
™ fay o aff W g wifs
g AEF AT FT HAEAE FT AG
#F toEmagr gt R &

it vy fey : wf oF € wive-
Tz ®r e qreft ft ga FTEwa

Shri Vishwa Nath Pandey (Salem-
pur): I move my amendments Nos. 29,
30 and 31.

Mr. Chalrman: Amendment 31 is
the szame as No. 2 which has been
already moved. He may move amend.
ments Nos. 29 and 30.

Shri Vishwa Nath Pandey: I beg to

mowve:

(i) Page 2, line 7, for “rename”
substitute “name” (28),

(ii) Page 2, line 8 and 9 and wher-
ever they occur in the Bill,—
for “Madan Mohan Malaviya
Kashi Vishwavidyalaya” sub-
atitute “Banaras Hindu
Universtty.” (30).

Mr, Chairman: Amendment No. 59
by Shri Muthiah is the same as amend-
ment No. 30 which has already been
moved. Amendments Nos. 57, 58 and
60 in the nmame of Shri Hari Vishnu
Kamath are not moved; he is not here.

Shri Bakar Ali Mirza: I beg to move:

Page 2, lines 8 and 9 and wherever
they occur in the Bill—for “Madan
Mohan Malaviya” substitute “Banaras
University”. (87).

Mr. Chairman: The amendments
which have been moved are 1, 2, 28, 30
and 87. Amendment No. 31 is the
same as No. 2 and amendment No. 59
is the same as No. 30. Clause 2 and
these amendments are before the
House,

Shri Priya Gupta: I want to know
the time allotted for the clause by
clause consideration, because there are
some other items on the agenda on
which I want to speak. I want to
know whether I should wait.

Mr. Chairman: I cannot tell the
exact time for clause by clause con-
sideration. It will depend upon the
discussion as it proceeds.

Shri Bakar All Mirsa: This is a very
important clause and more time should
be given for this clause,

Mr. Chalrman: Let us see as the dis-

cussion proceeds. Mr, Raghunath
Singh.

8hri Gaurl Shankar Kakkar: On a
point of order, Sir. You have called
upon Mr, Raghu Nath Singh to speak
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on his amendments. You have not

said “Clause 2 stand part of the Bill".

Unless that motion is moved, how can

you call upon Mr. Raghunath Singh

10 speak?

Mr. Chairman: I have already sald
that clause 2 and the amendments are
before the House.

Shri M. C. Chagla: The main contro-
wversy is whethter the House wants to
retain the original name of the uni-
versity or wants to change it. Most of
the amendments deal with that. Seo,
if 3 vote is taken on that, the position
will be clarified. I am not trying to
shut out discussion, but 1 am just put-
ting it before you for your considera-
tion. You can take one or two amend-
ments which bring out the main issue
whether the name should be Banaras
Hindu University or it should be what
the Rajya Sabha has adopted or it
should be Kashi Vishwavidyalaya.
The rest gre consequential,

Mr. Chairman: Let ug hear the hon.
members who have moved amend-
ments. Then we shall see.

=Y aATe fgg : wwmfy A,
¥ fog oiafedy & A & fawm &
agt wo W gare fear @, @Y
¥ oW FTT AEATE 1 ¥ A wgr Ar
fs tw favafrarg & foamae O
qeqT & A1 oF aTwea @ ™ 9w
% fegamr o @ f5 @ gwa
ARICL S

‘gd wAtad deg FwIF A0

dfeaw 1 "
i wie 26 f fg gdrafedt &t
fom =t 7 warfog fear g1, 39
asras af &1 wg  faar ar ) @q
gt & #fe fgg w= aes W=
, forg wor anfaaras w22 o

% 9 ¥ gravd ¥ w19 () aman

qrEAT g | AT @Y A”F 1904 W
ity wrerax o swargaw g
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%t weqwar #Hqwmdzw gk 9w W ag
forv foear mar | ow afwfa réama
fgg giafadt &t saraaT ®1 a9
aaTE, 79 1905 # I afafy F oF
foat wwrfwa =11 of wEgET, =
1905 7 =@ fo  fegema
¥ faaw far @, w124 fgeg @, wawmmr
9, w ¥ g we o | IEd g
favafaaram warfog w71 41 a4,
3¢ # fosmn & adr oY 4 Fw
far qermarer | 3w 31 fawway,
1905 ®Y wue) gt & | 39 & qeamg
T 1906 # UF §AGA a7 Ag-
A CATRATE Hd gAT | AaE-
wEaad 4% wamfa 7 IR
&g W fawfrasg @1 qft-
Feq A arg | wWifs fgg faem-
foarm &1 fgrg wor wrem &
# agar Smar g1, gwlEy IR
taw aw A fawafaaren
& # gRE faar |

129774, A7 1906 1 §F gAr &
Frag aar senfaa fgrg gAafae:
T Iz i wFiwa A 78—
& wg oM —

The Society shall be called the
Hindu University, Kashi.

graradt ww fgg gfrafedr wrw
AT, U WEIGE KT AR QT |
Freast smarfoar & 0

Y I UF HHIvER e
qAAEZ 397 1907 § 74T | IAET
wa @1 fe gam gAEES W g
wg 9@ | wegad o 7 g1 R
wreda faafaamg o3, madm ot
# Ta dt fF fgeg garafasd a7

smdt giEdee A, fagia aror
¥ feg®a qar w39 fgg ww
T EQIIAT FT AT, 1907 § UF FAET
garf, 39% 9°¥7 ®21 & afrafrr
ws gfoga  am g wnfed, wai
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[y 2o Fae ]

ferg Wz w1 wfowar & amq qw AT A
warAd® 2 famr  ar | #9IF fg
weE  UF ATfaAra® weg WHAT ST
W & WA qW et aw
w1 &) afafadi & s eita 5
Thwe foz, ToAm ¥ T &Y
waga  § Jefad go | @ At
wiafaat & AW § oo e | ow T
fafeaa s wfed | ‘fog phafedy’
ar ‘wicdiw famafaaem’ ar & gA-
afgdt ws gfeemm ¥ ¥
‘T feg aARfEd’ To¥k A ¥
fava-frarmn  warfog s & fassg
fear aam

o, &9 1911 7 S THEde
W A o gEgEr 7 fa o
T g T fem o fgg gAvafeEr
ararady worfag #Y s 1 g fise
wuge are fgrgea & o1 @ fae
Ty AL fgrgeanT § wwr | e $wT
12 WAL, & 1611 F¥ ¥ d=¢
wfafadl £ 1 wF FAE A Y
A CF @ & gra weA) foré |
TEE R, A IJWAAT AT AT
®har 9, & | I; F €@
9T ®§T FET AT wAE
gfa femm  ag x@ 9FC ¥ —

“The Government will be prepared
to support the idea of a Hindu Uni-
versity.

&9 & OAFIA AEAC A FFr AT--ACHT
o g w ot e faeg gAafee)
&Y TqUUAT ® AT

22 GEAAT, A 1911 KT TOA
T, sfiRdr niAmE wiT WA
a1 fad 1 3% ¥ ag 99 gAr %
favafraes o ww  fgeg gRafest
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g ) 5 SFIT g AT ’iefaar
frr wf | WR 9T T wEfzaa
W At A az aTgy man fr g
gfrafdr g otr frrg gArafan
& A ¥ fad Fzr o7 4w fagr a@ar o

ATHT F4w, Tdgae & qifew
#agag gar s faarst w1 gzr &
frz Favataem am war wiz ) fzg
frvsfeamn % aram # oF  foee
g faedl wign |

4 feomT, 97 191 T fEe A &
AT For Afan 7 1 I A aw
g fear o fa fzeg fazafaerram
® QAT F @ | qEAY AR,
1912 ®Y FrgEr @ &gy fqafag
&7 & a7 W @ fagr

oz 399 fZ%r &1 AT 1912 &
feg gimfedr e@d), sam #,
faseit ¥ Zr9= g w0 Hifo & faw=
F OqArT, @ A% 199 & oI
TCAAT & AT A 26 WGHA, 1913 FT
oF ey 9 foedr azEw ) e &
qrE AT | ATTEEL A 297, 1913
FTIF T F IAC WA, ¥ Haw
aa faar mar—

“ferg favafraem & fag 99qam
ety falvgg famr ol " oEAdE A
gq oA ® i aq) (Fan i fireg favalaan-
@ mgar firg dAnafEd & fag i
wmm  fafwmg (@ g 7 fkaaz,
1913 Wt fgeg TAATAZT ArEEET &
UF 45F F@T B AT OF qz0E7 o
oo THTHT #7 WLAEaT Wl 1 SH A
9 q3Eq I9feqa & 139 5% A AR g
frvag  ggzraraar f feeg Afrafae)
FT TqIYAT HT AT |
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IATHTT aTTIAAT @ 22 A,
1922 F1 AT ZICRIE &2a7 T I
faw afreafer sifas & feg afa-
afedy fados fasrod  weaa fear o
feez afmafeet  fador  gefifmos
Afoeafea wifae & o fegr mar ) a9
oF qr577 e fagw F®0 ¥ @1
A fam 5 9 AfA 7
e fam g g Wi ATETORIE gEeT
I3 #1 oF wavws  Jogni faw aw
FT g7 fFar ar | A7 77 TeqT 3om
M axddz A fasg frar & geqrar
am g favafaara  ar freg gt
afEEt T 3E A4 AT gEER
xrTL, FI7 foar a@zew, ¥ rew
farz afrafazr fad grdifoge Ffaey-
fex  Yfam & 3afFqy fear ) 22 A4,
1915 &1 A fasr I9feqa faar nay
ar IF 9EIz AE fawga gy W
SATAT JA¥E FHIN & 9T9 AT TAT |
WMz wHel F1CIE 91g 1 34 sqrde
gz wRE H oAt fgegema &
adt TF AAT AT 41 39 % frg A A,
qogawA W w4, fadd 7 "«
=1t 7 fra 7T ag aq fear fw i fgg
gfafadt war

saz #hE & afaw smex a0
maagr & fgeg wez qv  smfw
frai 1 3T AT @ fF farg wee
W 'y AW AL 38 FrEfaEar
T ATIE OO | IF wFT 4T

‘g a1 fgg afmafedr wva
wafaw aftafedt 8 swar &1
frdt swT  ®1 FeEfas AW
a1 g 1

KARTIEKA 24, 1888 (SAKA)
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Bill
st et 7w e qafaw gfrafad
a1 fgg afrafedr & a9 51 71 /19
T gWT | gnEfgE A 3 OF
T IT T ATH AIAL FAT AMET |
Tzamad g fx mw &1 ozm e
Waa R AT @E L T T A
AT & &F aTer @y Arav g1 1 FfEA
HIAAE A T A, A I 47 4w 4,
FgT ff oAl srEa 7 A g eqa
fear 2, g 3fss adf & feg
afraf.@  Fma afmkd Zey o
39 T ZC #a & fqu Iagsa grr o
#U waami wdmmi F1 4 I
e ghE 1 At qF aqez il A
wer oot fF .

“qg foduw forg Al & -
w175 afoaw & awar v
ofaras @ 1 q# Tawar g e
forg famafarem & fa=ie
F1 qd =7 ara gav & firg
freafaamm 2w ¥ wo 4
1 oF wfwa® sg g

I ARG HC FAANE A IF qIG M
# wg v g oz w1 smerfas
mem AHE

o ¥ wa fadgus dw fegr aan
a7 ey #argmm gl wEgET,
1915 %1 FeaT & Sq1dz Gome THET
w1 e w1 afweafza w¥fam &
frar aT a1 f&

i AT A T e T
f firg ez =1 afvaman
frdre & T wTaTTE
g1 faee ey aw fog
=% T F1E gAwewT wf-
qTRT AT AET @
qat q#fafe & zm =
HEAWTAT W AET ARET
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[=t zgTe fag)

fr 37 %1 afcamr +51 w
wars faat stq | fg mez
#1 afvamar #% #1 @T
afmafEl & gar afg-
Fifgigrem o &1

feg oz €1 afvamr Iqae o1 adf
10k | forg ez AT g B, T
ferg o wrrt arer | afew ag afFafeer
art 97 813 faqn man & ag o1 ag
= a1 ofvemr &% 0 g6 wwiw
faqas & Fvv  fan? 77 gu A
famgaatad w7 o wA g,
T 1 Rl 7 i i wg fadus fog-
= Ffaw Arawg g ag fasgw
o afEfd @f o o A
L C ST Eo

o wF pifEn A wgrar fee

“aq sHam g fF feg  faw-
faarm  froaos, faw
9T 7 T T9] § q@F &
TET 4, "I qE AW A
TF FET AT §

%E ger WE @few ¥ YWY &
1904 ¥ fedt & 79 ¥ og W
2t w1 f forg wor wTormfow wem
2 afes fgrg wes afa 1 v wan
ar | =Y UAe #Hle Weoff I wrHT
fodgm= &1 g fer &1 figg
W2 9T IF 9 6 foar ¥ ag §
ST aqmar § -

‘fgrg  weETa w1 A A
g ITT AE WK
g feg ez & wemia
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W ®1 ®NEd  §Opid,
v, AT fawr, -
ga wd wrEm faEr
& gra-ury fafag wrem
q9qi  OYT 77 mATAETl
T GHTEAW g ATAT B |
feg o= # RIX gl
wgraTe qew § fow W
aqe  Afear fafeg amt
¥ wiq o« JWr 9w
# faw s gEmwT @
amEr &

auig fgg wex arwaifus wex €Y |
feg wee amdlm 8 1 mvewaEfow
AEr g1 wfg q19® WweE @ 0

15 hrs.

qEIT { wUw o & @A
gredi &1 agwE Y &1 § fow aww
T T ATg AT 0 wwE QR
¥ g3 g R g 3 W
fs frg mex arafar 7 ara
qg wer arwIfaFar #1 €aw qg
g9 7 g awr &1 xafag fgg
W FT gger IfRd Wi 1 T
gAT & ARG HEERT A GEEI qTQq=;T
2 I AmAToEw AN R E
OEF WEW A EAT 1 & wE
WTETW H RT & | gW W% HHI AT
EF) weaw A wa ) wRq
gax § 1 A% AWT FT T AWT ST
o A ATEr AfEe o

wefs wgiem o @) B Ag
gaTd SaF T A A1 gw ¥ wfeq
W @ A TW IS & AL H AG w0
=fey 1

st TaA i@y o ¥ ¥ g
Fgar =g g v fgg v ) g0 @A
T 91fRa
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it e oy fag ;MR R R
g fs ga &y &YF ot a1 At Fo
aifgn faw #7 qare oraer ¥ aEw
AFTIX | g wAr 7 FA fgg
afrafadl @1 ATH F”@H FT AT {IEA
areEta wet favafaamm w1 far &
&6 s ¢ g forsr 54 ¥ ag seETaA
2 fr gfem gfaafedt Ay &
ag wfedw weg gEAA F a1y A
1 fagas ggr wmaT | 99 qfeaw A
Wiz Iy gev fear ST At IFET AT
widae wewz yfaafad; = gom o
O wa Al 4g g f& wraEw o
ferg depfa ok o & wdlw 9 QY
U fag wems qfem Al e
Afeaw @i & s ¢ W) AT A
Tt 2 dET & fagrat w1 amr
FH AT WA FTGFE | HA WG
¥ FErgmgA ara w14 fF Uswaar
AY gam ¢ s IFFr A7 foa g
AR #iFdg A "R AT /0% WEAE
I #A @7 97 @ faar g ar A
#F /7 A Y g7 dwgE4AT wrAA & fAw
darT & aaify a1 & wfeafor w=w
e ar | aarew frg  gfafed
& ATH AT I TJATHT AT, TEAIGH]
T WYX IAY FEEH @A AT JHTH
amt £ wEAE A gEE | AW
Forer gfafad o aew g fwar @
o1 w71 & o FuFT A AmAA FIT
& 9z anra wg g wifgw 1 @AE
#7 faamdt g1 & 713 & mrody q@wrAr
aigar g & s frg afafadr &
argHew & FgT  IEEr AT ¥
HFIAT qUT WIEWETASAT £ AW Ara

W nE A g & agl F auH A,
agt ¥ ATEN ATEELFY, T F TEATTH
W SrEAIr aETd AT AnEar

& 7 fF o qaw 20 9T F oF-
(ATEAGEAT ¥ WA 9N @ § agt
wror W qgi & wew 9 ®7 ¥ &-
2030 (Ai) LSD—8

KARTIKA 24, 1888 (SAKA)

BHU, {BA[?dt.) 3:{6
1]

mfea &1 wror R s fen § Fu
mw fey afafad & s @t
w1 fraret @ & 1 & frfreee araw
®r wrvarea & fin arw fgmg gt
¥ w0 mrewefawar £ wAr Tt
@ AR Ao whrea H g

w91 A & fasw woar mgan
g 1 arreaferg afafad & gar gre
feeg 1w frerer 23 § @Y 9 gfrafad
w1 {7, A S # dr AT afew
T W & T F 1T GHFT TG
& 1 999 20 FT qEArA o7 fAAfE
Fa1 frr &, w1 ferp mex & @A g
gt 741 frar @ aft o fog ma w1
1T g2 & A awrw gfe & S o
TH 9T TYTAT i nrad qar fevofy
Fat F1 waa< faerm FF #q7 F1207 a1
f¥ ga firg mox %1 Fawrer fxe o @,
®qr g7 & A1ATACO H, q@gi & Sy #
wrE WA Jar g v o faed wrow
£9 Wz %1 fagraar w=d aamr mur?
3« gfrafads #1 ox sfagra @re o
x gfmafadr 7 38 4 amfwiar a3
faar & faq & wvax U@ wEATE
Fzaz A A gE ¥ 1 Howmi &
faden #xm amm § f feg v
7T FT AT OF 9 T4 7 37 | gETQ
ud facr Tz 3, Tem & ) 99t gt safer
1 90T gH T AT AT FAAAT G AT
IFF o TCFIE WA AZ g At
ferg ow gz @ faad fery , foa,
7 o 4 gd nfa= § 1 =R
gadg grAT dmaT & ¢ & ¥ & faae
Far g fF 99 g4 THTHz S S
FF | FAAA @ g FArg & friw
T 1@ § AfFT W w7 A onT §
agmr A E d | @ fry
afrafadl @ d@ & Wi medm &
# S oo 4, qame A o
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bt e o -]
A =Y o v\ AW 7 qurn Franfedi
O A wrEAr §, IR STTR ATl
haukuicl

o ¥ & @ § FEm T
f 5 amm fog afafed am TR
@t wfd

st Fo Wo faddt (d=ARR) :
N T F geedl &) B A ATl
2 ot T o1 gt § 1 AT 3 dw
gy f5 forg wsx 7w A
g Sfafem @@t st om @Y
4 1 ag wfafsmma A g, swate
w8 A AR, @ Fre ¥ gg T 6 @Y
romafafrnd? $ 1016 AR
O A G | A & wreEt gy F T
N1 AT T G F OF G AT |
I TEET | fgrg Wed FT WGWT 47
wed 77 91 fF fgg = #T woed
U, IRTEY Wl Hag o=
wafem & 1 owmre A Sret ¥ ag
=2 F g Fr fag &1 wera 1T, 20
W § | TR gUCHT WL
R wF amw, witgew ¥ Wiz g9 A0
AT Aty Y safer fadiw 4w
X2 ®1§ wrafy adf %7 ) W W9 gw
1 ¥ v §, Tr0 wE &, I v
T F gw Wi A @A A fig
¢ G e foe game weofrm
¥ orar 47 1938 H ¥ G o @0
| G qf 7 R F A
a7 BT arg A1 T T34 4, § A
o fae | faefl &9 g7 & @
faer wq 1 g fog @, ot fegeamar
& ot g  ag WA AR ferg ¥
QeI § | TF gUTL H W @7 S
teoas &1 @ aer @1 8K
W A7 N qEAHT 9T

wnefa g . qogT § FRT

wt3c qo ekl . 717 & § &
wgan § o weEr & Al g o
fom @il 7 @@ & W1 T BT T
WTHT HAST SHT AdY 4T, ST W
3 3 ff AT A FAT T G
TEM QI I foar ‘s Awafadr’’?
g ®RTH ¥ OF uT ga T war “gfema”
@ smAsgmygAfeg ? v A
g1 “qu’’ 1 3% foy quA FT oW
a7 g fis 777 o7 forqd 79w &0 qu &,
#RF Wt 2@ Wraad ¥ A9, 9= UT
fergem fmr gur g, sfear o=
aff femr gam @11 @ WY AR
agh wd & 78 g7 ferg, 77 w9 7 nawE
q1 | g4 FHSATC T AT o7 | FH L
afa 7@ 9 37 9T | A I 99
A qer feg, feg, @t 9w 7
A fgg ao=maT 1 B3 A 99 I T qET
g% Fg fe qfem ) a1 ww A
qeT “wg@ wfew? f@ge e !
& 98 BewEry | 9EF T § F8 f
qg a9 7 #a we w9 A w1 fag ?
3% %t FF ‘T i | a1 3E R
71, ‘g Aqfem 7 W
qfern, e qfema,  sesifmm
wferw, fog wfew aix =gre 77 a1 3%
7 w1 f forg afem

Q% AT §9%0 ¢ &7 33 T2 )

wtIoqe faddt : o1 wT 7E
|y @ 77 At fzeg we= o a3 fawtaa
wee & W% a7 G fawg st qET
f& T 17T 99 1 ATH H A AqT g0

“or fury, faeq adwm gE W

e

arft o9 farg 741 4 3FT wNE =
aF foaat wrea qfn & 99 & o @A
argaE feg

&t fT7 4 t Hindu Mahasabha
eomprises all sabhas.
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adY T aFar § 1 fadh W F W
Qo o wfaPerdmaraf
sfafwar #ar @1 af | fr 3 gor¥ qgi
U & T | I7 WG & WHTC 97
98 §1 7 fi5 s o ara ww o e
W firg 31 9% gt Wt aew
w g & 1 qg wrAT A Ay § 0
T 9 § g A IAE H FATAS @
P W i 7 R A W e
WL 0% ST &7 KA 5T foraT Arg
X g4 FATIF ©TH W W T 9w
@ Fit favafmian & am & &g
far s, ot ¥ famr o fag ot
qH OF 497 1984 FT G907 7@ @
% 37 9T 747 § fiF Tg g A WHS
ongaTE, e :

e v

g qmT s faafm@we 6w
WY sy A9 a7 foran § a1 ? Aegy
# forar & vt fawafaarrsa"” ot o
wamany & 1 #f = e
favafaamg @2 a( = feq mee 1
g ? e feg afqasfer #1 wr
g frg afmaedf &1 ao@Et wwh
froafermem & &t .. (s;wam) ww
IR &1 AR 471 ¢ 7 F7ei feg Frafararem
wgan e iey T, fmiza
qaTH SATLE AT L, 39 9T Wl wTHY
feg favafaarm faar ar 1 At g
wfar adt a1 fr ag fgegml =1 o,
e ag fggwiar et ...

BHU, (Amdt) 3110
Bill
warfr w07 g7 g
T AT

ft 30 wo Pl . v wz firy
A6t wafew e Freafrorn &
iy &, dveT 7 ¥ e 1
“to promote the study of religion, lite.
rature, history, sclence and art of Vedie
Hindu, Buddhist, Jain, Islamic, Bikh,

Christian, Zoroastrian and other civilte
sations and cultures;”

Tz oF 790 WA & 1 g9 &
W% A 73w A 1 A A A
®1 7 35T 91T gq Sfafen e @
# &% T WA &L Mg At ¥ 7 wEar
e mm TR
T TE T Rafaw o @ & v guta
& gwrt agr ow gfradtd o fre &
am wdg  gfew aftedidr T
w1 wfafem ag g W e oaw
gATY AT TF AT W { q4T gw
A & g § e s @ g
WELHEAF AT W 3T ¥ X1 A1 gH
JUET AT Tifgw

Mr, Chairman: You ought to be brief
now.

'ﬂ;ﬂqc fora: It is a very very
important thing.

wa & ag 2 fr wfwe afem
gfradidt wez & 5fF gaTdt wEE
uz wredt & fF gz qfeew wer fagrer
fear e, &1 mare gw 3% was w A
&Y 39 a=x 7 ot g% Fawrrar g
& mgen g e sl 1 ag o P g€
g9 99 B1E ¥ a1 #2a ¥ fF feg wlx
qaeaTa # o) afafwn &) feg ofed
€9 & A At qEewd w\r afed
g9 A @ ? oqis ag W afgd
9 ¥ A, dar At ) Tl awar ) A
w3 ¥ fir feeg e o o & &Y @
41 a1 § 1 ag gardr sfafwr /& am
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[sfr 30 Ho fadedt)

€ ... (wmaarw) 9T €WY g qavF
oW RO A F g1 A9 a1 T8
&rf T & 1 71 g ar qrdt wfafwa
2 Fomar &7 md 7 gt AT o
AT F A gH I3 Afew | @F av
. & wg § fe ag ot A wi fam
favafaarsa Tar mar AT 78 W) A7
& 7 oF et frarar . L.

wamafa Agiaw ;A faar 94 §

&Y HoRo frdat ; ** 1 will place
it on the Table of the House. I may
be permitted to do so. [}

wET AR & wr fgg fawe-
Frare 1 @t 3z et feg, Fervafaerem
et forar gor @, 7 wrATAT ¥ awA¥
Foamtamegn g # g e
e HTaY &7 wra=T 97 gy wqrfam
F79 €Y, 47 77 g7 91 v gaw fgg
F1 = w9 fag wma | & gEar =\
Z & qan vé sfere Jon g @i
A ® Ffoq ¥4 fE amw fog
affafadl & fag feg a3t #1 Wil
fear smar ar, ar Fww ferg o
AR T F1 EY AT {FGT Frar 6 ?
£ UF T A= £ a7 2 #wI7 0T ey
¥ &% qadwril F a5F 987 A @WHT
AT gu & | 7T ATHT OF g7 grer an,
ag o1 OAT deger diwar av i & aff A
gFar 411 ... (TwaT) A1 oIEE
qeqaa 8 F1E ATHT A4 wed H
qfadd aEt Fvar &1 farg wgen @
ot gaw AdY g1 aFar ) feg W
T AT9F A1 fewr W AT IEd
e aea TF Fa@r 9 A1 o wd # gy
FaFT ANl fgeg favafaaem 719 &
T 8, a2 a4 faay g &
Wi F1 fHeY a<g @ 34 A qgar
q gara uw fatier WAl § R
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TT ETHAT BE ...

Mr. Chalrman; Please conclude now,
A number of speakers are there on this
clause.

Shri U. M. Trivedi: It is a very in-
teresting subject and it will be a histo-
rical document for all of us.

Mr. Chatrman: The Speaker has am-
nounced that there is one hour for
clause-by-clause consideration. There
are so many speakers to speak on this
clause only. Therefore please be brief.

Shri U. M. Trivedi: I will request the
House, everyone sitting in the House,
that this Bill may be discussed for
three or four hours more because this
a very important Bill. 7z forma H¥a

TET Y dfeq wew dgA qreEy

UTH IAR! FA GEFT OF  qq7 WY

@ fama. .

wamfa AT : 1 wil put i
to the House.

ol gl 3% & fF 0w 52 &
aag Fkd a@gr faur @ ar g
fafeaa awdler wr sro &1 & grsw €
T F

oY gy fag . & sears s
g f o 21 92 71 wag aqv famr s
Shri U. M. Trivedi: I support it.

Shri Ansar Harvani (Bisauli): I sup-
port it.

Shri Gauri Shankar Kakkar: 1 alse
support it.

Some hon. Members: The whole
House support it.

Shri Raghunath Singh: The whaols
House is of that opinion.

Mr. Chairman: Is the House agree-
able?

Several hon. Members: Yes.

Mr. Chairman: So, the time is &x-
tended by 2 hours,

**The Speaker was having subse quently accorded to necessary per-
mission, the document was not treat ed as laid on the Table,
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s 3o Ho Pt : Faww 2 H oY
formar  aw e agT weEt B
“And whereas to perpetuate the
memory of late Pandit Madan
Mohan Malaviya, it is desirable to
rename the said University as the
Madan Mochan Malaviya Kashi
Vishwavidyalaya; it is hereby en-
acted as follow:"
Yo 7IA HIgA WiEE@ ¥ I9A w0 &
AT FATH Y AT 4T EW 1921 K
w4 ¥ UF7 ¥ 49 98 L w909 § AqY
¥ I T ALHIEIG FOAH 1 q9
wT T AT | AE FAF I FH ALY
wrd afe gan? ffaasr & gawy aem
o1 ITE! WAAT GAFT A ZHEY T
TR gET 1 SAEl A fasc
BN F21 F 4, fom g7 ITH! HTATH
fawerdt dY1 o\ wiEEt ¥ it W)
"9l Ig §BT qET AR F1 fF 3T
AT W afqafset & " aow fear
a, grATE 98 FEF gagar 41
st foeR (o) @ #3
T
it Fo o forddY : . ag A A=A
@ ga W gaw1 famear =Y TwE
ot forwd : FAET FHCO F A=y
Rar frar o wWr &
it Fo 10 foraat : T qHE &
R HE WA qATEY | WA T
waEEs o gar 9% zon faam &1
Shri Raghunath Singh: Memory can-
mot be perpetuated by stones and bricks

It is perpetuateg by the action of
the man,

ot 3o Qo faddY: o7 7w wwh
favafagem & @@ ax &1§ ar@-
T ¥ WIEHT Jo WA HIgd WIadq
S AR WS FFAT | A AE A AW
wTE R FE T g Ww W

KARTIKA 24, 1888 (SAKA) BHU. (Amdt) 3114

Bill
*f sz A fow frr Y E e
FATA AR, AT AT S g A
T IT 4§ amw A E1
o® WA EER A ) |
faamm ¥ w5 2
St o Ro fadat : fawafagma
o i § owrf e AWl 0 oaw
AT 0w A FoogmT oI ¥
Y7 ATIA ¥ UF ATEHT 7 ATH Fred B
%1€ wg 7Y fagear | & a1 g5 oA o
g f sore wew W e A oAt
HArEr o w1 wEA qEA wreEEa
ferg favafaamey vy« o5d 0@ .
1% srafe ad) gt &few faw gw
sror & fr g #if gafas Qe
1w g gufad w1a agw faar sy,

Q% ATAAT §YEd ¢ S0 AT APy
g

w30 qo kel : & W g W
wrat g f& s aras 4 g Oy
A wra oF 31 fe faig w1 A
€ 1 & wmfi fawa &7 wraAmHT @
wgea AL AT E | W @t Fr3W Ay
WIEAT #1 aTH W19 3fE 7 & mew
T g % g8 |9 98 ATRd § 5 gAd
qo ¥ HIgA AIAAT FT AR AT AT
a1 &Y, wfeT S agem A7 T g
¢ w0t fog favafaamm o fReY ot
O 7 ofEda 7 A wg o oe
Gar far 9md &Y § w97 WI9st gq
Fagm WY Fgm 5 fomT gme qu
qWET WEAT g & IAE a0 F
W14 FTaH TG |
- ot fiesrr gz - gty A,
feg ez &1 T-Fl T anes wd
g &, %7 fr fggema, @1 fedn |
Wi i o fge forer oTmer € WIR O wex
g A fig W= F =TE
% xAa &, Afew wedr forw a=2d |
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[ fewe qzarE]

fel ez F ae AR W e =g
waE w9 aven fgep AdY, aFmr o4
vt feeg 1 Foa Af 21 ferg oz @
“qr § 379 & o Fwea i farg ez wy
AT ST W@y, IgEt qFI7 7 T
gifalr ) dgfam 7 g §ifad ) gar
gz g feg afmafadt =1 sgi a=
W1 & SUFT A% UG ¥ 1 OF ITF
wihg Jqafaw faafaaew §, qad
aes anra gy afafedr @) ov &)
Rq & o &7 wimr § ) afqafufear §
g F A qafaw g oAl gwd
waw i) feg & o figg
g9 g & M gufas & a Ay
i Fv € e A gEe wd
aff e v 1 e faw

wT ey et afrafed # qufan

w Z & 33 & W AT figy
gfrafedt & ama figg &1 O 31

x =t gy fag g 9T gy
q¥ 9§ @ & a1 & wgar iy wg qa F
WA F T A F ared g gl
&I AT AT F T GSAT WE | ITAY
QI=4T #57T TET &, IAG WA Tgr F7
e I @ e W|WEEZ AL E
W1 SO 6 9T @ U § | 9a Ag
et 42 & faa o Freft famafaa
ferar g g ot e gaeft €2 @) mweht
§\ gg <z qar 7 weAf & v v
=i qg faaar garen faar @ av &
Fgin Fer e =1, dega &, T
% et favafaarem faar 3o &, faw
gist & aqn ¥ amw feyg
gfrafadt 31 wifer 37 % araar
wr & | qg YA AT WA @
@ @R A RS g
g feey sy § an A, et & mrdw
ga a8 m ¥ awiw §
gega & awdw § Ffew e

F waa1 g A% f, qRE W
w&AT g1 wwen §, 79 Faw @ www |k
thiera 71, &y wewar w9 o )
g FEgWEAT W F wAA
g ¥ 37 "oy @it gfagre w1 aq
vT FT AL TG | w9 vt feg qferw
HUST RN ] AT AT FEY 9T IFA
AT i qafas ge Fgrd wur W
FET &, W W ¥ frg wafar ane
sy

& vgaTe fag: w7 1926 H WY
Fayuie guT IEE  woeww fgg
wgr awr wraw gf

&t fem qEamgw ;. wodt W@
A § 97 #) 7 g @ 8, o
gz & fod | gg o & A fas = oy
fag o & Fgr

wa & sit Qs aga ¥ S Qg
g foasr ot smiwT g 1 2 fomr
Heft & fw AT QY wT A E
Shri U, M. Trivedi: It is a disgrace to
sall it a promotion.

Shri E. C. Sharma (Sardhana); This
is questionable, The hon. Member 8
not entitled to pa3s such remarks,

Shri U. M. Trivedi: Mr. Chagla is m
greag man by himself.

WA wge ;. w oF s §
%g 5 | wreEw fafarey & g7 g &=y
tfrmammg osasfay feaw
T FEAT FT |

«ft. figzm qeamaw - & gafay =
wer g fr gat o wiede it 2, qu
fagas g1 & T §197 @79 ¢ a9 av
wruw 92t w1 fogg = anar &, 9w 9%
L = vt @ fr g faw awg W
o o2 1 Wferw g mwe A & amear
g e oo et e =i 81 oY
| T o faqr mw g
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st wy fowd (277 : fera
gl

o feqm qzTge . AT gAT O
faar mar &1 w8 A1 [vmEr £ AN
21 & zadr adw FEWm fF @R
q| ETIET IS AT ¥, WO oma
faimw Hd&r a1 w1 AR TE
OIAT %7 FAF agaTT §, A a7 T@t
FaAAtE # 1

Some hon Members: What is this

8hri Raghanath Singh: It is highly
objectionable. He should withdraw it

Shri K. C. Sharma: There should be
some decency.
Shri Raghunath Singh: It should be
expunged.
aamfa wgEa : § wod srdar

wEm fr w18 Aifzss grege T %€
aiEa fafer ofs S @ @ ¥
I AT w1 A FaT § 6 gwer v
ergtfaea ofefi & faa =i &) oghr
sufrsrasfmomad Ff
avg b G w7

! fem q2ame : OF T/ 7Ea-
g ¥ fF qaema weft g wee WY
R & 3 averT Y atw ¥ gwmrg
™ @) AT ¥ owvEm &an g
wfEq srgt oF T9 7 OF qHATTH HAY
st feg w2 gz o wfawre faar @
w3 AL FAT F AT & 3 o
Far g . (swem)
shri K. C. Sharma: There is no
Hindu Minister or Muslim Minister.
There is only the Minister.

oY femm qeamae - & «ft amren §
wg @ g froom g ond L

gafa wga : w9 T faanw
a7 wov e ofad

ot fom  qzare ;. TTH 3w
57 A FATR | AOAT AR & wTHY
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Agwieon &1 467 § | AT TET T
g gt o | f |reen g f sy svmar
wod feer &1 woge &€, fRg &1 @Y
fafaee ua wemrg man &, AT oF awr
q 91| d7a1 AFT & 397 A€ AU T
T # SRE uw ¥ 7w I & fay
AT TE T T, A G A AOE
¥ fery AdY fawear a3 2

Shri M. C. Chagla: I want this mw-’
ter to be clearly put on record
Throughout, I have taken the attitude,
in the Select Committee, in the Rajym
Sabha and in the Lok Sabha, that 1 will
permit a free vote of the House and
that the whip will not be issued. I
the Rajya Sabha. I remained neutnj
in the Select Committee I remain
neutral and in the Lok Sabha, I gave
that assurance last time. ] give B
again that no whip is lssued. 3
think, it is most unfair on the part o
the hon. gentleman to attribule
motives. ... (Interruption).

Mr, Chairman: Order, order; et B
finish first.

Shri M. C. Chagla: I have not
ed my attitude. I stand by what I
in the Rajya Sabha.. ..

Mr. Chatrman: 1 did nod perml
those to be put.

Shri Priya Gupta: On a point of
order. How can a Minister remata
nettral? He is himsel? moving the Bilk

Mr. Chairman: There is no point ot
order.

Shri Priya Gupta: He is
moving the Bill,

himpeM

Mr. Chairman: order, I shall have ¥
explain one thing. There is no use ™
creating noise and disturbance,

8hri Priya Gupta: That is not owr
intention.

Mr, Chairman: The point ia that
Mr. Kishen Pattnayak, while speaking,
tried to impute motives which was
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[Mr. Chairman]

very wrong. I did not, of course, al-
Jw it. The hon. Minister made a cer-
tin clarification on that. Now I would
mequest Mr. KisHen Pattnayak to con-
#nue his speech,

‘@hri Priya Gupta: On a point of
elarification. Can a Minister do it?
Mr. Chairman: There is no clarifica-
#on to be given here. Mr. Kishen
Pattnayak.
s fomA qeaw ;. e AR
¥ w21 & 1w 27 F18 R 912 7 A
¥ = mama gz dr owEr 2
& & A w § w7 eEa
0 ¥ amgar g f& ww
‘hEE T W OgA A F1 W
@ g & i A gy e A
g FTITHF AT F1 I MCE AT IR
TS AT OTR FLAT T E AL Al A
Em e ! miver ifawraan
FTETE 29 FOT IAFT SATH T &,
FAET YT TIAT I4T B A1 HART AT
aifsd 5 ag sy sz @)
T WTIFT TFAA T GAA & | AT FAT
T AT F7AET Ated 1 fegaay
w0k #7491 gdaesfy 7 A a1t ¥ A
A& Fx &1 A wdae w1 AR 8,
w1 4 FHeEr Je fF we 3a% frere
B 9T & ? WIOHT FE 9% AEEE FAT
Afgd 1 47 1 T g wEE AT T 7Y,
a2 595! gfafige 7 % v w|ag
fag &t 1 73  #T wre W A
Fff s A a 3E fr fgg g &t
OF TH AT AT AAT Frar & oo o
Tiq fazsit &7 @ &1 o1 & HIT
gl TR AT qTAY mEd w1 A
I T gArAT § AT A T4 awdt
arlzy |

Shrimati Lakshmikanthamma
(Khammam): I think we have a pecu-
liar knack of irritating people at wrong
time. I am opposed to Clause 2 and I

am opposed to the removal of the word
“Hindu.'

31200

ot vy fery @ ww fagig w7
Real

st SR qlaFr
fa<ia
ot ay fomd : garw fata ?

Shrimati Lakshmikanthamma: There
are many major problems facing the
country just now and we should not
have ventured to bring about this,
though personally I am always oppos-
ed to the removal of the word ‘Hindu’
for my own reason. I would like to
ask this House this question: how is it
that we are respected all over the
world? Is it because of our material
prosperity or because of our other
greatness? It is for our culture, far
our heritage that has been taken over
to those countries by great persons
like Vivekananda, Swami Ram Tirth
and Mahatma Gandhi. The word
‘Hindu', as has been said by our friend,
Mr. Raghunath Singh, was not given by
Pandit Madan Mohan Malaviya. I was
going through a book wherein the
history of Hindu religion has been
given elaborately, wherein something
has been said about Banaras Hindu
University. The history of the Univer-
sity shows that it was Annie Beseant
who insisted on the word ‘Hindu" to
be retained; she was so vehement that
sher said that if Hinduism dies, India
would be nothing but a corpse. That is
what she said. She was all the time
feeling that she was not born a Hindu,
that she did not have the advantage of
being a Hindu. Is it for others to come
over here and understand the great-
ness of the creed of this country? I do
not call it communal. It will be the
greatest sin that we can do to the
creed of this country if we call Hindu-
ism communal or religious. In olden
days the Arabs seem to have given this
word ‘Hindu’' to those people who have
been following a particular creed be-
yond the river Indus. Sometimes we
feél that people are fools when they
express their sentiments or when they
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express something; perhaps, they will
mot be in a position to express in the
manner they would like to ‘express or
we would like them to express. When
they go to temples and worship in mil-
lions, our Communist friends feel that
they are fools, but when they vote,
they are all very clever. (Interrup-

tion),

KARTIKA 24,

I would like to say that the word
*Hinduism' is not a mere religin. It is a
spirit. How can any country survive.
a5 g matter of fact humanity.... (In-
terruptions).

Shri Kapur Singh (Ludhiana): If
the country does not survive where
will the Clause remain?

Mr. Chairman: The hon.
may speak on the Clause.

Member

Shrimati Lakshmikanthamma: 1
would like to say that this is the
essence of this. I am myself opposed
to some of the rigidities of Hinduism,
but at the same time, we should not
forget the spirit. Mr. Chagla has
taken over as the Minister of Exter-
nal Affairs; already he knows the
minds of the people in other coun-
tries, but now he will be in a better
position to understand the minds of
the people in other countries as to
why they respect us very much, They
respect us for this greatness that we
have had throughout ages. For inst-
ance, America is just 200 years old
whereas we are 2000 years old in our
eulture, (Interruptions).

Shri Kapur Singh: More than 2000
yoars old.

Shrl Hari Vishon Eamath (Hosh-
angabad): 5000 years old.

gShrimatji Lakshmikanthamma: In
this country we have seen indicipline,
lack of unity and all this. These can
be overcome. It was the great Sanka-
racharya who was born in the extreme
south who unified the whole country;
pronle like the Great Kabir, Meera,
Chaitanya who was born in Bengal,
have unified the whole country. I do

1888 (SAKA) BHU. (Amdt.)
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not call it this religion or that reli-
gion. The essence of all religions is
our creed and culture and I do not
think that we are against Hindu,
Why should we be allergic? In the
name of secularism, you cannot kill
spiritualism; you are dead once and
for all if you finish spiritualism in
this country. I think we should not
be allergic to the word ‘Hindu' or
Muslim' or ‘Zoroastrianism’ or ‘Sikh’
or anything. We must understand the
esscnce of all the religions. We, must
make il a synthesis of all these and
practise in our own life. We should
not mix politics or be allergic to the
word ‘Hindu'. Secularism is not being
irreligious as I understand it and I
think we should all understand this
and should 4ry to bring the essence
of all religions and unite the whole
country. We should not be allergic
and irritable. I would request that
the word 'Hindu' should be retained
in the sense Annie Beseant wanted it
or other people wanted it.

3122

Y favaera qyoaT : wF it & f
foetyr wradlg @eey w7 3% T= F@
T AE, TEE O e T T T
faq & 9= &= 7 o qEATER 1 Sw
w4 fadas 71 avdw (37 & (& amE
ferg afrafedt waz & A7 wew M
wrady a2 favafaamm mz 7 =)
& wwgar g w7 AT fawe wemaw
ferg mfeew 1 w=91 @vg & 0¥ W7
e faargi w1 ez 3%, L

ot B oqar: e g,
A
eamfa  wERw . wAT T

st Ao STy v 0 & et fr A
AT WA W A

o} farmaema qrowm ;A F A
g [ 7z ot o7 M2 w1 g A W
337 fr g o anmifw w1
# weA & @y A fAaeT ST g
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[sfr Fawar o)
g T (o a1 qfet wam Az wredig
F Ffarfox g § 1o fados =Y
s fear ot 34 @ W FEaw
fagra. ..

warafe witen - wTad aEer
ds.9F | wrw A 2

waraf v ;5 aE ot
E—wm Trw g1 AT @ AT T
AT TR WL T

. st fayewre qregg - gt v o8
wgT &, fom a dfew we e g
¥ dg afaedfer vt ¥ amew
fem afmfedr & gmew ¥ fadow
Sefeqa frat, 9@ aw ot fggeam &
¥ 3T fagTi S aferE oy Tatfas
Fardt A e wfira fear AR o
ferare e Tt for o g aferafedy
@ m &7 faaroara, wwmr R
dafs & o@w 3 o9 mw Ry
Ffrafady w1 faereare g, ow = Y
fergmm & =2 o fagrt st i 3
st wmga feam o

& ag ft FgT TR £ weven
wid, dfeq swargaT Fge Wi dfer
TRttt e 7 o1, @ 7 ofmar &
THF @, 97 WA % Aty A g,
€q Wer &7 gAY T Wi 35 9 #
wwre fen f7 @ fawafeaem w1
am at feg afatedt @ 1 & wd
wrwdT fr o e ¥ a1 fien dareg
¥ W w1 @ AT W S g, R ar
i &% W o g e s W
fadas <@r a1 @1 ¢ 5 T g
gfrafaet’ At #1 g2l ¥ 9% ARgA
AT FwoT favafaaeg” am @

# frama wear 9w g fr ey
W grSRTfaaT 5 das T8t 8, afew
wEET 1 gaF @ ) qfew wew qew
HITET WY ®7 USOAET Wi Gty
& wfts ¥ ofx wraaT W7 §%w A
T ¥ | "R wex AT F1 g
g o @1} Fare *1 WAt &1 913
93 W | T F wEw 9 AT
feg afmfedt &1 amaor ffar
a1, a6 agt & wemaw, wE, YT
F AT W gl wife @t daR ¥
AT ATHAAT FT R G

By “fey” mw w1 g R

g iF 73 g T 591 F1 fadasw s,
@ ag w7 fr ag s T=T aoerd
F1 § A gufag & @ a1 ¥ 335
AT E | AR W qgm § Ay
weedi &1 faare & fr g% ame Afem
gfrafedy, werg & a9 & “gfew”
Wk oft frtar T | 59 wET B
fas 17, 18 foq Ty ® @ § AR
T wafa # ag Gt fadas aFf arasd |
W w Ay T S g
oW Aty d6e @ A1 § r fawg
Lo g

ragr
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w W=t ¥ a ¥ A g N

w1 amgr Fwl g fr “mem WA

At FTe favafaeea” & wae o

"oy feg afafedy” am war wm@

o mew qwm (THET) oW
ARy, T9 4gN H FAE F gEE ¥
Wi gt ¥ R Aved g @ g,
wifs § fegem &t w-ve w
#redfr-ardy st #Y ovfw wvaAna
W gEEn Fa& gEk A1 gifed
WA e & | Wi aF AW AN &, oW
faomz #3% ¥ ag &y s @ B
“Feg" wex F} geT fot o, A S
oF 1T ¥ 98 v feomrar

ot vqare feg @ w9 Q qmE wTE
T | w feeme w7 A1 o9
et or =€ @1 et 7 gest
setfea drpe gt §

waafa wEvee : feome R oY
foire greg & atee Wl 9w g

ey Tdw o feg e §
¥R ¥ Og % W1 @ § v gew
wF od g 1 & wge awgan g fe
wr aF fegems &, ot gfmm # o,
wei feg’ we ot &, 7w S@w /v
v grr g feg afa s fgg o
fesaw o1 g & @ awi w1
wef aga w9 W fmmr et

&Y vgare Tag uF e g e A
wr g

ot wy fewa ©ag avm €= &
W T T H AWE F o §

o § vy T I
& s T gy, afF 7g @ 1=
ot fr =g S anafew - 2ar g
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sft TmTa fag apx arams &) AW
arr & fF g wr @ 3 o W
@ AT 9% a5 “fey’ wem Y Frerad
N ata wF, A1 IR A agt fr,
¥ frgeata 1 omat ga@ WY Sl
Qfare & & o am ¥ A war E
& gawt dqw s g 5 AR 9| @
AT qT I % 5 gy W
frtar o av gt @ § ga¥ @
Tz gfew w= &

wmwt § oad feafg azg 2 %
TEt T uF frg F1aw a1 Frawr 3w
gfrafedt & famr s qu, gAfaw
IaFr A1 A wi fgg Favafaaen
& faar war ar 9=d fogg mew Swr
AT SAA ETE § WYL ag oF e
a1 4t 1 qfe Iw s A e 9w
favafaaeg § &t of Y, gafag so9%
arr # “fgg” wex g frar mar

3126

TS T F1 AT 21T 4 3w
wY ST 78 e § 97 afafadr
w1 Ay wnt favafreme” tar w3,
afer 3o Wit geer gEn afwe
WEATHT FT gEART AT ST g |
ot qrren 7 ¥e1 2 fF ag ow oA faw
Wi, forad o a9 arweifae AT
fagrer fedr srd | s g AT
3 Qa argw w00, §1 437 TSET |
Shrimati Lakshmikanthamma: It is
the privilege of Members to speak, but

it is wrong to attribute motives to whas
Members speak here.

ot aew quedy 1 gard fafe
&, 1 gare fa=me 4, a9 ga wET F1
W@ E | MAAT FIE TAR g T1E A
Fred fasrer v

Fq FATR 20 OF AgAT 22
a & 78 gumar fE ot o3 fen-
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[t &y afea]
wearst & Jra wman, Fraew, e oA
gfemrn a1 Taw FY T ATARFAT §
o AT FT R A AYTT 9TAT F ) AT
¢ fog afmafdr aqnd s &, A
Fa® wara § Afery afrafad @
a wrAr ¥ & ween wveE F fEogw
favafaarea & am & =g “frmy” oz
1 Arear gaF At frary w1 ogrATAr
R TF%F a7 wOAE §, 3% fAee
¥ A1 I5F 7 $2-wA H IAET A9
"grmr Famafrmay” faar mr &0
fge fzg Waw 71 57 F fan Zfsasww
1 T 39 & Ary "Fl fzeg fae-
faamem” F1 Sqa g waaa far m@
W A HE 3 FATE #1930
% 7 7 foafaamm & sfaers =i
A A F A FF /T AEd F
LA £ 1 ¥ am—a g AT A
TR F AT—ITH AT X Ffer

LA A

wamfa Wiy - & @R g
aft & gFar g 1 WA dEe fRAT /Y
AVqE 9T wF A FL )

ot wTw wrvw - § et A A
YT WF AAf F@T E, qfwT g gn
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Shri 8. N. Chatarvedi (Firozabad):
We have wasted quite & lot of
time. ...

Shri Mohammed Koya (Kozhikode):
On a point of order. Can the hon.
Member say that we have wasted a

Shri 8. N. Chatuorvedl: We can cer-
tainly say like that; there is nothing
unparliamentary in that, and I repeat
it.

Shri Mohammed Koya: On a point
of order. Hon. Members have made
very useful suggestions and very in=
teresting speeches, Is it in order for
the hon. Member to say that we have
wasted our time?

Mr. Chairman: Tt is in order. That
may be his opinion. Let Shri 8. N.
Chaturvedi continue his spesch.
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Shri 8. N. Chaturvedi: 1 do not
think that we should attach too great
an importance to names. If we drop
the word ‘Hindu' from the name of
the Banaras Hindu University or the
word ‘Muslim’ from the name of
Aligarh Muslim University, I do not
think that that will make any change
in the character of these universities.

If we want that there should be
absolutely no discrimination between
one community and another, we
should ensure through this Constitu-
tion that there will be no preference
given and no discrimination made on
the basis of caste or creed so far as
admissions and appointments are con-
cerned. This is more vital. We can
cerlainly transform the character of
the University by setting up a Chair
-of Islamic Philosophy and Culture in
Banaras Hindu University and a Chair
of Hindu Culture and Vedic Philoso-
phy in Aligarh Muslim University.
That will be much more substantial
than quarrelling about these petty
labels which have absolutely no sig-
nificance.

That is why I said that we have
devoted much more time and waste-
fully to this questiun of labels ..

Mr. Chairman: He need not repeat
it often.

Shri 8. N. Chaturvedi: I am sum-
ming up; so I have to refer to it. I
will however like to tell the House
that the word ‘Hindu' does not con-
note any creed or religion; it con-
notes a culture which is catholic or
pervasive and that sort of thing. But
‘I doubt very much whether Hinduism
gains or loses very much if the word
‘Hindu' is attached to a particular
university or not. Personally, I think
that the expression ‘Kashi Viswavidya-
laya” is much better than any other
that has so far been suggested. It will
‘be much more redolent of our culture,
‘Hindu culture and Indian culture, if
that pame is given.
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Unfortunately, in the amendment
made in the Rajya Sabha, the name
of Pandit Madan Mohan Malaviya has
been brought. We all adore that great
man; it becomes a very unpleasant
duty for anybody to say that he will
not accept that amendment. But as a
matter of fact, that does not in any
way heighten the respect in which
that great man is held not only in
India but outside also.

That is why my preference would
be for the name ‘Kashi Vishwavidya-
laya’, though I would certainly say
that if that is not acceptable, if word
‘Hindu' remains there, I will not
quarrel with it because I see no sig-
nificance in these labels without
change of content.

Shri Harj Vishnu Kamath: The
House is faced with a sensitive issue
of considerable magnitude. It must be
viewed, I submit in all humility, from
many facets, many angles and many
aspects.

Before I come to the merits of the
issue proper, I wish to raise a point
of order based on the Constitution. I
invite your attention to art. 246 and
the Seventh Sechdule, Union List, p.
258, The Constitution peremtorily,
specifically, categorically and in so
many words says in item 63 of the
Union List:

“The institutions known at the
commencement of this Constitution
as the Banares Hindu Unjversity
the Aligarh Muslim University
and the Delhi University, and any
other institution

—mind you, these are there definitely—

“declared by Parliament by law
to be an institution of national
importance".

These arc excluzively in the fleld of
parliamentary legislation,

Now, what does this Bill seek to
do? To change the nomenclature, the
name, of Banaras Hindu University
to a jaw-breaking, tongue-twisting
name—there should be a limit to the
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Jength of names; this is as a practical
proposition—Madan Mohan Malaviya
Kashi Vishwavidyalaya. All honour to
Malaviyaji—that is another matter to
which I wil] come later. But just
aow | am on a constitutional point . .

Mr, Chairman: You have to explain
the connotation also. What does this
shange connote?

6hri Harl Vishmu Eamath: All right

The first point is this. I think you
mrere present in the House the other
day—I do not know whether you
mwere in the Chair—when the Repre-
sentation of the People (Amendment)
Bill and the Constitution (Twenty-
first Amendment) Bill were taken up
together. At that time, I raised a point
of order which wag upheld by the
Zpeaker., Under art. 324, the Consti-
#ution invests the Election Commis-
#ion with the power to set up tribu-
nals to try election petitions, Now,
the Representation of the People
(Amendment) Bill seeks to transfer
#hat power to the High Courts. I rais-
ed the point of order that unless the
Constitution was amended first, the
sther Bill could not be taken up. The
Bpeaker upheld it and ssid that the
other Bill could not be proceeded with
without first amending the Constitu-
Nion.

Here in the Constitution—] am
drawing the attention of the former
Education Minister to page 259—there
is this item 63 which 1 have read out.
How is it possible for us to proceed
to change the name ¢ the Banaras
Hindu University by means of a Bill
without first amending iten. 63 of List
1 of the Seventh Schedule of the Con-
stitution? Now that item—63—remains
as it is, intacl. So unless you amend
the Constitution first, T mean this item
in the Union List, yru cannot proceed
with this Bill.

Before 1 speak ou the merits, I
would seek your ruiirg en this point.
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Shri M. C. Chagla; May I answer
itr

Mr, Chairman: I want to get my
mind clear first and ‘ien 1 will ask
the hon, Minister, What is referred to
in item 63 is the Banares Hundu Uni-
versity, the Aligarn Muslim Univer-
sity and the Delhi Universiiy and any
other institution declured oy Parlia-
ment by law to be ar institution of
national importance. The point at
issue is this. You have to explain how
from your point of view that importe
ance is being snatched away from this,
that national character.

Shri Hari Vishnu Wamath: No, no.
My point is that the nomenclature it-
self cannot be changed unless firsb
this item is amended, t5is i1tem whichk
contains the word ‘Panares Hinde
University'. This is on a par with the
point of order I raised tt= other day
that you cannot transfer the power
vested under the Constitution, ark
324 in the Election Commission te
try election petitions by constituting
election tribunals, to the High Courts
as is sought to be dune in the Repre-
sentation of the People (Amendment)
Bill, unless art. 324 js amcnded first.
This was upheld by t..e Spraker whe
said I was rignt and tiat the Consti-
tution should be amended first before
proceeding with the ~ther Bill

Shri Tyagi (Dehra Dun): My hon.
friend has raised a very relevan®
point of order. But the item only
speaks of certain institutions which are
known at the time ¢f the commence-
ment of the Constitution. That only
significs that these institutions men-
tioned therein were known by those
names at that lime. The Constitution
does not say that those names as such
permanently remain  as  they are
mentioned thereia and known as such
on that date. At that time, those
Inames Wer: incorpurated for thatt
purpose, I concede that once the Con-
stitution-makers recognised thosa
names, some gancti‘y has got to be
attached to thewm, though In my
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opinion, it does nut gu against the
Constitution to change them because
the Constitution has not named them.
But because the Coustitutiyn has re-
cognised those names, I am afraid it
may perhaps not be very discreet to
effect any change.

L8 hra,

Shri N. C. Chatterjee: I may draw
your attention to article -368 and its
proviso.  You know theie are two
kinds of amendments. Some amend-
ments can be effeclted by a special
majority of this House. and the pro-
viso lays down that that amendment
#hall also require the woncurrence or
ratification by the majority of the
legislatureg of the States.

The wording of that proviso is like
¢his;

“Provided that if such amend-
ment seeks to make any change
in—

L] - -

(c) any of the Lists in the Seventh
@chedule, or....

- . -

“the amendmnent shali also re-
quire to be ratified by the Legis-
latures of not less than one-half
of the States by resolutions to that
effect passed by those Legislatures
before the Bill makingz provision
for such amendment is presented
to the President for assent.”

The question 15 very .mportant. It 1s
not merely a question f sanctity. Of
course, sanctity is attached, as Mr.
Tyagi said, but somathiug more. Are
you not really makirg a change in the
List? Ttem No. " 63 in List T of the
Seventh Schedule have placed the
Banaras Hindu University, the Aligarh
Muslim University and the Delhi Uni-
versity on a special pedestal, and
their continuance and their nomen-
dlature are both ensuced by their en-
smeration in this list. With regard to
sther things it is open to Parliament

1888 (SAKA) BRU, (Amdt) 3134
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to bring in any -amendment. ‘Are ‘you
not going to affect the List, mmke
some change in this List in the
Seventh Schedule? If so, I think the
proviso is attracted, Therefore, there
is some force in the contention of my
hon. friend Shri Kamath,

Shri Shinkre: I think I cannot sup-
port the point of order raised.by Mr.
Kamath because the change referred
to in the Constitution or in the article
read by my hon. friend Mr. Chatterjee
is something completely different. Sup-
posing tomorrow, instead of the Sup-
reme Court of India we in this Par-
liament decide to call it the Sarve-
chehays Nyayalaya, does Mr. Kamath-
mean that it requires an amendment?
This 13 simply an alteration of the de-
signation of a particular institution.
We are not going to delete the institie
tion from the scope of the Constitution,
neither are we adding to the List any
new name. There is no need of such
an amendment, and the whole thing,
as far as the Constitution is concerned,

is perfectly in order.

Shri Priya Gupta: There is no legic,
there is a fallacy in your argument,

Shri U. M. Trivedi: The point raised
by my hon. friend Shri Kamath is 2
very valid one. Nobody seems to un=
derstand it better than the hon, Minis-
ter, Mr. Chagla.

Shri Hari Vishnu Kamath: He was a
Chief Justice.

Shri U. M. Trivedi: This is very
simp'e proposition of law, it does net
require a good deal of elucidation,
nor a particular type of argument.
The law is very clearly laid down.
Article 368 has been argued to a very
great extent very recently in the Sup-
reme Court. T do not want to go into
all the pros and cons o:;iudb u:hare
argued one way or the er, one
paf::nt fact still remains, In  article:
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368 there is the proviso, The article
reads:

“An amendment of this Con-
situation may be initiated only by
the introduction.

“Provided that it such amend-

ment seeks to make any change
in — T

‘c) any of the Lists in the Seventh
Schedule " Then, what is re-
quired 15 a majority of not lesg than
two-thirds of the Members of the
House present and voting, and it shall
be presented to the President for his
assent and upon such assent being
given to the Bill, the Constitution shall
stand amended in accordance with the
terms of the Bill. And in this case
because it refers to the List in the
Seventh Schedule, the amendmeni
shall also require to be ratified by the
Legislatures of not less than one-ha'f
of the States by resolutions to that
effect passed by those legislatures be-
fore the Bill making such provision
for such amendment is presented to
the President for assent.

Therefore, 1 say that when a special
reference has been made to the
Seventh Schedule in article 368, there
1s no pgetting out of it. Mr. Shinkre
says that we can call the Supreme
Court as the Sarvochchaya Nyayalaya,
That will not change the Supreme
Court. The Supreme Court will re-
main. You may call it in Hind?
Sarvochchaya Nyayalaya or by anv
other name, that is a different thing.
This House is called the House of the
People under this law; we may call it

. Lok Sabha by translation, that will
not make it different from the House
of the People. In the Bill we still have
got the House of the People.

This must have escaped the notice ot
those who drafted the Bill. Since it
has been brought to notice now, there
~is nothing wrong; only a greater
majority will be required, that iz all.
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Shri Gauri Shankar Eakkar: | rise
to oppose the point of order raised my
my colleague on one ground.

Article 368 reads:

“{e) any of the Lists in the Seventh
Schedule . . . " There, the inter-
pretation will be this, that if an item
incorporated in the Sewventh Schedule
is to be taken from the Union List to
the Concurrent List or to the State
List the proviso applies; it does not
refer to change in the nama of au iteo
in a list incorporated therein.

16.08 hrs
[Mr, SpeakER in the Chair)

We are not going to change the List,
we are keeping the Banaras Unijversity
as it is given in the Union List, it is
only the name which is being changed.
This is not an amendment of the Con-
stitution, and is not covered by article

368. Hence 1 oppose the point of
order.
Shri Hanumanthaiah (Bangalore

City): This is not a question of oppos-
ing or supporting the idea. it is a
question of pure interpretation, one of
legal interpretation.

The interpretation that I think s
right is as follows. Entry No. 53 om
page 259 begins as follows:—

“The institutions known at the
nommencement of this Constitu-
tion

Therefore, the framers of the Constitu-
tion have anticipated change in name
in times to come. Therefore, they have
deliberately used the phraseclogy
“known at the commencement of this
Constitution”. It may be, subsequently
that these very institutions may be
known by some other names, That is
my interpretation.

Shri Kapur Singh: The issue before
the House strikes me in this manner.
It we overrule the point of order which
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has been raised by my hon. friend
Shri H. V., Kamath, we also by impli-
cation, would be conceding the follow-
ing principle, namely that, as long as
the substance thereof remains in tact
the words of the Constitution may be
changed without following the special
procedure laid down in the Constitu-
tion Act for amending the Constitution
Act. That would be a most dangerous
precedent and for this reason I support
the point of the order.

Shri M. C. Chagla; Mr. Speaker, 1
hawve great respect for the subtle mina
of Mr. Kamath which he very often
exhibits in this House but may I pu:
it to you and to the House that the
point is a very simple one. Article 246
says:

“Notwithstanding anything in
clauses (2) and (3), Parliament
has exclusive power to make laws
with respect ty any of the matters
enumerated in List 1 in the Seventh
Schedule (in this Constitution re
ferred to as the Union List').”

This article confers upon Parliameunt
the competence to legislate and that is
the article which points gut which are
the matters in regard to which Pa.-
liament hag ompetence, matters with
regard to which State legislatures have
competence and with regard to which
both Parliament and State legislatures
have competence to enact laws. Mv
frined Mr, Trivedi for whose legal
acumen ] have great repgard rightly
put it that it is a simple question. Now,
let us read entry 63 a little carefully:

“The institutions known at th=
commencement of this Constitu-
tion as the Banaras Hindu Uni-
versity, the Aligarh Muslim Uni-
versity, and the Delhi University.
and any other institution declared

Parliament by law o be an
institution of  national impor-
tance.”

The expression ‘at the comrnen(‘s:mcnl
of the Constitution’ is a very signifl-
cant one; it is purely descriptive of the
institutions which existed when the
Constitution came into force a:_md these
{nstitutions are enumerated in his
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tion declared by Purﬁmem?:tj:o
be al} institution of mational impor-
tance. Therefore, the subject matter
of this entry is an institution of na-
tional importance.  Competence is
given to Parliament o legislate with
regard to institutions of national m-
portance and the Constitution points
out that Aligarh and Banaras are ins-
titutions of national importance; they
are not minority institutions; they =are
not regional institutions; they are not
parochial institutions buy they are
institutions of national importance and
they had described those institutions
ang say those institutions which at the
commencement  of the constitution
were known as Banaras Hindu Univer-
sity. What is the subject-matter
covered by entry 63 with regard to
which Union has competence? That is
what we have to consider. The suk-
ject matter is all those institutions
which Parliament declares to be of
national importance. It is oper to
Parliament to take up any educa‘ional
institution in India, pass a law and
declare it to be of national importaace
and proceed 1o legislate upon thom.
But with regard to these threc insti-
tutions, the constitution makers have
already made up their mind that they
were of national importance. Thei=-
fore, they gave the name of these :n
stitutions. Artic'e 368 was referred o
and I entirely agree it would app'y if
the Constitution is to be amended.
But are we amending the Consfitution
or altering it? What are we doirg?
Are we touching the subject matter of
the entry? We are today dealing with
an institution of national importan:e.
namely, Banaras Hindu University and
the Supreme Court holds, as Mr
Trivedy would very well know, tnoe
the power is given to the lemﬂﬂld"_t‘l-
that power is suprefe and we mur
give the fullest latitude.  Thereforr.
Parliament has competence to legis-
late with regard to matters concet “";E
the Banaras Hindu Universily inclug-
ine the change in the name. 1, sub=
s 3 very Narrow
mit the matter lies in 2 Ver¥ SO,
compass. Did the Constitution 1
{hat the names given to these Etionk
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institutions were the subject matier of
thig entry? I zay: no. Did the Consti-
tution contemplate that ‘*he names
should not be changed? As my hon.
friend pointed out, the words ‘at the
commencement of the Constitution’ are

important. These institutions had to
be described. How else could they
have been described except by the

nameg they bore at the time the Cin-
stitution was enacted? I submit that
this Bill in no way takvs oway cr adds
io that entry.

Shri Hari Vishnu Kamath: The
phrase ‘at the commencement of the
Constitution’' occurs in annther article
also . . .

Mr. Speaker: Order, order.
article 248,

Undvr

Shri Kapur Singh: Befure you pro-
ceed to give your ruling may I make
a humble submission? The Fon.
Minister has advanced an argument in
this House whereby he seems to thinl
that the proper name of a thing is not
parl of the substance of that thing.
That is a proposition which ‘s up-
known to ligic and unknown to law.

Shri Hari Vishnu Kamath: Name and
form are part of the thing,

Mr. Speaker: Under article 246 we
can make laws so far as *he entry ir
concerned. 1f the Bill hag provided
that the names under the entry 6" be
changed from Banaras Hindu Univer-
sity tp some other thing, then it might
have been an amendment of the Con-
stitution. But the Bill 15 not ceeking
10 make any modification or altera-
tion in the entry; this entry wouid
stand as it is. We have only te make
laws in regard to the institutions that
are of nationa! importance. Wlalever
nams we may give by a iaw of Fariia-
ment, this entry will stand as it "s and
this would not be affected at a!l be-
cause at the commencement of the
Constitution, they were @6 named.
Therefore, our making laws here even
changing the names would not affect
that eniry; that would continue as it
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is and would not be alter by any law
here. Therefore, I do not think that
article 368 applies here,

Shri Hari Vishnu Kamath: On a
point of clarification, about your rul-
ing. He referred to article 246,

) Mr. Speaker: We are not changing
it. Now, hon. Members might differ

from me but I have given a ruling.
Who wag speaking?
Shri Hari Vishnu Kamath: | was

speaking. I wanted the point of order
to be decided first; then I said I would
speak about the merits, You heve dis-
posed of the point of order. Th2 other
day there was the point about the
Representation of the Peopie Bil]l and
the powers of the Electiun Commission
and the Tribunal and they had Lo am-
end the Constitution. Anyway, we
bow to your ruling and :here the mat-
ter rests for the present go far a- thc
amendment of the Constilution is cun=
cerned,

Now, coming to the merils of the
issue in clause 2 of this Biil, the main
issue before the House is: how do we
perpetuate a great man’s memsry?
Secondly, what is communai and what
iz secu'ar? 1 think if *he House de-
votes carnest attention fo {hiz matter.
there will be no difficuity in arriving
at a satisfactory settlemeni of the
issue. Hoy, does one—we mortals ner-
petuate the memory of 1 grea* man
that has gone before? I ain reminded
of a great literary figure, and [ am
sure the Minister has read his wurks —
John Ruskin—who wrote ir onc of his
very moving pieces—

An hon. Member: Unto the Last.

Shri Hari Vishnu Kamath: Yes:
thank you. 1 think it iz in Unto This
Last. It ended with a sentence, or. T
think. in two half-sentences. He said:
‘“What we want is temples and monu-
ments not made of stone hut riverted
of hearts, “for that marble, crimson-
veined, is indeeq truly e'ernal and not
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the temples and mue t+ made of
stone.” Here, clause 2 of the Bill says
—it refers in so many words—"“And
whereas to perpetuate the memory of
late Pandit Madan Mohan Maiaviya, it
is desirable to rename the said Univer-
sity as the Madan Mohan Malaviya
Kashi Vishwavidyalaya;"” Wow, I yicld
to none in my reverence (o Pandit
Madan Mohan Malaviys wnom I had
met more than once befnic he passed
away—once in 1939 and again in 1940,
1 remember his desire for having a
truly secular State in India But what
is the essence, the gquintessence of
secularism, and what is comnmunalism?
1Is it not seated in the hearts and minds
of men? Is it only the communal t=gs
labels, names, that make you cv me a
communal-minded individual?

Suppose, 1 drop a part of my name,
Have I, to be truly secular and non-
communal, to drop my name “Hari

Vishnu"? Have you, ta be secular, to
drop your name “Sardar Hukam
Singh"? (Interruption).

An hon. Member: No, no.

Mr. Speaker: That was the nroposal
in the Constituent Assembly; he would
remember it. The proposal was. in-
stead of “Hari Vishnu", it -mght he
“Harji Muhammad.” (Laughter). It is
not a matter for laughter. That was

the proposal made by some wentle-
man—
Shrei Hari Vishnu Kamath: Fazrat

Mohini?

Mr. Speaker: No; 1 think there was
another gentleman who made that nro-
posal: that it should be “Hukamuddin.”
«Hari Mohammad”, “Jamaluddin Ram'
and so on. There was such a mrovosal
mooted in the Constituent Assermbly.

Shri Harl Vishnu Kamath: If that is
g0, if my hon. friend, the Minister of
External Affairs, and formerly ‘Minis-
ter of Education is also of the view
that he should drop the words
“Muhammad Currimbhoy” from
“Muhammad Currimbhoy (‘hagla” so
as to be truly a secular and not com-
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munal individual in the State, is it
necessary? I dg not think neither you
nor the Minister will agree that that
ig & proposition worthy of ~onsidera-
tion. It will be contempt of the House
to say that any name makes you com-
munal.

There are colleges in  Madrae [
knul'.!w the Christian College i1 Madrus
It is stil] called “Christian College”. I
{mve not been inside it, for, I studied
in a different college—but I knew that
the Christian College, for 40 to 50
years, has been known as the “Chris-
tian College”. There were the Amoeri-
can Mission hospitals; the Christian
Mission hospitals. Are thev commu-

nal or anti-secu'ar institutiens» The
Christian College, Madras, the St.
Stephen College her= in Delhi—
Shri Priya Gupta: Khaisa College,
Delhi.
Shri Hari Vishnu Kamath: Yes;
thank you—the Khalsa Coilege, 1 will

not dare to say that a'l these are com-
munal institutions. Nobudy 1 his
senses wil] say that the Christiann Col-
lege is a communal institution. So,
where dp we stand in regard 1o them?
Do all these Memberg on all sides of
this House, do they carc to concede do
they think, that by dropping this word
“Hindu" from the Banras Hindu Uni-
versity or “Muslim” from the Aligarh
Muslim University, they will by =z
stroke of the pen make both the insti-
tutions secu'ar and non-communal in
character? I doubt; I do not believe
that it will come by a stroke of the
pen. That will come by a trus charge
of heart and by a true change of mind.
Just as war starls in the mind and
heart of men, o does this poison, can-
ker, grow in the minds and hearts of
men and not by the communal tags
and labels, T for one would, therefore,
urge this House to consider whether
we are not making a fatish of these
names and of pseudo secularism, T will
again emphasise that we want a truly
secular State in this country, tut not a
pseudo-secular State, a pseudo-secular
State which only goes by labels, by
names and communal tags and not fo



3143 BHU. (Amdt) Bill NOVEMBER 15, 1966 B.H.U. (Amdt.) Bill

[Shri Hari Vishnu XKamath)

the minds and hearts of men, not to
institutions as such but the facade of
the institutions, the facade of indivi-
duals and institutions, and 1 think we
are not going towards the way of creat-
ing a secular State. I therefora urge,
before I conclude, once again that the
Members of the House, on both sides
of the House, should consider this res-
pect. Here is my hon, friend Shri
Petar Alvares. He is as much a secu-
lar individual as anybody else in this
House. He does not want, he does not
need to drop his name “Peter” to be
non-communal, nor my hon. i{riend
need to drop his name “Peter” to be
,amused, wants to drop his name
“Sheg Narain” to be non.communal,
nor my hon. friend Mirza Sahab.

So, I would urge that just as a com-
promise formula, just as in the Consti-
tution where we have article i—"India,
that is Bharat, shall be a Union of

States"—we may call it, “Kashi
Vishwavidyalaya, that is, Banaras
Hindu University.” 1 have a letler

here, from an authentic source and
that letter says that the existing crest,
the university crest of the Banaras
Hindu University itself spcaks of the
university as “Kashi Vishwavidyalaya,
Banaras, Hindu University.”---“Kashi
Vishwavidyalaya” in Devanagari script
and ‘“Banaras Hindu University” in
Roman script. It is in thiz spirit, This
is the university crest. The letter is
not from the Vice-Chanccllor of the
Banaras Hindu University bhut f{rom
another Vice-Chanceilcr.  Therefore,
is it not possible to arrive at this solu-
tion, ang put it as “Kashi Vishwavi-
dyalaya, that is, Banaras Hindu Uni-
versity,” just as “India, that is Bharat"”
which we have got in arlicle 1 of the
Constitution? Is it not possible? With
that end in view, T have moved this
amendment standing in my name—
Nos. 57 and 60.

The Deputy Mimister in the Mimistry
of Fducation (Shri Bhak{ Darshan):
582

Shri Hari Vishnu EKamath: T am not
moving,
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Mr. Speaker:
moved?

Have they been

Shri Hari Vishou Xamath. They
have been moved. May I say one
word before I have done? Pandit
Madan Mohan Malaviya himself was
the embodiment of (rue secularism
and not a pseudo-secularism that is
stalking large parts of the land today.
We seek to attach .mportance to the
facade and not to the interior, the
inner heart and mind of man.

S}Lrl Kapur Singh: Japanese secy-
larism (Interruption),

Mr. Speaker: I am told that he was
not present and it wus not moved.

Shri Hari Vishau Kamath: The
clause was taken up; I dp not know.
I think you should not be so rigid. I
came in a little late; when the clause
was being considered, 1 came, Kindly
permit me to move them; if you think
it is against the—

Mr. Speaker: I can allow that; I am
not objecting.

Shri Hari Vishnu Kamath: 1 am
beholden to you for your generosity.
(Laughter). It is not a matter for
laughter. We will have the last laugh
Do not worry. You go on laughing on
the Treasury Benches, in  profound
ignorance and lightheartedness on
this important matter.

Mr. Speaker: Please finish now.

Shri Hari Vishnu Kamath: Jy is an
important matter as you will agree,
but they just laugh it over. (Inter-

ruption) They can bulldoze everything
here, I know. Let them bulldoze; let
them make Parliament the handmaid
of Government and make Parliament
a puppet-show of the Congress party.

An hon. Member: Temper.

Mr, Speaker: Order, order. Let him
finish his speech.

Shri Hari Vishnu Kamath: I am not
in a temper. It takes a loud noise to
make the deaf hear. (Interruption)
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Mr. Speaker: He might not be dis-
turbed,

Shri Hari Vishno Kamath: I am
fond of interruptions, Sir. I like those
interruptions.

Mr, Speaker: But I do not like
them.
Shri Hari Vishny Kamath: They

give a pep to the speech,
Now, I beg to move:

(1) Page 2, omit lines 6 to 9. (57)

(ii) Page 2, line 11 for “Kashi
Vishwavidyalaya” substitute—

“Banaras Hindu University, that
is, Kashi Vishwavidyalaya"
(60)

Now, a colleague of mine, I {hink it
was Shrimati Lakshmikanthamma re-
ferred to the word “Hindu", Etymo-
logically, the word “Hindu"” is not a
communal word at all.

Shri Kapur Singh: She said “Hin-
dhu”.

Shri Hari Vishnu Kamath: Pronun-
ciation apart; I remember a book on
Stalin’s  writings.  Stalin, nobody
would call him & communal man. A
book containing the speeches and
writings of Stalin was published in

the thirties of this century. Stalin,
who was a communist., in  almost
the

every speech of his referred to
people of Hindustan, not the people of
India. The etymology of the word
‘Hindu' is not communal. It does not
occur in the Vedas or in the Gita.
The first man who wused the word
‘Hindu', according lo research scho-
lars, was Sikander, Alexander the
Great, who came to the Indus, which
was kvown as Sindhu, By a sort of
linr.u . metamorphosis, ‘S’ became
‘71" und Sindhu became Hindu. Ac-
cording to him  everybody living be-
yond the Sindhu was known as Hindu.
So, it is not & communal or religious
tag at all. There is nothing wrong
about it, just as there is nothing
wrong about the word ‘Muslim" or

KARTIKA 24,
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‘Sikh’. We do want to treat them all
alike. That is the philosophy of secu-
larism. We do not want to abolish
them either in the names of jnstitu-
tions or of individuals. We want te
keep the spirit alive, We want to
treat them alikuu:-q'-[‘w: et

Samadarsinah,

3146

1 would, therefore, commend my
amendments very strongly for the ac-
ceptance of the House.

Shri Mibammed Koya: Sir, 1 am
very glad to support the amendment
seeking to restore the original name,
i.e, Banaras Hindu University. There
is nothing communal in retalning the
word ‘Hindu. The basis o our Indiap
culturg and even of our Ceonstitution
is unity in diversity. So, if the name
“Banaras Hindu University" is re-
tained nothing is going to happen to
the secular character of our country.
So, 1 oppose thiz clause about which
the mover himself is not sure. We
have got a strange example where the
mover stands up and says I am neu-
iral; I did nol vote in the Joiny Select
Committee or in the other House”, If
he is not serious, who else is serious
about jt?

Some members were struggling to
show that the word Hindu" has got a
bigger connotation and it has no
communal character. T do not quarrel
with them. But is it proper to say that
this not changing the name does not
apply to the Aligarh Muslim Univer-
sity, because ‘Hindu' includes ‘Mus-
lim' also? When it comes to Muslim,
is it proper to say that it is commu-
nal?

Mr. Speaker: He should not have
those fears. Nobody has said it.

Shri Mohammeg Ko¥a: Then I do
not know why they were waxing elo-
quent on that point.

&Y forx oW . wsrw AR,
gt favafaarem” g\ “aaro feeg
afrafedt” & 41 e gmid are § )
Al 4 AT auferdt ot af
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grafza afemm ¥ o favafaarg =
aww “feg afmafedl” warar | wgt &=
“fog afmafed” a1v &1 woew 3,
“feg' = fgrgrart & frwenm w1
“afrafedt” gafen & faden 1 gafeag
dgafon w1 188 w=3r AT W
& aFar # 7 dfeq wew oA wEET,
weTent Mt W faq @@l 9% 4w
fagmit BT At & g7 favafagem 1
wqQAT FT 41, Fi “fog afrafady”
F A% a9 wfa G F 47  o°g
frvafaarm ga1¥ 30 & Sqaar-dam
FTHT Y TETER A 1942
Hia & N fad & g9 aw & fagta
fer 1 =g 5@ 2@ 1 Temdy 1 SR
1 FIT qraT AEAT TE E 0 WS I
favafaaew & amm § qro “wEw AR
wEEg” AT AT ®I R | & gAwAT §
fF AT AT dfsq wew wgA aeEE
fmaﬁ,ﬁﬁgﬂwwﬁm
T w0 | Frr gardy g deafa AR
T IwET Acgfa o &1 o P
 fewey w1 fax fdr 21 wa
ag waq 2w ¥ frgem €1 A =,
at fadlt 7 sawt w7 & w9, wrw-
fasg sT F AT T Ay e fag o
dN A FT AW AEAT wepla A
Wi & dar 1 fgeg gfaafadr gare
2o FT degpfa w1 94 & 1 @@ 9
ferg =1 g et & e ot swmaz
g & | gAfag g7 40 w1 a7 W@y
¥ #r§ amafa 7@ A1 sifgw 1 AT
T¥1T AT qfew afrafad =1 am
Wt 19 "EA FT T@1 74T 97 |

@ & 79 7wyt faer deamEt 0
m R e s fm g, aa &
AGT qF JTHAT ALIL LA A & AT
& A1 AT i W7 &3 T0 5 )
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wdft gErr Feg fasz wid, ot wy aroig,
7 g adt ¥ fag” mamﬁan vy
favar ar, e IFm A g feeg”
wnﬁ?fwtwrmwr | T ag
Fre-Af &1 HTAAT ZET, AT At AT
qroEq W7 At U OAe AFAT g A
A Z1F | AT T g7 Je-AiET &
97 TEN 21

& a1 3 fif s faesfaaen”
v “frg afafEdt” & am a3 @
afgr, #iifs faemz =32t & g0
T o awaA fr A g
¢ zrm faa fary dmidiee fa
yifers 1 27 2194 a1 a8 HfAaE & 5
“fgrg afrafadt” At amr v

ot TEETE W YT 9ZRY.
37 favafaamg & a0 & @17 § goar
AT T2T 2, FfEw W 1A% qw ¥
gfgama ®1 2an s, 71 A% wEy T
A= 1 qug 91 | W= Fzw gEEHl
% g9 afqafad & arafoas faw g mas
fgt ar, 41 737w f2 = & g
afrafwdr #r nx faiear oz amg fr
T F1 FrE A FAw fgeg & e
aFT | Tawr gadr faveAr ag 9 fro
gai forp ad & foe B Fvoeadn
& " dnr faie oy df fe oo
afrafadt maAFz ot w2z & 4, alew
afewra €1 we I T4y STAAY o

# fadeq qvar T g fF o=
F Al o e B G F 0T A
oarae #r amifem ¥ oo 9r fw
HT=ET AT F AU ARGV a4y TET AT
fr g7 afFafadt 1§ F1 7= §F39
feg @ @\, am-feeg g g1 7w
afer s gast w2 ¥ feg WY AM-
fgg w7 %1€ Fwav a7 %4 & fgg dw
&Y weqAa | fosqr & W geq i fagn
T 2 g9 faw w1 ama 7 § A€y
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magai w1 foear 25 £ ergear w7 A
a€ & g7 9w g9 afafadt & 77
TEAHE F OETd K owIy ¥ gasr I
fadiqar st @weq 1 T | TTHEE WE
AT AT g T § A fom sEvm &
ferg afrafmdr Fmaw &7 7 @, 7 www
ziﬁ?lmfﬁufawhﬂm
vx Ifmafad—rs fame gfrafaet
mrwwwéhufwafnﬂ—ﬁ nED

oft FTAAT 7 TH gfFafae) &1 A
T g Cw fawafeamm,
IAFT ATA “meA qlgA WIEA@ s
faafeaas” & 4 ga@; W (any
ferm | o et ATw mew WA
arAdE gfFafadl” S aEmy qfes
gfafedy &1 am “av dum wEwz
aﬁaﬁwz"l"mf‘zmm At s
!Ta?'mﬁ faeg” €t s uw faeg At
Hi7 "gfeem” €1 wE oF qAEHE w1
am v fawm om0 oE W€ ow=Er
T AR 2

77 #aa Ifaafede e 1 faag
# T g7 oF gfqafwe) & fau s s=m
wie # 1| 90 gnm @ fF daw oF gw
aatat aia, Wt fr o gfrafrde oz
A g1 | 39 R § o wifaww 48
a1 vy 5 fm Afafaet o wram
TN, Tg A TAAHE AT FH0 | A=
afafedts & fau ox #7137 g1, foms
3 ' & fAu feeeraz, ®12, amw
FHAT WIS & Frawg & uF @ Fraw i o
w7 oar fear S, A samEr wear
grm | & fF ot fagraw fag & w5
2 ww AW w1 amw & fEmr amy
A AT, ot T fag, ¥ agr
oF €z fearé Wi afrfd & e
¥ g fear ) wEr A% ofex wew
HigT AT F ATH T @ g, T
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afrafadl 1 o or 32 o7 W@ & e
7z afqafady afeq waw wgw wwE@
#F | FAT IEXT ATH UmEA Wi
w=alg  foaframe” &7 33 ¥ ag
I7sr gfvafasr @it gult——az ar
WHAER

gafaw 701 701 quE a2 # fF 2w
gq fawg qv qedaT @ fa=me 7 81
ATHL ¥ IHET W T 9¥ | HIEIT OF
aar faw =na, foeor T7 W= ATal w@
@i 77 faar @y ) @gt g7 G4t afa-
afrd qarf @d, faw &1 ey &
aa AW A H4A4, 4 & F4T 38
sifa-fadi a1 Twga a1 T AWA 0

Shri Gauri Shankar Kakkar: Mr.
Speaker, Sir, this is a very peculiar
sort of Bill which is before this House.
I have been in the Joint Commiftee
and I can say that this pirficular Bill
has created so many sensations. First-
ly, I would say, it is very unusual for
the Chairman of a Commitfee to ap-
peng his note of dissent. In this Bill
the Chairman of the Joint Committee
had to append his dissenting note and
it finds a place in the report which
has been submitted, I am thankful to
Shri Chagla because a number of am-
endments were approved and incor-
porated in the original draft as iy was
forwarded to the Joint Committee.
Shri Chagla, sitting there as the
Minister of Educalion, had to yield
to s0 many amendments even against
his wishes, Then I dare say that the
whole discussion, which lasted for
several hours, js, as a matter of fact,
the root cause of the timid shy and
weak policy of the ruling party and
the Government. Here may I remind
the House that this Bill was brought
here, it was under discussion and at
a particular moment of time the dis-
cussion was adjourned? Why was it
done? The Rajya Sabha, ag it s at
present constituted, consists of a ma-
jority of Congress party members.
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Since this amendment has been car-
ried in Rajya Sabha, which has a
majority of Congress Members, and
has now come before the Lok Sabha,
are we 1o take it that this is the con-
sensus of view of Congress Memb-
ers? Why should the ruling party,
the Congress Party, be timid in not
giving a mandate to its party that if
they really believe in secularism they
should do away with such communal
names?

I may mention here one point.
When this question wuas brought be-
fore the Joint Committee. ..

Mr. Speaker: Now it has been pas-
sed by ome House, why go into what
happened in the Joint Committee?

Shri Gauri Shankar Kakkar: It has
created further confusion, An assur-
ance was given by the then Education
Minister that an amendment to the
Aligarh Muslim University Act will
be brought simultanecuslv with the
amendment tp the Banaras University
Act.

Mr. Speaker: That point has already
been raised.

Shri Gauri Shankar Kakkar: My
submission is this. It is a national
university. [ never mean to say that
the retention  of the word “Hindu'
would make it a communal institution.
1t is said that a comprehensive Bill is
being brought forward. I understand
that Shri Chagla was making a serious
attempt to bring at least higher edu-
cation, university education, in the
Concurrent List. Bug with what re-
sult?

Mr. Speaker: We are not discussing
that.

Shri Gauri Shankar Kakkar; So, my
submission is that there should be a
_ clear-cut mandate, at least to those
members of the Congress Party who
believe in secularism, that it should be
accepted, as has been done by Rajya
Sabha.
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Shri Bakar Ali Mirza: Mr, Speaker,
thhere is an amendment in my name,
seeking to change to name of the Uni-
versity into Banaras University, be-
cause I am against having the name
of the university connected with any
community or any individual, however
high he may be. When the Aligarh
Muslim University Act was adopted in
this House, 1 opposed the word
“Muslim" being attached to the pame
of that university. I opposc now, the
word “Hindu” in the name Banaras
Hindy University 1 dared to opposes
even the name of such a great man as
Pandit Jawaharlal Nehru being asso-
ciated with a university. This does not
mean that 1 have not got very great
respect and regard for these people
who havejone such g lot for the coun-
fry. I am a merr humb'e man and I
dare not say anything against them as
individuals. But I think, in principie
it is wrong.

Shri Chagla says that what is im-
portant is what happens in the Univer-
sity but then, at the same time, he
says that he will bring forward a com-
prehensive Bill so that there should be
no dnominational institution, name or
label of this kind. The very fact that
he is ready to bring forward a Bill like
that shows that something in what is
existing is wrong.

1 have got hare the Act of 1915 in
which secction 4A only says:—

“to promote the study of religion
literature, history of Vedie, Hindu,
Buddhist and Jain religions”.

Now you have added also ‘“Islamic,
Sikh, Christian, Zoroastrian and other
civilisations and cultures”. This is a
very good addition, but I ask hon.
Members, who are so vehement about
retaining the old name and about
adding to Banaras University the
name of Madan Mohan Malaviya, when
you change the essential content of
that university they have no objection
but they have objection only to the
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label. means that the label has got

some signiflcance and importance

which is much more important than

the very content of the old Act.

Sir, you cannot get away from the
fact that both the Aligarh Muslim
University and the Banaras Hindu
University, whatever the purposes and
aim of the founders had been, have
really contributed in developing com-
munal thought in the country. I am
not worried about communal riots,
physical violence, this and that, but
I am really worried when you create
a communal mind and institutions
which directly or jndirectly create
that communal mind. That is why T
object to this name.

Then, Shri Chagla says, what is
there in the name; this University is
secular, national and all that. T ask
Shri Chagla, when people want to run
children’s schools whose education en-
urely depends upon religious teach-
ing, you deny them, but here is one
colossa] standing—one with a huge
temple built al national expense and
another at Aligarh with a huge mos-
que standing—how do you justify
these two. Is there no contradiclion?
You say that moral teaching is done
and all that. You are creating a par-
ticular type cf mind. Are there not
Hindus in Aligarh? Should they nm
have a place of worship? Are there
not Christians? Are you prepared to
build at Government cxpense a church
and g temple in Aligarh and a mos-
que and a church in Banaras?

Sir. the trouble is that we are try-
ing to deal with communalism but
always with mental reservation. If
you really want to root it out, you
must go to the very root and have
no hesitation in pulling it out. I am
afraid, even the Universit, Commus-
sion deals with religious education 1n
an unsatisfactory way;,and whatever
current political dogmas and popular
slogans there are, it finds justifica-
tion and reasons for them, it"says that
there are so many communities,

Mr. Speaker: The hon., Member
should try to conclude Tow.

KARTIKA 24,
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Shri Bakar Al Mirxa: Sir, ] was
not allowed to continue even during
the general discussion. Time has been
extended for clauses by two hours and
I may be given two or threé mfhutes

more because it is a very important
thing.

Mr. Speaker: All right.

Shri Bakar Ali Mirga: They want
to make a sort of quintessence of all
the religions and they want to collex
and administer what is good, ethical
and all thal. They might as well give
the students the Penal Code and Cri-
mina] Procedure Code to [earn how
to behave in a right manner. Suppose,
a Hindu boy reads thé Gifa: the im-
pact on him is greater than if yon
teach him all the works of philosophy
of Dr. Radhakrishnan. 1f a Christian
boy recites the Sermon of the Mount,
a far more offect it has than all the
Kant gnd Hegel and all those people
put together. Just as education should
be in the mother tongue of the child,
similarly, ethical educaffon and moral
education can only be through the re-
ligion of the mother. ¥You cannot get
away from that.

I would like to impress upon the
Education Minister that he should
provide religious education. You can-
not divorce it. You are running away
from realilics and, therefore, it is
necessary either 1o do this or have
some focus, some image, where by
the child can really imagine and grow
in the right direction. Take, for ex-
ample, Mahatma Gandhi. In his teach-
ings, there i= the precept of truth,
nen-violenee ol all that, He recited
the Dible; he listened to the Kuran.
The ma‘ional svnthesis is there, But
Gandhi i "0 not only by India
Lt .o v our Education Department.

There is a lot of sentiment attach-
ed to the name Hindu and Muslim.
There is a lot of reaction as somebody
said, “1 have advocated the dropping
of the word ‘Muslim’ from the Aligarh
Muslim Universily, therefore I will
lose Muslim wvotes. Similarly, I ad-
vocated the dropping of the word
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‘Hindw' from the Banaras Hindu Uni-
versity, 1 will lose Hindu votes and
1 have advocated the dropping of
Jawahar Lal's name from Jawahar
Lal University, therefore I may not
get the ticket” In spite of all this,
1 say, the future of the country is
more important and India’s future
depends upon her people and upon
the integration of the whole people.

With these words, T urge upon the
Education Minister to accept my am-
endment.

st e fag: wem  AgET,
Tg 19 9 A wAg F A8 A7 @8,
e fusn i @ wT 9 FEA R
fr 77 ferg wea #) fE®em 39,
gaafem wewe & fewem w4 0
m g fggr @ oA W 9w
fegr #T, foredt oW &1 A faer
foar mar gy 2 fee ot 3@ weAe
faeaT g7 81 | =T =9 fgeg At farer
&, wx ma gfemw AW frer 37,
at ag ey A8} ve AT 1 T QR A
wedr #, fag &1 wOH @9 A
g5Ad AT F, AT HUA A7 KT FIAA
TFt FT A%, T gAC AT I Gowd HF
FTAFd & 1 T qre & wegfiee s A
feaign, Gz w & fmd & go A
¥ A AT AFATE, e W igad W
g 1 g9 B A A Fifuw A0 oA g,
wfT g9 g@ Axg & agwd A WA
¥ T § 1 gl g o # mEEEe
€1 & | fom g ¥ ag aeqgafew aw ¥
w9m, Fafs F<E1 & fawi $7139 TW
#7, 9rf¢ ¥ i & Ty § oW
arw AR ST AR F 0 ogF A7 Awar F
FETE ——

This is the thin of the wedge.

ATt T THY TEAT oFAT | W
T A &7 feedd, & sew w

farzrd®, foraaist faergn, fer god-
I &7 fHZTT | FATERE  WTO%T €Igs!
F fg®rer g1 Jmay, Jowy qEwdy 37
ZY A, FEAT a9 A AT 50 FOFT
wrzfaat % gqfeet d gy s
Z® feegeam & & gfaeh g Trgafady
¥ for @8 & 1 96 n%EW & 5 90
A1 F AN7T A1 ofem® & gF-e T @Y AT
agar &, a1 & 7 F 0@ e F A
Y F7F 1 guA fafewar § oFwwar
& awia few &, afes T a1 sfem qEt
& TEA-FIN 9T W1 AY F | OST AAT
# 43 go &, d5 da¥ I &, foaw
1% muw agt g &

HeaW AR gAY TIE § W 4g
IA% qrE A, AT A W agA o qu-
e frg ATORE, F7E .

o ayaefeg oW1 g i &, &
Tradlg BAIAT ATgE ¥ g fF maw
Fifz-wHz saar F fa71 F1 290 F2a7
2 o7 Wi F awgfa §1 #7199 1@Ar
& o\ faw Begafew & fAy wgear
andt wE go g, famx fag simAr
AsgEEMT Wy &€ g ¥, TAEY
FTN TEAT g1 M g0 T a1 #7 qF
n% ¢ fF gWT wA §, T gH 7 gy
AT GFLATT T8 T FT I 14T |
T /T F A g at gy &
Yz genfaaa #1 qar 7 &y = faw,
TeW HgRA, A1 §4 o€ § FEr 47
fe. . &% M7 F1 7 T 97, AR
a1 qren feeg gfaafa & 3 faan
T

ot fegren g : wow o, w19
/Y 7 =t #Y fF fgeg weg 1§ anfa
faftg %1 Qraw T &, W o Ay
fgrg wox Y g1 1 ST FHT X T
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gz far 2, az w8 agf €, ste 7gt 2
q #e ¥ wAly & fw o aw fag
afafadr, qfeem gfrafeet wee @,
T aF 37% wa7 ferg AT qfeew &
qEATET TFA | W AT e gfa-
afgdt & =a¥ Fm 7.fay, f@aq freg
qEr 9T TFY &, IT 4T AT FeAA-
9% ¢ | IHT ave ferg aAAtEET &
wiwg ed & fead gaomm agi
g 9FX & 1 q7F F gAlT A9 AT
~wfT & TY7 gzi #1 I 9T AT E
afexz &, 4l OF Fowr Q@A F Av
qET 9% 1T oft At £ AW A AT A
ag Fer, AsyAfesn A @A Grm
d¥qua TIz B, ug  facga wan
FEAT ZWN | F=w A% T e
AT ¥ A, AT AT T W 7 A
¥ ams § fr gw faeg @ WY gw qae-
WA & | 7T OF qATAE TEF FEHAT
# f& wfesm gatafeet gt fad a4y
£ feg oga awman & i forg qA-
i et grit Ford a1 & 1 agt AgY Srhast
#Y wergedz H. (=T )
fFas o1 & oo aef g & 91T fams
agr qaemA # ) farg gArafEE &
99 frwa 07 frg € 71T gEEve
afesrn gArafadl % o § 1 argw wwaT
ors 7% #4161 fgrg gAtafaer ¥ gam-
mA T gA A 7 qfeaw gARfEEr &
ferg 397 | & 79 a0 TH @9 KITEE
g o 2w wgy a3iE g qEear-
frraa A fgege &7 9977 77 @ §
4 Tt gAratadai ww {1 Fgend,
HfeT I ARIATAGL AT, TR AT
% ITF w=T wa @, u
ar gAer MW fgg AT gEEHE ¥
a1 a7 g ) gRfad &5 a9t gF ¥
quasg A e FET AT fE g AT O A
wTE, W< g7 wgd § fe ag wgToaw
W ¥ T WA, AT gN AF WA W qAHW
§, % @ foeg &, g €1 o

’

KARTIKA 24_. 1888 (SAKA) BH.U, (Amdt.) 3158
Bill

g fwdl & qui # at wga & fr & feeg
g, Ay, fow §, In% q gw ¥ v¥
T FTEZH TIAT AT ¥

W WE\A ;T 92 WY g O
T TF § 1 gafad away wroor 3 Hifwi

=t fomea feg - w7 a% ¥ wer
Al fawdT, a9 a% gg ¥ETEw ®
T 4T T oW 7T AT Ay
T EY, M A FT AT @ ? fr fag
o3 AfeE A 2, 4w A A 2 feg
=z Cam Y wifww &, S qfeew e
atfas 2, T9FT FWT T F9r fAgrear
o T I F iR R e oad a
ST AT, @ AfAW gF F7 g7
A AT ETE A

ot e wrew (7733 ) C seger
wgrea, & savar asa 4 qar 0 feg
wex & are # ¥ oY agt T # f feg
ez &) faver 397 ;fed | gww ow
TEME AT AT A AL E A TG
reeg a9 & f@aiw g, afaw ag s wg
¢ % fergeana § @z wa gam qeaiat
T 29 0% J0E 97 A g £y
star aré fagrew fog & @e1 5 fig
gAtafaet # fgeg & wenar gat wmEEt
# 9T T (AL,

sit fawee qdw gz i A
2, agi 79 4 &, qEema W qga & )

=Y meiw wtww - qgE g g
@Y ¥ T wre fwy, afag 5
# Aifed, mo &7 oS magr gf ey
uE Fwar @ W fom swfeE e
ag wWEH| g1 2, ag SNl wgfd §
ST F SATA ST HL MATE
17.00 brs.

aY I gW O% AT TEF 9T AT @
# 99 9 WA WET HTAATE W1 AT



3159 BHU. (Amdt) Bill NOVEMBER 15, 1966 B.H.U. (Amdt.) Bill 3160

[#ir qagi=Tg wraa)

AR F, OF AT AW T FIAT ATES
3 fr FAE 29 w90 9AT 9 § 7 a2
@, TN AT Z7 OF 77 THA FAL FA AT
} AT 9 gUT weE & NG 9 Wraal
7t 3, 7 am s @ fgmt A
ST FFAT | §F G AW AT I AT AT
Jaf Fdr 1 94 agq qmar gl, TH
ama Ag 2w g Aw € R B
aTAT BT AT FTAT T 2097 FAE AAA T
Fzeqi ¥ wgr, A fad # &5 dAT W
#t a7 g% ¥ fr {z7g ad wmar g m
afeem @d  smar oz femdl
IAF; 9F B S § IART FE
wfesg & v4@ I Wimv W ovd@
Ffpw faadr maafs 9 2, T4 2,
A F, FAA §, T H W AT T W0
7Y ar anfed

TEN T AT H R FFAL |

Mr, Speaker: Now, the hon. Min-

ister.

Shri Krishnapal Singh: 1 would
not take very long. 1 shall just plaqe
a few facts before the House, This
matter of secularism comes here so
often . . .

Mr. Speaker: Which is his amend-
ment?

Shri Erishnapal Singh: It is am-
endment No. 41 to clause 5.

Mr, Speaker: That is to clause I
We shall come to it later. The hon.
Member may resume his seat, Now,
the hon, Minister.

Shri M. C. Chagla: I shall be very
bricf because I did say something on
the question of the name when I was
replying to the general debate. i
agree with my hon. friend Shri
Kamath that communalism , . .

ot geH W wgww (3aTE)
WO WgEy, § WewT sqaTqr Hgar
F 1 ®edl ST FT 490 31 w7 & oW
#za #§ wogfa agr &

Mr. Speaker: There ijs no quorum.
The hon. Minister might resume his
seat. The bell is being rung—

Now, there is quorum. The hon.
Minister may now resume his speech.

Shri M, C, Chagla: As I was say-
ing, communalism lies in the minds
of men. The UNESCO charter says
that wars are made in the minds of
men, Similarly, whether you are se-
cular or communal depends upon your
mind and your heart. I have known
50 many so-called nationalists; if you
seratch them they ave communalists.
Equally so. you may have an institu-
tion which may call itself national and
yet which may behave in an outrage-
ously communal manner and vice
1ers.

My hon. friend Shri U. M. Trivedi
said that the word ‘Hindu' has cer-
tain connotations. 1 agree with him;
if you give il a national connotution
in the sense thai everyone living in
India is a Hindu, it has a certain con-
notation; the word ‘Hindustan' means
the ‘stan’ ol Hindus, or the land of
the Hindus. Ewven today, in the
French language an Indian is L'Indo.
When you go to France, it does not
niicwr what your religion is, they Jook
upon you as L'Indo, In that sense,
I entirely agree. But those who are
opposing the word ‘Hindu' here are
not looking upon it in that national
connotation but in the denominational
sense. We must admit that the word
‘Hindu’ and the word ‘Muslim’—of
course, the word ‘Muslim’ is a deno-
mination—have acquired a certain
denominational connotation; the word
‘Hindu’ has acquired a certain denomi-
national connotation. If we all ac-
cept the word ‘Hindu' as having only
a national connotation, as I said, in
that sense, every Indian is a Hindu;
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whatever our religion may be, we
are Indians and we are Hindus in
that sense, And it may sound a con-
tradiction in terms, but you may have
a Hindy Muslim or a Hindu Christian
or a Hindu Parsi and so on.

But the debate here really has
turned round the question as to whe-
ther we should not delete the denomi-
national names from our educational
institutions, There again, the ques-

. tion is that what matters more is the
institution itself, what its activities
are and what is going on in that
institution.

Up to a point I agree with my hon.
friend Shri Bakar Ali Mirza that per-
haps a denominational name may have
a tendency to give a certain complex-
ion to an institution. But it all de-
pends upon the leadership in that in-
stitution. As far as the Central uni-
versities are concerned, it depends on
the leadership here. [f we mould
our institutions ijn a national, all-
India secular way, well, they can
be so moulded. But as I have been
saying all along, this is a question
where T would like to leave the mat-

ter entirely to the wishes of the
Members . . .
Shri Hari Vishno Kamath: Free

vote of Parliament.

Shri M. C. Chagla: Somebody sug-
gested that I should bring, or rather
not I but my successor should
bring, a Bill embracing all the uni-
versities. But the hon. Member for-
gets that we have no legislative com-
petence to legislate with regard to all
the universitieg in India. We ecan
only legislate with regard to the four
Central universities and no more, As
far as these four Central universities
are concerned we are trying—at
least 1 have been trying—to bring
forward Bills which are more or less
similar. After the Banaras Hindu
University (Amendment) Bill, I
wanted to bring forward a Bill with
regard to Aligarh University which
would be more or less based on the
ideas incorporated in the Banaras Bill.

B.H.U, (Amdt.)
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As you will see, 1 have incorporat-
ed the same ideas in the Jawaharlal
Nehru University Bill
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I have nothing more to say except
that I leave it to the House to decide
whether the name should continue or
not.

Shri Muthyal Rao (Mahabubnagar):
May 1 say that we are not known as
‘Hindus' outside, but as ‘Hindis'?

Mr. Speaker: Amendment No. I.

Shri M. C Chagla; Amendment
No. 3 is the basic one, If that is car-
ried, the whole clause 2 will go and
I will move a consequential official
amendment to that effect, T say this
because there are several amend-
ments . .,

Mr. Speaker: Amendment No. 3 is
to clause 3. There might to sume mis-
take in printing. Amendment No. 3-
says:

“for lines 1 to 6, substitute—
‘1) “University" means the Bana-

ras Hindu University"."”.
That is to clause 3.
Shri M. C. Chagla:

Shri Bakar Ali Mirza: My amend-
ment No, 87 is there. It may be put.

Mr. Speaker: That is to make it
‘Banaras University', 1 can pul that
before the House. Ii was proposed
that if this is carried, the others would
fall through. Therciore, I am putting
amendment No. 87,

I am sorry.

Shri Priya Gupta: On a point of
order, You have just now said that
that will decide the issue. Tt is not
so because the nomenclature is not
Banaras Unjvcrsily but something
else, What is the nomenclature?

Mr. Speaker: Order, Order, I
cannot tell him and then decide,

Shri Priyva Gupta: It is Madan
Mohun Malaviya Kashi Vishwavidya-
laya.

Mr, Speaker: Let me put amend-
ment No. 87 to the vote of the House.
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‘3_1;1 Priya Gupta: That defeats
the purpose. How can you say that
aoceptance or rejection of that will
decide the issue . ..

Mr. Speaker: Order, order.

Shri Priya Gupta: Your ruling is
that.

Mr. Speaker: I will consider that.
I have not given any ruling,

Shri Priya Gupta: You are giving
priority according to the communica-
tion of the Minister.

Mr. Speaker: That does not matter.
This is no ruling. If the others are
not barred, I will put them,

Shri Priya Gupta: You said that if
this is passed, the entire thing is gone.

Mr. Speaker: That is what I am
told. This is what T said, that if
this is passed, the others would fall
through. '

Shri Priya Gupta: If that is accept-
ed, it means you are also convinced,

Mr. Speaker: The amendment
reads. ... (Interruptions) Order order.

Shri Priya Gupta: If you order I
have got to keep quiet, otherwise I
have to go out,

Mr. Speaker:
not listen,

Shri Bakar All Mirza: May 1 read
out my amendment?

Mr. Speaker:

Otherwise he will

1 have got it myself.

Shri M. C. Chagla: I think wyou
may put amendment No. 30 to the
House. It says:

Page 2, lines 8 and 9 and wherever
they oceur in the Bill—
for “Madan Mohan Malaviya
Kashi Vishwavidyalaya”
substitute “Banaras Hindu Uni-
wversity".

That is a substantive amendment.

Shri Priya Gupta: How can it be
taken up? The amendments should
be taken up seriatim.

3164
Mr. Speaker:
to anybyody.

) Shri Priya Gupta: Everybody is
interrupting, and you do not tell them,

Mr. Speaker: I have really become
attached to Mr. Priya Gupta.

He would not listen

I shall put amendment No. 30 to
the House.

Shri Bakar Al Mirza: Mine may
be put; I may get more votes,

Mr. Speaker: If there is earlier
one, I have to put it first. So, I put
amendment No. 30 to the vote of the
House, The question is:

Page 2, lines & and 9 and wherever
they occur in the Bill,—

“Madan  Mohan Malaviya
Kashi Vishwavidyalaya”,

substitute
versity.”

for

“Banarag Hindu Uni-
(30)

The motion was adopted.

Mr. Speaker: I shall put clause 2,
as amended, to the vote of the House.
The other amendments are barred.

Shri M. C. Chagla: Before you put
it, may I submit that the consequence
of the adoption of amendment No. 30
would be the deletion of clause 2,
because the purpose of clause 2 is to
change the name. So the whole of
clause 2 may be dropped.

Shri Hari Vishnu Kamath: Sir, on
a point of order. Would you please
refer to article 108 of the Constitution:

“If after a Bill has been passed
by one House and transmitted to
the other House—

(a) the Bill is rejected by
other House; or

(b) the Houses have finally dis-
agreed as to the ameridments
to be made in the Bill...."

the

We have now come to such a dls-

agreement.



3165 BHU. (Amdt) KARTIKA 24, 1888 (SAKA)
Bill

It has
This

Mr, Speaker: Not finally.
to be sent there a second time.
is not final.

Shri Hari Vishnuo Kamath: The third
contingency is important:

“more than six months elapse
from the date of the reception of
the Bill by the other House with-
out the Bill being passed by

it...."™

We received it last November, in
1965. We have not passed the Bill
yet:

“the President may, unless the
Bill has lapsed by reason of a
dissolution of the House of the

People....".

we are still sitling fortunately; mnot

dissolved yet:

“notify to the Houses by mes-
sage if they are setting or by pub-
lic notification if they are not sit-
ting, his intention to summon
them to meet in a joint sitting
for the purpose of deliberating
and voling on the Bill."

1 agree that the President has not
evercised his powers; he should have
exercised the powers and should
have summoned and We should make
@ request to him to summon a joint
session,

Mr. Speaker: We cannot make that
request now.

Now, it is not clear to me. Is
clause 2 o be dropped?

Shri M. C. Chagla: Yes. We will
be left with the original Act which
has gol this Preamble: “Whereas it is
expedient {o establish and incorporate
a teaching and residential University
at Banaras...." If the change in the
name goes away, the whole of that
clause goes and the original preamble
will remain. The necessity for this
clause goes and the preamble will
remain as it was in the original Act.
1t is unnecessary to have clause 2

now,

B.HU, (Amdt.)
Bill

Shri Shinkre: It is clear that the
Government wants to hurry up with
the Bill,

Mr. Speaker: We have spent so
much time and now he stands up and
says something.

Shri shinkre: If they want to pro-
ceed with it for any other reason,
then, to avoid difficulties, T am raising
the question of quorum, There ig no
quorum in the House.

Mr. Speaker: The bell is ringing.

Shri Priva Gupta: It is such an
important Bill that it cannot be pro-
ceeded with like this.

Mr. Speaker; Order, order,
The question is:

“That clause 2, as
stand part of the Bill."

3166

amended,

The motion was negatived.

Clause 3—(Substitution of new section
for section 2)

Mr. Speaker:

“Clause 3 stand part of the Bill."

Shri Bhakt Darshan: Sir, there is
Government amendment No, 42 to
clause 3.

Shri Bal Krishna Singh: I have my
amendment No. 3 to clause 3,

The question is:

Mr. Speaker: That is barred now.
There is amendment No. 42 of Gov-
ernment,

Shri Bhakt Darshan: I beg to move:

Page 3, line 3, for "18965" substitute

Y1866 (42)
Mr. Speaker: The question is:
Page 3, line 3, for “1965" substitute
Y1966 (42)
The motion was adopted.
Mr. Speaker: The question is:

“That clause 3, as amended,
stand part of the Bill"

The motion was adopted.

Clause 3, as amended, was added to
the Bill,
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—-
Mr. Speaker: Then we take clause
4,

Shri Bhakt Darshan: The amend-
ment to that clause also is redundant.

Mr. Speaker:
the question is:

That also goes, So,

“That clause 4 stand part of the
Bill.”
The motion was adopted.
Clause 4 was added to the Bill.

Mr. Speaker: Then, we take clause
5.

Clause 5— (Effect of change in the
name of University)

Shri Bhakt Darshan: There
three amendments: 43, 44 and 45.

are

Shri M. C. Chagla: In view of the
decision of the House that the origina]
name should stand, this clause may be
dropped.

Mr. Speaker:

“That clause 5 stand part of the
Bill."

The question is:

The motion was negatived.
Clause 6—-(Amendment of section 4)
Mr. Speaker: The question is:

“That clause 5 stand parts of the
Bill."

The motion was adopted,

Clause 6 was added to the Bill.

Clause 7— (Amendment of section

44)
Shri Bakar Ali Mirza: I beg to
move:
Page G, line 6, omit “with the

approval of the Central Gov-
ernment” (88)

When the university can acquire, hold,
manage and dispose of property, I do
not know why for borrowing they

should come to the Central Govern-
ment for approval.

Shri M. C. Chagla: 1 must oppose
this amendment. 1 do not think the
Central Government should be com-
mitted to any borrowing unless it has
the approval of the Government. I
hope the occasion will not arise when
the University will have to borrow,
but if it arises, it should be with the
approval of the Government.

Shri Bakar Ali Mirza: When they
can be trusted for acquiring, holding
and selling property, they can be
trusted for borrowing also.

Mr, Speaker: I will now put amend-
ment No. 88 to the House.

Amendment No. 88 was put gnd
negatived,
Mr. S8peaker: The question is:

“That clause 7 stand part of the
Bill", .

The motion was adopted.
Clguse 7 was added to the Bill,
Clause 8 was added to the Bill,

Clause 9—(Substitution of new sections
for sections 6 and 7.)

Shri Raghunath Singh: 1 beg 1o
move:

Page 24,—

for lines 33 to 36.
substitute—

“8. (1) There shall be a Dean
for each Faculty: every Professor
within the Faculty shall, by rota-
tion according to seniority, act as
the Dean of the Faculty for a
period of two years." (92)

F7 €13 @A 7 £, 1 7w F faw
qET T4 TR #| § 5z agaww) F9Al
argar § fr o6 i d2aa i Far
w3 # a1 ¢ fF A4T agrm T sE
77k wrEAwa A4 Zrar wfema
q7 T TEATRATE T AR T AL

TAEI FATEIT 3T A |
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&t Ho Wo wWTET: TR HEAIS
Z f& af orasamA 2

It will lead to a great deal of diffi-
culty I have considered it. It will
affect the whole scheme that we have
laid down. The scheme is there
should be a dean for each faculty and
the dean should be selecteq by
rotation from the Heads of Depart-
ments. The professors are s0 many
that it will be very difficult. The idea
is there should not be the same dean
for more than 2 years, but the rotation

should be confined to the Heads of
Departments. [ oppose the amend-
ment.

Mr. speaker: I will put amend-

ment 92 to the House.

Amendment No. 82 was put and
negatived.

Shri Bakar Ali Mirza:
amendment 88,

I have got

Mr. Speaker: He should have got
up earlier. All rightt He may move
it.

Shri Bakar Ali Mirza: 1|

move:

beg to

Page 7, line 10, edd at the end
“or constitute a new commit-
tee” (89)

Theré has been a case in Andhra Uni-
versity when this committee was asked
by the Chancellor to send a fresh
pane] of names, but the committee
refused and sent back the same set of
people. There was a sort of deadlock.
1 think there should be power to have
a new committee if it is necessary.

Bhri M. C, Chagla: As you will see,
Sir, the scheme is  that the Vice-
Chancellor is to be recommended by a
panel of three persons and if the
names are not acceptable to the Visi-
{or he will ask thal committee to call
for fresh recommendations. It Shri

2030 (ai) L§—10
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Mirza's amendment js accepted it will

mean delay. It will take some time

to set up the panel.

Shri Bakar Ali Mirza: There was a
deadlock in Andhra University. They
refused to send in fresh names, There-
fore, you must have power to consti-
tute a new committee,

Shri M. C. Chagla: It consists of
two representatives of the court and
one representative of the Visitor.

Shri Bakar All Mirza: Same is the
case here.
Shri M. C. Chagla: I hope the

Banaras University will not do what
Osmania University did. Recently in ,
the Banaras University the rule was
for the Executive Committee to re-
commend names. I had to get three

panels before [ got the name of
Dr. Sen,
Mr. Speaker: I shall put amend-

ment No. 89 to the vote of the House,

Amendment No, 89 was put and
negatived.

Mr. Speaker:

“That clause P stand part of the
Bill."

The question is:

The motion was ddopted.

Clause 9 was added to the Bill,

Clauses 10, 11 and 12 were added to
the Bill,

Clause 13— (Amendment of section 11)

Mr. Speaker: There is an amend-
ment to clause 13,
Shri Bal Krishna Singh: I beg to
move:
Page 10,—

omit line 20. (12)

vxefaw sYfom 1 fefaftaadr osnq
1 F1 e wfawrT @, TR AwrEr
A A e At waaz faa g
mazfoy £ifaw 1 a7 ufawr fefafer-
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[t @ gowr firg)

ALY QFmT 9 F giA1 TrfEw 2 Ai @
ag fedrz FT 2ar wifgm 77 aw
o | W favrs € fE A
ARA SHF] T KT AT ChEiwa
Fifym 1 gz AfaFre @Y &7

Shri M. C. Chagla: We had a very
long discussion on this in the Joint
Committee and also in the Rajya

Sabha. 1 very much regret I cannot
accept the amendmenl.

Mr. Speaker: I shall put amend-
ment No. 12 to the vote of the House,
Amendment No. 12 was put and
negatived.

Mr. Speaker: The question is:

“That clause 153 stand part of
the Bill.”

The motion was adopted,
Clause 13 ywos added to the Bill.

Clause 14 and 15 were added to the
Bill.

Clause 16— (Amendment of section
14)

Mr. Speaker: There is an amend-
ment to clause I8,

Shri Bhakt Darshan: There is Gov-
ernment amendment No. 46. But
here I would like to submit that &
correction has to be made. Instead of
“line 38" it should be “line 33",

Amendment made:

Page 11, line 38—

for “1965" substitute “1966" (46)
(Shri Bhakt Darghan)

Mr, Speaker: The question is:

“That clause 16, as
stand part of the Bill."

amended,

The motion was adopted.

Clause 18, as amended, was added to
the Bill.

Clause 17— (Amendment of section
15)

Mr. Speaker: ‘There
amendments to clause 17.

Shri Bhakt Darshan: I beg to move
Page 12, line 13—
for ‘18965" substitute “19066" (47

Shri Bal Krishna Singh: Sir, I bef
lo move:

are some

Page 12,—

omit lines 9 to 14, (I3)

Az T ATF 71§ e § AT
wafon g 2 5 217 g afe-
o2y o7z & me K {1 ag nfaww arfw
favaarg Z1om i1 afaafed & 2 oud
15 /i 7 g0 & F1 a9 7 a7 nfe-
fauz g1 a0 91 M 77 Srfgsa &
w@r g afr ag afgga ax fem 2 fr
T 793 Sif FTAAT TH T2 F A4 F qa7
# afy ufpfadz 2t a9 z7 599 &
77 faama & e o aare fig afa-
fodr & vfmfeona o & fana= F77
'(??Q-‘Tf‘qff To Tro & fora® weraa
& 37 = #t T afaafed & ofe-
fomz %= % 72 &1 Mrwayw gfaafad o
HFEE! WTH OCHIAFAT q017E A6 § WL
art fona ® & f ant dre dequz
FEAA AGT AT T AR A1 THA
Axard fed go dle & ma fadl &1
g | aqrew ® @ e aneas &
ag 38 OfFfaQz a8 & @wd W
T afaafeet § faua & smare s
q41Ee {590z FE A5 A agd| Fafs
tar ffana ffem & oie faet faed
H ag &1 A1 gEn grEd e dle 9%
T W wwe o3 w fAdsa E
& £/ am 7t o1 7 avd foma S
FHAT § WA AFFT TG N A=D
FAX G A § AT qg wA AT
T Faq WY[AT gTam # 1w § 3K
u=& Fw At A g, 7z ¥ agwar
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g f& 2r% agr § 1 gafan qu ag fdea
gfF 15 di= & feme & faad wrewry
g wme gfaafedr ank A1 waa ofe
fagz ) 2@ QU gifraw 1 @
w7 ag afsarg & AT

Shri M. C. Chagla: If the House
will look at the original Act as to
what Malaviyaji intended this Univer-
sity to be, it says “an Act to establish
and incorporate a teaching and resi-
dential Hindu University". Therefore,
it was clear in the mind of the foun-
der of this university that it should
not be an affiliated university, and we
know the advantages of a residential
university; it has a campus where all
the students live together, where there
is contact between the teachers and
students. With pgreat hesitation 1
agreed that we might permit those
colleges which are already eslablished
1o be affiliated. But if we extend now
the jurisdiction of the University and
permit the University to affiliate any
college which is established here-
after, the very character of this Uni-
versilty will be altered, and that is
why we said in the proviso that no
new college or institulion started
after the commencement of the Bana-
ras Hindu University Act, 1965 shall
be admitted to any such privilege of
this University, I am sorry, I cannol

accept this amendment. I hope the
House will oppose it.

Mr. Speaker: I will now put am-
endment No. 13 to the vote &f the
House.

Amendment No. 13 was put and
negatived.

Mr, Speaker: The question is:

Page 12, line 13,—
for “1985" substitute “10686" (47)

The motion was adopted.
Mr. Speaker: The question is:

“That clause 17, as amended,
stand part of the Bill".

The motion was adopted.

Clause 17, as amended, was added to
the Bill.

Clauses 18 and 19 were added to the
Bill.

Clause 20.— (Substitution
Section for section 17)

Shri Bhakt Darshan: I beg to move:
DPage 14, line 24—
for “1985" substitute “1966" (48)

Shrl Bakar All Mirza: I beg to
move;

of mew

Page 14, lines 3 and 4—

omit “including High Schools"
(90)

1 want the High Schools to be ex-
cluded from the purview of the uni-
versity. This sort of thing is going on
in Aligarh and Banaras. I think it 1s
high time that it is put a stop to.

Shri M. C. Chagla: For historical
reasons, I believe there js one high
school, which was started by Mrs.
Beasant, which has always been part
of the Banaras University. Similarly,
there is a school in Aligarh. I am not
in favour of having schools affillated
to a university, but for historical rea-
soms. ...

Shri Bakar All Birza: The Edu-
catlon Department can look after it,

Shri M. C. Chagla: We cannot
leave that school to the Education De-
partment; 1 am sorry. The University
must look after this school as iy has
done all these years,

Mr. Speaker: I will now put am-
ment No. 90 to the vote of the House

Amendment No. 80 was put and

negatived.
Mr. Speaker: The question is:
Page 14, line 24—

for “1965"
(48)

The mation was adopted.

substitute  “'1886"
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Mr. Speaker: The question is:

“That clause 20, as amended,
stand part of the Bill”.

The motion was adopted

Clause 20, gs amended, was added to
the Bill.

Clauses 21 to 24 were added to the
Bill,

Clause 25— (Transitional provisions)

Shri Bhakt Darshan: Sir, I beg to
move: —

Page 18, lines 18 and 19—

omit “the Vice-Chancellor.”

(49) -
' Bhri M. C. Chagla: I may explain
this. This is rather important, When
we first drafted sub-clause (2), we
said: —

“The following officers, namely,
the Chancellor, the Vice-Chancel-
lor, the Deans of the Faculties
and the Chief Proctor shall, as
soon as may be after the com-
mencement of this Act be elected
or appointed in accordance with
the provisions of the principal Act
as amended by this Act and of the
Statutes set out in the Schedule,
and the persons holding any such
office immediately before such
commencement shall continue to
hold that office until his succes-
sor enlers upon his office.”

When this Bill was passed by the
Rajya Sabha, Shri Bhagavati was the
Vice-Chancellor, whose term of office
was about to expire, Now quite a new
situation has arisen. We have just
got a new Vice-Chancellor and as I
said earlier, a very fine Vice-Chan-
cellor, Dr. Sen, who has dnly been
appointed & month or two back, It
will be a bad thing for the Univer-
sity if under this clause his office
would come to an end as soon as it 18
enforced,

Then, sub-clause (4) says:—

“Every officer of the University,
other tham those referred to in

sub-sections (2) and (3), holding
office immedately before the com-
mencement of this Aect shall, on
and from such commencement,
hold his office by the same tenure
and upon the same terms and
conditions as he held it immedi-
ately before such commence-
ment."”

We have appointed the Vice-Chancel-
lor under the present Act for a term
of six years and by omitting the word
“Vice-Chancellor” from sub-clause
(2), by reason of sub-clause (4) he
will continue to hold his office for hi=
full term of six years which will be
very desirable in the inter&st of the
Banaras Hindu University.
Mr, Speaker: The question is:
Page 18, lines 18 and 18,—
omit “the Vice-Chancellor,
(49)
The motion was adopted.
Mr. Speaker: The question is:

“That clause 25 as amended,
stand part of the Bill.”
The motion was adopted.

Clouse 25, as amended, was added to
the Bill.

THE SCHEDULE

st arergew fog: w3 muvEEe
14 9§ amaat g fx s aree e
WA AT T F

gmEEr 15 [q@ 7 daegT a1
st afuw fagr mar § wa¥% 2@ g
17 UeTaTEd & fasmw fefesar
TANA | AFAT &, WA FT qFAT £,
AT 7 wFa1 §, TA A 7 747 fAage
& fr ag afasrz a1 71 37 & o119
TIER-aTRAT 71 {2 wma, s g
3T MITATEE 2T GFET F UAT AT
§, me fren w7 afgere 22 s
i fr Feand #1 &1 ez g, A1 go%
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Arad g Fif fF 34T wiie ar5g -
aEF g grit 9 e oaEfo
Fifram & ara gl #0 Tw § ogw
F1q & fom qrga S &1 M 9T
wafedt &, i fe ardt 1dmafedr 41
FRIT FAT &1 341 &1 3z wfawre
w1 @fgd fa a7 oerETER A OAG,
FATAT v Avwfae 77 aF | 79z wfgwe
<. &1 ady e aifedr

WEF AF WAVEAT 1 6 FT AT §,
fame &% A3 13 & 20 a% =@ifaz
v & fa w1 &, 30w 3iw A
agl 2 f afz aga amee £ ag gfawe
faar srar & a1 fee et & arie
NT I T AT AT &Y FETT A5
® At # oawAAr §of womn
AIEE &1 T AHTH7 FT S FTT F7 74T
arfga, #ifs arass et & maea
¥ #a1 NI §, 97 50T aT 11
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HTZA F1 ATAR & | TR 9FKTT HT HUFTC
IATT ZH 8 gAY AR & q14 AL
HIEARE (00 T

Shri Bakar Ali Mirza: I wish to
move my amendment No, 91, through
which 1 want & new facully to be
added.

wY g Ty WEAIT : HEAs Al
za, & sdaeqr AEAT g, 577 AR w
faoqa o= 1 £, afFq ama & nonaf
agt &
Mr. Speaker: ‘The bell is being
rung. The bell has stopped ringing.
There is no quorum and the House

stands adjourned to meet again to-
morrow at 11 A

17.47 hrs.

The Lok Sabha then adjourned titl
Eleven of the Clock on Wednesday,
November 16, 1966|Kartikq 25, 1888
(Saka). N



